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LOK SABHA

Monday, 20 August, 1956

The Lok Sabha met at Eleven
of the Clock.

[MR. SPBAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
wIr g qETC

*20n, ot W WA T HW™
#N 77 TR ¥ F R fe

(%) w1 agawy fv s w
& wgarer fory & forsaefy afvar o o v
Y 1 @R , I A F AT 0
TR ®1 g @ § e ag foa o
o Fe=e fem g Wi

W WH %7 frawr v @ ¥ fag W\
wq Tod R ?

wifere-wrd st @ enafew (ot
e wt) ;o (F) @ (@) .
ve ot faamdy erax wAw F wr
Ot At & wew wTWT T
I T o W ¥ fad wg oman
W X TR | ag WA O Fw
¥ g < @ W I9R g fis
Y YETHT a¥ A% & fod deeq v
I wx w% fie wgw orw aw frfee
qgarafaor &1 wreh o @A
A & @ v F WEI, O F -
AT A 15,000 BT F feuy o ot
#rer 1 qg over v A, AT@ A 4 )
427 L. S. D—1

Shri Sadath Alli Khan 1 (a) and (b).
A few Chinese soldiers probably strayed
into the ‘Bara Hoti’ plain due to ignorance.
They were asked to leave the area and did
s0. The matter was represented to the
Chinese Govtgmmcntlndtheylug_gﬂlgd
neutralizing the area pending en
a joint investigation team to deteqrmlnem l%
this plain is north or south of the border
pass. Accord to both Indian and
Chinese maps this small plain of about 2

uare miles at an altitute of over 16,000 ft.

ve sea level is in India. Government
of India are considering the suggestion
made by the Chinese Government.

oft wewr wiw . wlt aoE T
fir ag i e T el & Ao
A | wWragEa g i
g fiv xal & gy gwer i &
30 W o) gy wreha saer A
WUk Joom e @Y, foraed
g ¥ @ ware F e (waage)

ar b &7

wum st awr  didfewerd aw
few Wt (W wrger Age)
v arh v B dor gy § wiife
ek A 1 EwE
v fged & wreedt wgt @ f
o | afaEt § g &N o
wa ar o @1 Qe e F & mft
aawe fis agt 9 4w S o aga
e § wife e & s S
# oY &fre arax dorn fr off | A
T B X fged ¥ ant F ot oft age
fadr & fr ag fewcwr &
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ft wver . wnggEA R
fe 59 fool qger wrvirg s oY
7 7 Syor Y o 5 fgsram w0
W 99T ¢ AT A% AT ¥Y Ay
fafrey & & arft ol 7 & e
g ga Nt 19 awe 7 ooft aw @
A F §F TR ¥ W99 T F) /AR
wee  fegy ?

gq , faegw &t s e ag few
o & qfeww &, W @ o agw 9
Twdt &1 9 wg &Y QY A T Wl
ar I ¥ ag O TN |/ q@A F oy AW
oY s o

Shri B. 8. Murthy: May I know why
. and what was the representation made by
the Chinese Government inspite of the

fact that our maps shows thst this area
belongs to India

Shri Jawaharlal Nehru: I carinot
answer on behalf of the Chinese Govern-
ment except to repeat what has been said,
that when their attention was drawn to
this matter they said: let the representatives
of both Governments consider this matter.
They are naturally prepared to do that,
but 1t takes a little time, I suppose.

Dr. Ram Subhag Singh: May I
know whether the Government of India
have accepted the Chinese Government's
suggestion that this area may be neutralised ?

Mr. Speaker: He said: they are
congidering.

Shri Jawaharlal Nehru: I do not
know what it means. There is no war.
I do not know what exactly was meant. But
we ourselves have suggestod iously—
and again—that the matter might be copsi-
dered by representatives of the two Govern-
ments with maps etc., and sertled. If by
‘neutralised’ it is meant that our little post
there has been withdrawn, that is not
correct. Our post is there.

Shri Gajendra Prasad Sinha: May
I know when we are going to have this
joint Investigation Commission? May I
also know whether it will cover the entire
area to refix the border of China and India ?

Shri Jawaharlal Nehru: No, Sir;
this was only for this particular spot. The
entire area. I am not sure of the extent
runs to about 1800 miles. [ think it is a
gremendously long arca and very difficult
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mountsinous area. But there are one or
two places where some arguments has
arisen, in particular this_place which is,
I believe, on the U. P. Border, and we

wantéd to take this by itself.

Shri B. D. Pande: Have not wt got
boundary pillars in those places where there
are big passes in the mountains ?

. Shri Jawaharlal Nehru: I do_not
pillars

think so. There are no boundary
in this area.

oiwelt  woRawfe oy 0 @
TRz #Y ag W ¢ o &
TR AT eaT ) faeaa o waA
oy (qrar) weRY?

off wargre™ AgE ;. qH @
THW (TF) AN W IR qTHiHaa
T ¥ o aw AT W e oA
W a T gy A T o IHAT

Algeria

*1211. Shri Krishnacharya Joshi:
Will the Prime Minister be p
10 state:

(a) whether the Minister without
Portfolio opposed the proposal of Asian-
African group to refer the matter
Algeria to the Security Council; and

(b) what are the reasons which im lled
him to differ from the opinion of the
Asian-African group?

The Parliamentary Secre to
the Minister of External Affuirs ESlui
Sadath Ali Khan): (a) No. The
Minister explained the position of the
Government of India as set out in the Prime
Minister’s statement who also gave the
reasans why India could not add her signature
to the reference to the Security Council.
Thepropoultodosowunotoppmedhy
us.

(b) The reasons were :
i) the suggestions for a basis
® of ne:cft:aum had been made
by us only a few days before;
(ii) there was no prospect of the matter
being considered by the Security
uncil ;
iii) India's capscity for  assisting
oo in the solution of the problem
would not have been enhanced
by her promoting a reference
of the question to the Security
Council.

Shri Krishnacharya Joshi: May I
know what further efforts arc being made
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by India for a solution of the Algerian
problem after the discussion of the formula
and whether the Government of France are
willing for peaceful negotiations ?

The Prime Minister and Minister of
External Affairs and Finance (Shri
]t:rwuhglal Nehru): There are, Sir,

o other questions today in regard to
Algeria. But I might say, first of all,
the only kind of efforts that can be made
bm government are on the diplomatic
planc. They have been made repestedly
on both sides with a certain measure of
sucoess. Now, of course, all these questions
have been rather pushed aside by another
major question that has arisen, that is, the
Suez Canal issue.

Shri Krishnacharya Joshi: May I
know whether the situation in ia has
improved as no more reports of casualties
are heard, or Whether the news of casualties

are suppressed ?

Shri Jawahsrlal Nehru: I caonot
say. We venogiinc‘gp rneuiu of communi-
cation with Algeria. erely on re
that we gét by normal course, thmum
news agencics or sometimes through our
embassies clsewhere, not in Algeria. So
I really do not know what is happening
there now.

Shri Velayudhan: May I know
whether the reported statement by the
Foreign Minister of France regarding
our Prime Minister’s stand on Algeria has
been contradicted or clarified again by the
Prime Minister of India?

Shri Jawaharlal Nehru: I do not
know which statement the hon. Member
refers to.

8hri Velayudhan: It is reported in
the Press that the Foreign Minister of
France visited the Prime Minister of India
here and later on the [Foreign Minister
had a talk with the Press or some like

that, regarding Algeria. May I ow
whether %erdhﬂne ﬁmum o%’ India has
issued any counter-statement or an

like that, con i Foreign Minis-
ter’s statement ?

Shri Jawsharlal Nehru: The hon.
Member referred to things vaguely.
It is difficult to deal with vagueness, but
what happened was, the Foreign Minister
of France made some reference. There-
after we made clear what had happened.
Thereafter, again, the Froeign Minister or
the Prime Minister of France clarified
their point of view and not ours. It was
really a question of each party clarifying
its own attitude.

Algeria
*1214. Shri Gajendra Prasad Sinha:
Will the Prime Minister be pleased ro
state:
(a) whether Shri  Krishna Menon
discussed Algeria problem with the French
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Foreign Minister when he visited France
in the beginning of June, 1956; and

.(b) whether the plan outlined by the
Prime Minister has been accepted by Ai’sunl
and French?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes. The Minister
without Portfolio has had talks with the
Foreign Minister of France on three occe-
sions in Paris and New York during which
views on the Algerian issue were exchanged.

(b) Statements made by French
statesmen have approximated closely
to the ions made in the
Prime Minister’s statement. We have
no direct ocontact with the Algerion
leaders; but 30 far as we are able to ascertain
these suggestions have found favour with
them. The leld&r of_oﬁead;)f ttl':e mn.ig
Algerian essali , who is
Mmgrizugse“e_me’ issued a statement
accepting these suggestions.

Sardar A. 8. Salgal: May I know
whether it is a fact that France claims
Algeria to be a metropolitan province of
France ?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharial Nehru)t Yes, Sir. France
has consi Algeria as a part of the
metropolitan area in its Constitution,
that is, Algeria is given a special place.
But I might add that in ;mt m:;,m
they have accepted one points that
have been suggested by us and others,
namely, to consider Algeria as having a
separate individuality.

Shri Gajendra Prasad Sinha: Is
there any proposal from the Bandung
Conference powers to call a conference
for ptg'c.lSuu:hCmnl {:mmmd.u dm'eblug
0 to discuss the gerian proble
Eho at that comference, along with Suez?

Mr Speaker: Along with Suez?
Shri Gajendra Prasad Sinha: Yes.

Mr. Speaker: It does not arisc out
of this question.

Quality Comtrol Over Salt

*1316. Shrl Krishaacharya Joshi:
Will the Minister of Production be
pleased to state:

(a) whether Government have decided
to enforce quality control over the salt
produced by persons who hold less than
10 acres of land; and

(b) if so, the object of cnforcigtg quality
control on small scale industry salt ?

The Parliamentary Secretary to
the Minister of Productiea (Shri R. G.
Dubey): (a) Yes.
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(b) It is essential to ensure production
and sale of good quality salt in the country
because salt has a vital bearing on human
health. Salt produced in licensed fac-
tories (irrespective of the extent of holdings),
is already subject to quality control. It
has now been d=cided to extend quality
control to salt produced in unlicensed
factories as well,

Shri Krishnacharya Joshit May I
know whether the Central Salt Advisory
Board was consulted in the martter ?

Shri R. G. Dubey: Yes, Sir. The
Advisory Board was consulted and they
have recommended to this effect.

Shri Krishnacharya Joshi: May
I know the minimum standard that has
been fixed for good quality salt?

Shri R. G. Dubey: In the year 1950,
the Indian Standards Institution pres-
cribed the standard at 96 per cent. of
sodium chloride. In order to give some
time for the realignment of holdings, the
quality control has been gradually ex-
tended.

Shri K. K. Basut May I know whe-
ther, in view of the fact that it has been
decided to control the quality of the salt
produced in the smaller units, the Govern-
ment propose to give any financial or techni-
cal helg so far as the producers are con-
cerned

Shri R. G. Dubey: Already there are
certain development schemes sanctioned
by the Ministry, and the Salt Commissio-
ner’s Office is busy with the implementa-
tion of these schemes.

Shri S. C. Samantat May I know
whether there will be any quality control
on salt produced by co-operative societies
who have not to pay any cess ?

Shri R. G. Dubey: So far quality is

concerned, the co-operative socicties also
do come within the purview of this control.

HAWHTAT T wraTe @ swwn

*1ty. st e Py : W
s -l gy W W Far WG e

(%) texy-y¢ & fred oo
afeem ¥ w1} iR Tgt T
w; WX

(&) wr ag ww § fis arfie
qew qff ¥me ¥ aTRT ArAqTn
R wwrc A F APy g ?

fifrwwrd st R awrwfew
(d\mﬁﬂ)(q)ﬁiq@u
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(&) qoff avfeeaa & g sqeesAY
w, i s wege 9 W) 9N
TNl ® Tk wafepr TRl &
ATAITET WK ¥ § g T §w
Ty 4, fircgare e faar mar § Wi
IT 9T {wEAT wawr v o

st e fag oW ERT 9
Y-y o far et dew § ar
T ?

oft qraw weft Wt : Ag 9T L}
dwirm WK os anT fawfd
qeeAREE § , W e W s W
fgwrm walt 0

Shri K. P. Tripathit May I know
whether it is a fact that a large number of
Muslims sre migrating _into Assam because
of the food crisis in East Bengal and, if
80, whether any statistics are maintained
to find out the exact number ?

Mr. Speaker: Does the hon. Member
want the present day position ?

Shri K. P. Tripathi: Yes.

Mr. Speaker: The question relates
to the position in 1955-56. If the hon.
Minister has got an answer, he may answer
it. If he has no information, I will go to
the next question.

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharial Nehru): I do not think we
can give altogether a precise answer. We
have no specific information. Some
people may be coming over.

Plantation Enquiry Commission

*1a19. Shri K. P. Tripathi ¢ Will
the Minister of Commercs and
Indus be pleased to refer to the
reply given to Starred Question No.
1081 on the 2nd April, 1956 and state:

(a) whether the plantation Enquiry
ao‘Pnﬁuion has submitted its Report;

(b) if so, whether Government pro-

to lay a copy of the report on the
q%'telle of J;c Sabha ?

The Minister of Heavy Industries
(Shri M. M. Shah): (8) Yes, Sir. On the
tea industry. Reports on Coffec and
Rubber Industries are awaited.

. (b) The report is being printed and it
is proposed to place the report on the
Table of the House as soon as copies be-
come available.
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Shri K. P. Tripathi: May I know
whether the Government consider that
the question with regard to tea is urgent
and whether they consider that urgent
decisions should taken in the light of
the importance of this question?

Shri M. M. Shah: As a matter of fact,
the Tea Board is immediately considering
this report tomorrow in Coonoor.

Shri K. P. Tripathit May I know
whether the Government consider that the
consideration of this report by the Tea
Board is sufficient, or, whether some other
agency would also be considering this
report ? -

Shri M. M. Shah: Government itself
is considering the report. The recom-
mendations of the Tea Board are also
awnited.

Shri T. N. Singh: In view of the
fact that the entire policy in regard to
plantations and also labour welfare and
other things for the second Five Year
Plan has already been enunciated by Govern-
ment, may I know whether it is proposed
to make any changes in the plan in the light
of the Commission’s report?

Shri M. M. Shah: The terms of re-
ference of the Commission are compre-
hensive and all aspects of tea, coffee and
rubber, including labour welfare, have
been included in the terms of reference.

Shri T. N. Singht My question has
not been answered. My question was
whether the Government are going to
effect any change in the Second Plan period
so far as plantation industries are concerned
since the recommendations of the Com-
mission may affect the Second Five Year
Plan in respect of these industries,

Shri M. M. Shah: It will be premature
to anticipate the recommendations of the
Commission, or the decisions of Govern-
ment thereon, but all efforts will be made
to see that the promotional activities of the
Se::uond Five Year Plan are not disturbed
at all,

Shri B. 8. Murthy: May I know
whether the views of the State Govern-
ments concerned, on the report on the tea
industry, have also been obtained, and if
so, may I know whether they will find a
place in the report itself?

Shri M. M. Shah: I have already
indicated that a copy of the report will be
placed on the Table of the House as soon
as possible. Every effort will bemade to

ies of the report on the
able of the House at an early date,

Shri B. S. Murthy: My question was
whether the views of the State ernment
have been obtained on the report.

20 AUGUST 1856

Oral Answers 1398

Shri M. M. Shah: The Assam Govern-
ment, the Travancore-Cochin Govern-
ment, the Mysore Government, the
Madras Government and the West Bengal
Government will be consulted.

Wit weeh (siw) w1 foae

*R¥. Wo W g fay :
wr wiftea sitc qwm S gy W™
LIl O O

(%) wr = & goe & Fow
(wrer) # dYm woelt & wEmE X
sy & fear §

(w) ¥ =aaw & feer safe
w1 ¢ Wik frafr 9T Qv oW § -
wreq fired sfer SQoeme Y 9 &
15

(w) wr T\ Y HT AE &
forg awt & wfafor et 2ot & aome
7 w1 wae foar om wgry ?

warare Wt (ot wowew) ¢ (W)
w9 Wi § W weE o g
wd & gt v @ fear amar §

(&) xwwr &% Srw orerd 99-
oy T g

(w) o, gt 1 Afer g/ wreher
§ fir quX 2T wY e e 1 #
afew soew aff ¥

Shri B. 8. Murthy: The English
answer may also be read.

Mr. 8 rt The hon. Minister may
read the English answer,

Shri Karmarkar: (a) Imports of
prawn fish into Burma are at present
permitted under licence.

(b) Precise information is not available.

(c) Yes, Sir. But I am afraid there is
not much scope for exports.

I may add thll;e prifute inform;iion
shows that the number of persons employ-
ed is estimated to be from § to 8 lakhs.
Officially, I have no precise information,

Shri Achuthan: The hon. Minister
said that import is permitted licence
system. May I know how muc rawn
has been from India to
under the licence system during 1955-56
and whether.......



1399 Oral Answers

Mr. Speaker: Only one question at
a time.

Shri Karmarkar: [ appreciate the
hon. Member’s question, because this is
a source of an.xietr to us also. From
October to April, in the year 195%-56,
the imports have been only worth
Rs. 16 lakhs during the seven months,
October to September, whereas, for the
whole year 1954-43, in terms of value
it was Rs. 1,12,00,000.

Shri Velayudhan: May [ know
whether the Government of Indis repre-
sented to the Burmese Government that
this licensing system should be dropped
and status guo should be restored?

Shri Karmarkar: The whole situa-
tion has arisen on account of the fact that
the Burmese Government have deHberately
restricted the import of prawn inte Burma.
Naturally, because it gives employmeut to
a number of people in Travancore-Cochin,
we have gone into the matter. We are
taking up the matter repeatedly with the
Burmese Government; a trade missidn is
expected here and we are bound to take
this matter up with them also.

Shri Velayudhan: We have given
a lot of loans to ine Burmese Govern-
ment; has the matter been pressed from
that point of view?

Shri Karmarkar: There is no
question of any advantage because of the
Joans which we have given; this is apart
from the loans. ‘I'nis is a matter of mutual
trade between the two countries, As I
said, it is a matter of concern to us also.
We have repeatedly brought it to the notice
of the Burmese Government and we shall
take it up win the trade mission also,

Shrimati Tarkeshwari Sinba: In
view of the fact that prawn is & perishable
commodity, and we do not have suitable
storage cquipment, may I know what
encouragement Government propose to
give to the industry?

Shri Karmearkar: Regarding the
encouragement v this industry, firstly,
we have taken some aid from foreign coun-
tries in this matter for more efficient fishing.
For instance, we ar¢ taking assistance
from the Technical Cooperation Mission
in the shape of trump-trawllers and some
equipment for ice and cold storage plant.

e get some 8id from the Norwegian Aid
Programme also in the shape of some
trump-trawllers. Thirdly , in the Second
Five Year Plan, 1t is %}-o d to sct up &
Central Decep-Sea ishing Station for
exploring ofF-shore fishing grounds for
shrimps and other fish.

Shei Matthem: The hon.  Minister
has stated that the export of prawn this
ear is less than that of last year.
Kllay I ask whether the hon, Minister knows
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that this is due maihly to the new licences
given by the Burmese Government to
People’s China for the import of prawn
which Burma has been getting entirely
from Travancore-Cochin for the last 50
years or more ?

Shri Karmarkar: Our present infor-
mation does not enable us to be certain as
to whether or not it is a fact that they
had given any licences to China. Our
resent information is that they gave some
icences for export of prawn from China,
but those licences are bound to be given
to the same degree to other countries.
But, we are awaiting further report.

Shri Joachim Alva: Is it not true
that on account of the liar financial
stresses on Burma, the Burmese Govern-
ment has had to tighten its belt for its
people ?

Shri Karmarkar : It may be that
they are in difficulty, but we also have
our difficulty and we are bound to press
our difficulties a little more than theirs.

Shri N. B. Chuwdhurfy: Arising out
of the reply to Enrt (c) of the question,
may I know whether Government has
made any nttcmxt to explore the prawn
market in U.S.A.

kar: Yes, Sir; our
figures for the last three years show
that there is a slight increase in the export
of prawn to U.S.A. For instance, in
terms of rupees, during 1953, our export
was Rs. 52,508; during 1954, Rs. 1,56,801
and during 1955, Rs. 2,068,349, These
are the figures and we shall be happy to
do all that we possibly can to promote
such export; if any facilities are required,
we shall consider them.

Textile Industry

_*1225. Dr. Ram Subhag Singh:
Will the Minister of Commerce and
Industry be pleased to state whether
there is any likelihood of talks being held
between the representatives of the textile
Industry of India and Britain?

The Minister of Heavy Industries
(Shri M. Mu Shah): Yes, Sir.

Dr. Ram Subhag Singh: May I
know the basis of the talks which are
going to be held between the representa-
tives ?

Shri M. M. Shah: The tulks will be
generally regarding the import and export
of cloth between the two countries?

Dr. Ram Subhag Singh: May I
know whether the question of further
reducing the tariff duty on imported cloth
from Britain will also be considered ?

Shri M. M. Shah: That is a recl
arrangement and we should not fo
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that there are no import restrictions on
duty, as far as export of textiles from India
to UK. is concerned.

Shrimati Tarkeshwari Sinha: In
view of the report in the papers that our
Prime Minister had a talk with the British
Prime Minister during the last Common-
wealth Prime Ministers’ Conference,
on the import and export of the textiles
between two countries, could we have
any idea about the broad outlines on which
this textile policy will be discussed and also
could we know whether a delegation is
coming for that purpose in future or not?

Shri M. M. Shah: A delegation is
coming, as I have indicated. It will not
be correct at this stage to anticipate what
the results of the discussion would be.

Foreign Firms in India

*1228. Shri Rishang Keishing: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Forei&n
Employment Contract regu]ntin% e
employment of Indian citizens in foreign
establishment remains till now the same
one which existed during the British regime
in India;

(b) whether it is also a fact that certain
clauses of the said contract are not in line
with the contract conditions obtaining in
respect of the foreign employment of
other independent nationalities; and

(c) if so, the action proposed to modify
the said contract in keeping with the
prestige of a free State?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) to (¢). Govern-
ment have no information in regard to the
existence of a special type of contract
uniformely regulating the emp nt of
Indians in all foreign firms in India nor
has any such fact been brought to their
notice so far. Government, therefore,
see no grounds for taking action on the
lines suggested.

Shri Rishang Keishing: Are Govern-
ment aware that the Indian employees of
the Aden Petroltum Refinery Limited do
not get earned leave, remuncration for
over-time work, family allowance, Service
Provident Benefit etc, and if so, what
action has the Government taken to see
that Indians are not deprived of these
benefits ?

Shri M. M. Shah: If any such case
is brought to our notice, we shall certainly
look into it.

Mr. Speaker: Soon after a w
of this kind is tabled, ten days are 3
is it not possible for the Minister to ascer-
tain what the situation is, instead of merely
nyigg;h.ntithunotbeenbrought to his
notice
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Shri M. M. Shah: The question is
about a specific conttact. There is no
contract in tl;::tisteml:: in Indo}.n Iuﬁorm_ly

employment ndians in

forct;g firms, '?'hc question is whether

any case has been brought to the notice of

the Government. So no case has come
to the notice of the Government.

Shri T. N. Singh: The point here is
to find out whether there was any discri-
mination between Indians and non-Indians
i . I think that aspect
should have been ascertained. As you
have rightly pointed out, Sir, we should
have got the rmation.

Mr. Speaker: It is a matter of dis-
crimination between Indian and non-
Indian employees.

Shri M. M. Shah: The question
relates to some specific contract, which
is below the dignity or prestige of the
Indian nationals, As I said, no such
contract has ever come to the notice of the
Government. does not remain
anything to be examined in that respect.

Shri K. K. Basu: In view of the fact
that we sed an Act a year or so back
for the collection of statistics about Indian
and non-Indian employees in foreign and
other establishments, has the rn-
ment any material in their possession to
show that Indians and non-Indians‘of the
same ranks arc discriminated against so
far as emoluments and other conditions
of service are concerned?

Shri M. M. Shah: That is not a fact.
As a matter of fact, ] may bring to the
notice of the House a press note issued
on 11th November 195§ in which all
these facts have been clearly stated. The
proportion of the Indians in foreign
enumenu has been steadily rising.
The terms of their employment are
being brought on par with the forei
pationals and from 45 per cent. of the
Indian nationals in 1947, in 1955 the

tage of Indians in foreign estab-
Ii:hmems has risen to 75 per cent,

Shri T.N. § : The hon. Minister
has just now stated that the terms of service
of l.’ndians are being brought on par with
the foreigners. But that means a cont-
nuing ss. What is the exact position
today? Is therc improvement in all cases
or are there exceptions?

Shri M. M. Shah: It is very difficult
to say that. It is not possible for every
contract employee to come to Govern-
ment for rectification. The general mpulaq
has been laid m‘liqun and l\»ﬁ-ﬂ.1 d:f:;ﬁ
Kﬂlhl.nt' ing was ing to the disabi-
lity for leave. If any cmfe mﬁ
employment contract
about any condition, he can the
Government and the Government will
certainly look into it. .
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v Shri Po-chi.m Alva: They are being

Soap Industry

*1339. Shri Deogam: Will the Minis-
ter of Commerce and Industry be
pleased to state:

() the s taken to
taken for rmcmg d:eor ot uction mb:
and selling prices of soap; and

(b) the reasons why the proposal fi
the appointment of a govelopment Cou::
cil for the soap industry has been rejected ?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) As India is
llrea_dy'nel.f-suﬁaent in soap and most of
the indigenous soaps are sold at a reason-
ah?chuppucemdmin&ctd;uper
and even

the quality as as imported

soaps, the question of taking steps to re-

duce the cost or selling prices of soap
not arise.

(b) Because bulk of the soap industry
has no common type of production methods,
minimum standards of economic
and efficiency in management and

Shrimati Tarkeshwarl Sinha: May
I know whether the Government is in &
position to give us an idea about the
production o soap, .., whether it has
decreased after the imposition of the tax
‘ecently in the latest budgert?

Shri M. M. Shah: It would be too
early to judge the result of taxation. How-
ever from 1,40,000 tons per year in 1952
the production has gone up in three years
t0 2,20,000 tons per year.

Shri K. K. Basut Is it not true that
the Tlroduction of soap by the firm Lever
Brothers has gone up and consequently
the indigenous productionthas been pro-
portionately reduced ?

rShrlc 1 h% M;i Shah: There is over 80
ent, of total increase in uction i
Rerms other than Lever Bmlthep::d In f.reivlel:
Brothers the increase is from 10 to 15
per cent, and in the other organised sector
overall increase has been 30 per cent.

Shri Velayudhan: May I know
whether the Minister has got anl;r statistical
data regarding the profit going abroad out
of the soap industry ?

Shri Mi M. Shah: We have no infor-
mation on the point.

Shri T. N. Singh: May I know the
proportion of production of Lever Brothers
among large-scale somp manufacturers ?

Shri M. M. Shah: No such statistics
are maintained. But it is not very di-
ficult to work out the same. Actually,
as I have already mentioned, the increase
In production is much more in organised
scctor, more than what Lever Brothers
have expanded
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Shri Bansal : May I know whether
it has been brought to the notice of the
Government that Lever Brothers are under-
cutting in the Indian market and charging
higher prices in the foreign market in order
to see that Indian manufacturers gradually
go out of the market?

Shri M. M. Shah: If facts were any
g:’oof, actually the indigenous productjon

gone up and so I don't think the fear
which the hon. Member entertains can
materialise.

Shri Bansal : I am not expressing any
fear. I saw a statement to the effect that
they want to encourage indigenous pro-
duction. May I know whether it has
been brought to the notice of Government ?

Shri m.vun?:s May I know
whether Government has received a re-
presentation from the small-scale soap
manufacturers of Mysore State and, if so,
what is the result of the consideration by

Government of that representation ?

Shri M. M. Shah: I require notice
for that.

Khadi

*1330. Shri Dhusiya: Will the
Minister of Production be pleased to
state:

(a) whether it is a fact that the ginning
of cotton to produce Khadi is not allowed
in mills;

(b) whether it is also a fact that the
Khadi of Bombay Vastragar is dyed and
printed in Jasmine, Swastic and other
Mills at Bombay;

(c) if so, whether the Khadi Board has
taken the sanction from Government for
the same;

(d) the number of other mills where
dyeing and printing of Khadi takes place
and where they are located; and

(e) whether these mills fix any texmark
symbol on the cloth after finishing the works
of dyeing and printing?

R. G. ) (a) Cotton ginned in
factories is also used for the production
of khadi.

(b) Khadi is dyed in some mills bus
printing is done by hand process in the
remises of certain mills.  The two
Bombly mills where Khadi is dye are
United Mills Dye Works and Swadeshi
Dyeing & Printing Works. The mills
in whose premises printing by hand process
is done are:

1. Swarana Dyeing and Printing Works,
Bombay.

2. Purnima Dyinz and Printing W orks
Bomby.
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3. Jasmine Prints, Bombsy.
4. Neo-fabric Prints, Bombay.
5. Swastik Prints, Bombay.

6. Vindhya Dyeing and Printing Works,
Bombay.

(c) Such sanction is not necessary.

(d) So far as the Khadi & Village In-
dustries Board is concerned, the mills
referred to above are the only mills whose
services are utilised for this purpose.

(e) Mills texmark Khadi whils dyeing
but since printing is done by hand, no
texmark is fixed during printing.

Shri Dhusiya: I want to know since
when this printing business is done in
Mills and whether it is done with the
knowledge and concurrence of the Certifica-
tion Committee of the Khadi Board.

Shri R. G. Dubey: The Certification
Committee have sanctioned this procedure
and I think this printing has been introduced
since the Board took charge of the activities.

Shri Dhusiya: Once the hon. Minis-
ter has stated that sanction is needed.
If so, was the Certification Committee
ever consulted ?

Shri R. G. Dubey: When I said that
sanction was needed it was in a general
sense though the Khadi and Village In-
dustries Board are competent so far as

is concerned. So far as the ques-
certificate is concerned, that was
put before the Certification Committee
and they have sanctioned this procedure.

Shri B. 8. Murthy: How far is it
compatible that khadi should be dyed in
when the khadi industry has come

into existence to encourage hand labour?

Shri R, G. Dubey: This matter was put
before the Board. As the hon. Member
RO B ane vory sperienced ol

are very e men in
this field. Cem:_.ion &I‘.egoﬁn of khadi
are purchased r Government p:l;gooe
and in order to reduce the cost of produc-
tionofkhldi,thil:l:lﬁimhdom, for the
time being, in mi

Shri T, N. Singh: What is the difference
in the cost of dyeing and —by mills
and by hand printing screen printing ?

Shri R, G. Dubey: Itis less in the case of
mills. I can give you the figures. For
example, in the case of White cloth, whereas
it is Rs. 1-0-0 per yard in the case of mill
cloth, it is Rs. 1/10- in the case of other
cloth. These are figures for printing
and notfdyzing_. ZBl.ltth I am sure ltehlt tht:‘
charges for dyeing in the mills are less
otherwise.

Shri Dhusiya: Msy I know whether
Government will consider it proper to do
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away with this printing and d
cesses in mills and d:?t‘ by hnndyeﬁe
whether the rules of the Khadi Board allow
this process being done in the mills ?

Shri R. G Dubexl According to
definition of “khadi”, khadi is a cloth
which is hand-spun and hand-woven.
But it does not prevent the processes being
undertaken elsewhere . It may, in certain
cases, be done in the mills. In special
cases, to answer the requirements of Govern-
ment indents it is done in the mills. If all
requirements are met like that it will be
against the concept of khadi. That is one
aspect which may be borne in mind.

So far as the printing is concerned, it is
done in the premises of certain mills. It is
not done by the mills. It is done in the
permises of certain mills hand. Hand
E.‘rinting is done in those mills. It is done

the mills because of the fact that they are
able to offer certain fast colours and Govern-
ment m::lqmre mﬁ: l;g:deg, certain b?'st-
ness 80 On. nutms 18
undertaken in those m.ilh? ne

&3

§

Industrial Co-operatives

*1231. Shri Krishna Chandra: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Government of Uttar
Pradesh have submitted any schemes for
financial assistance to encourage the for-
mation of industrial Co-operatives;

(b) if so, the details of such schemes; and
(c) the amount sanctioned so far in
this connection ?
The Minister of Heavy
(Shri M. M. Shah): (a) Yes, Sir.

(b&md (c). A statement is laid on the
Table of the House. [See Appendix VII,
annexure No. 35].

Shri M. M. Shah: The State Govern-
ment has sent no Fropou.l But we have
received proposal from Banarss for anin-
dustrial co-operative society.

Shri Krishna Chandra: Out of the
total cost mentioned in the statement on
this scheme for 1956, how much is subsidy ?

" Shri M. M., Shah: 50 per cent as men-
tioned in the statement is entirely a sub-
sidy as far as the staff is concerned.

Shri T, N. Singh: May I know whether

for match has been
received from Banaras, how has it
been pending with the Government and
what is the reason for the delay ?
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Shri M. M. Shah: It has come during
the current year and certain clarifications
are awaited. I hope it will be sanctioned
very soon.

Shri B. 8. Murthy: The hon. Minis-
ter stated that the State Government had not
sponsored any private concern. May I
know whether applications from private
concerns will be entertained without re-
ference to State Governments?

Shri M. M. Shah: I am sorry there is
some misunderstanding. What I said was
that the State Government had not in-
cluded these industrial cooperatives iIn
their Plan. The industrial cooperatives
took the initiative and sponsored the acheme
through the State Government.

Cheap Housing

*1233. Shri Hem Raj : Will the Minis-
ter of Works, Housing snd Supply be
pleased to state:

(a) whether the United Nations ex-
pert, Mr. Middleton, has constructed a
weather-proof cheap earth-house costing
rupees five hundred which can last for one
hundred years; and

(b) if so, whether Government have
considered the possibility of its suitability
under Indian conditions ?

The Parliamentary Secretary to
the Minister of Works, Housing and
Supply (Shri P. S. Naskar): (a) I have
seen a newspaper report to this effect.

(b) Yes, Sir. A similar type of house
was put up in the International Low Cost
Housing Exhibition that was held in 1954
and it was found that the cost was not as
low as now claimed. Recent reports about
its durability are not also quite encouraging.
Besides, the technique involved is not easy
and is not, therefore, capable of being widely
adopted in villages without some kind of
expert supetvision.

Shri Hema Raj : May I know what
is the t of the one room tenement and
what is its life ?

The Minister of Werks, Housing
and Supply ( Sardar Swaran Singh ) :
It is about Rs. 2,200,

Shrl K. K. Basu : Life?

Sardar Swaran Singh : May be
anywhere at 50 years or above.

Shri Heda : What is the cheapest
cost of two-room tenements under the p
of the Ministry?

Sardar Swaran Singh : For two-
rooms tenements add another Rs. 700
to this.

Shrimati A. Kale : May I know
whether Government’s attention has been
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drawn to a hut which had been constructed
by the Forest Research Institute about
ten years’ back with earth and bamboo?

Sardar Swaran Singh : Government's
attention had been drawn to it because the
Dehra Dun Forest Research Institution is a
Government institution.

Shrimati A, Kale: What about the
P.W.D.?

Sardar Swaran Singh : There is
no such distinction.

Shrimati A, Kale : May I know
whether any such huts have been built?

Sardar Swaran Singh : Some have
been built, I understand. For precise
information I would require notice.

Shrimati A, Kale : May I know
where such huts have been built?

Sardar Swaran Singh : I have no
information.

Shri Velayudban : May I know
whether Government is aware that our
carpenters and masons know to build
houses better than the foreign scientists?

Rural Electrification

*1333. Shri Ram Dass: Will the
Minister of Irrigation and Power be
pleased to state :

(a) whether the Union Government
have asked the State Governments to
submit their plans for rural electrification
during the current year; and

(b) if so, whether the States have
submitted the plans?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) No, Sir.

(b) Does not arise.

Shri L. N. Mishra: The Planning
Commission in the First Five Year Plan
had recommended that the State Goveim-
ments should set up co-operative organisa-
tions for rural electrification and advance
lopg term. and short term loans to these
co-operatives. May I know whether any
of the States did set up such co-operatives
and whether any long term or short term
loans were given to them?

Shri S. N. Mishra: I would require
notioe.

Ald To Travancore-Cochin State

*1334. Shri Achutham: Will the
Minister of Production be pleased to
state:

(a) the total amount of grants and
loans sanctioned to the Travancore-Cochin
Government least yoar from

(i) All India Khadi and Village
Industries Board; and
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(i) All India Handicrafts Board;

(b) how much was drawn by the Travan-
core-Cochin Government and spent; and

(c) whether the balance, if any, will
be carried over to the succeeding year ?

The Parliamentary Secretary to
the Minister of Production (Shri R.
G. Dubey): (a) (i) and (ii). No grant
or loan was sanctioned to the Government
of Travancore-Cochin last Jcar However,
the All India Khadi & & Village Industries
Board disbursed a total amount of Rs.
5'97 lakhs as grant and Rs. 4-88 lakhs
as loan on khadi and village industries
schemes in this State through its registered
or recognised institutions.

(b) and (c). Do not arise.

Shri Achuthan: Since there is acute
unemployment prevailing in Travancore-
Cochin State, may I know that steps are
being taken by the Central Government to
see the khadi is developed and more village
industries as well as handicrafts are develop-
ed there?

Shri R. G. Dubey: As I explained,
so far as the development of khadi is con-
cerned, it is entirely the responsibility of
the Khadi Board and sccordingly they are
sanctioning_ schemes in all the States,
including Travancore-Cochin. In re;pect
of village industries, it is up to the State
Governments to propose schemes and then
we offer assistance depending upon the
nature of the scheme.

Shri Achuthan: May I know the
number of persons employed in khadi,
13"111!3; industries and handicrafts in that

tate

Shri R. G. Dubey: I do not have
this information.

Import of Bicycle Tyres and Tubes

*1237. Shri Gidwani: Will the
Minister of Commerce and Industry
be pleased to stute:

(a) whether it is a fact that Messrs.
Dunlop ber Co. (India) Limited
has been given the sole monopoly to import
bicycle tyres and tubes; and

(b) if so, the circumstances in which
this has done?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) and (b). No,
Sir. M/S. Dunlop Rubber Co. have been
granted licences to import, reasonable
qmnl?ct:m of t m&m to m.mplcn';en.wi nt
supp| W] are to ve in
the country in due course against licences

ted earlier to importers of cycles and
manufacturers of cyles. This step

has been taken as an emergency measure
to improve the supply position of bicycle
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tyres and tubes to relieve the shortages in
supplies now existing.

Shri Gidwani: Itisa factthat Dunlop
failed to supply the goods and are not
able to cope pace with the growing demand
in the country?

Shri M. M. Shah: No, Sir.

Shri Gidwani: It is a fact that Ger-
many, Japan and Holland have quoted

“cheaper prices than Dunlops?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): We have no infor-

mation.

Dr. Rama Rao: Have Government
received any representation from dealers
in bicycle tyres and tubes that they have
not been given licences while Dunlops have
been given the lion’s share if not the sole
monopoly of import ?

Shri T. T. Krishnamachari: The
existing channels through which imports
are made are permitted to import. The
additional supplies that we now need being
imported through Dunlops. It happens
that there are shortages in the country and
therefore effective distribution arrange-
ments have to be made in order to meet
these shortages and Government think
that this is the best method of meeting
these shortages.

Shri Punnoose: May I know the total
requirement of bicycle tyres and tubes in
India per year and what is the production
in India?

Shri M. M. Shah: The production
of tyres and tubes in 1954 was 5-2 million
units; in 1955, §-7 million units and in 1956,'
6-2 million units on the basis of five months
production, and the present requircments
are above 17 million units per year.

Shri Punnoose: Is it not a fact that
the Government Rubber Factory in Travan-
‘core-Cochin produce cycle tyres and

to enlarge that production ?

Shri M, M. Shah: Yes, Sir, there
is a plan to expand that factory.

Shrimati Tarkeshwarl Sinha: The
hon. Minister in reply to a question just
now answered that Government have no
informntig: ]';.h-ilt ;I:f rices of tyres and
tubes in um ermany are cheaper.
Before giving order to Dunlops why did
Government not enquire about the cheaper
rate of prices in the world market? ,

Shri T. T. Krishnsmacharii We
have certain  usual sources  of supply.
Government are not in a position to go and
find out new sources of supply.
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Shri Bansal: May I know if it is a fact
that although as a result of the recommen-
dations of the '}"mﬂ‘ Coh::mi;ummt:eog-
factory prices of tyres have been reduced,
on account of a number of subterfuges that
have been used by these producers the
retail prices have actually gone up?

msﬂ;h:(i Tt;u'l'. Krishnamachari: Itis a
retail prices have gone up, largely
becnuscoflhonms.lammta:wueof
the subterfuges. That must be more
within the knowledge of the hon. Member
than myself.

Shrl Bansal: Itisin my know! .
May I request the muh{tmmm
enquiries about it?

Shri M. L. Dwivedi: May I know
Whether the hon. Minister is aware of the
fact that the reduction of the prices has not
only resulted in black-marketing in cycle
tyres and tubes, butalsoin alarge number of
employees being retrenched by the rubber
companies ? They have reduced the number
of dealers with the result that the public
suffering a lot. May 1 know whether
Government are taking any steps to liberalise
their policy of import and also increase
the production of tyres in India?

Shri T, T. Krishnamachari: Every
effort is being made to increase production.
But production cannot be increased over-
night and there are visible shortages which

ve to be met by imports and that is why
these arrangements have been undertaken.

In regard to the first part of the question
there has been some retrenchment in certain
tyre companies, notably India Tyre
Company, but I do not think it has been
of general nature. If price fixation and
reduction of prices leads to black-marketing
thatisa different q;:::tion altogether. You
h?vc to deal with that from a different point
o view.

Shrimati Tarkeshwari Sinha: The
hon. Minister said that there were certain
difficulties and that the Government is
not in a ition to explore the world
markets. was the special difficulty
for the Government with a big department
behind it in exploring the world markets
for getting the cheapest things?

Shri T. T. Krishnamacharl: I would
suggest that the hon. Member should
wait until she knows more about how the
Government has to function.

Mr. Speaker: Next question. I have
allowed a number of questions.

Dr. Rama Rao: Only one more
question.

Shrimati Tarkeshwari Sinha: This
is not the way to reply. The country
expects to haveinformation about the cheap-
east price available. And Government
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should be in a position to reply and satisfy
Members of miamcm ﬁpthis regard.

Dr. Rama Rao: The hon. Minister
stated that the additional quota has been
exclusivc‘l:'v Aﬂ“ to  Messrs. Dunlop
India Lid. y I know why the Govern-
ment should given an exclusive order even
for the additional requirements to a foreign
company in preference to an Indian concern ?

Shri T. T. Krishnamachari : Yes,
It has been specifically given because we have

arranged fora pool to be created and
the higher cost of im tyres to be
reduced by means of l. That is

only possible with regard to local ucers,
That is not r):nmil:le with regard to every
importer. If people are allowed to import _
they have to sell at a higher price, It
cannot be pooled.

Television

*1238. Shri D. C. Sharma: Wil
the Minister of Information and Broad-
casting be pleased to state:

(a) the estimated cost of the equipment
for television offered by Philips Electrical
Company; and

(b) the total estimated cost of sett-
ing up a television centre in the country ?

The Minister of JInformation and
Broadcasting (Dr. Keskar): (a) Philips
Electrical Company have offered a
television unit, which was brought here
for the International Exhibition. Government
have accepted the unit only on a trial basis
for a period of 6-8 months with the option
of buying if it so decided upon at the end
of the period. Any decision to buy will
depend upon which particular television
transmission system we adopt for use of
our net-work. The question as to which
system Wwould be most useful for us is
being examined in detail.

(b) The cost of the unit offered is about
1-87 lakhs. It would not be possible at
this stage to give the esitmated cost of a
television unit. Itisat present being work-
ed out in detail,

Shri Bansal: May I correct the hon.
Minister? He said, International Exhibi-
tion. It was Indian Industries Fair.
The correct name should go on record.

Dr. Keskar: I accept the correction.

Shri D. C. Sharma: May I know
how long the trial of this television set
has been going on and what has been the
results ieved so far?

Dr. Kesker: Thereis no trial of this
set as such., As Isaid, this company
had imported this television unit here. y
did not want to take it back and pay all the

of taking it back to their country.
offered usl#lin unit. But, as we were
not sure which particular television system
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of transmission We may use, We Wwere
reluctant to accept the offer. But, we
have acceptzd the offer. On a trial basis
in the sense that in the research division
it will be tried for a few months. In the
mean time, if we take a decision that this
particular system of transmission is useful,
we may buy it

Shri D. C. Sharma: May I know what
has been the result achieved by the
research division to which the hon, Minister

Mr. Speaker: One question at a
me.

Dr. Keskar: I shall be able to give
the results of the research to the hon.
Member in due course.

ft wer win ;. wy Oy el
&7 ¥ fafrae we foan mar § e 26
frww g Tvar€ & gt fwar o ?
T AT Y AW HT A§ IT 7 FIH TN
WY wrAT Y o7 Fwt ¥ o

To VAW . HFAAY a9 7
Tz & 9 & af fafaett ofr fd
# Zar grr e Sehifa g aed
o W fasy & aw Y wifow
gt o au & ager ag awaf F A
[ |

Shri Kasliwal:
the television set?

Dr. Keskar: Low range.

Shri Radha Raman: May I know if
the Government has mﬂreld any plan
in the Second Five Year Plan with
to the Introduction of television? How

will it take for at least big cities like
Delhi and Bombay to have television units ?

Dr. Keskar: The first part of the ques-
tion has already been answered in answer
to the question Which came before. As regar=
ds the second part of the question I may say
that we hope that within 24 months we
may be able to have television units in India.

Shri D. C. Sharma: May I know for
how long the research division has been
experimenting and from where these sets
have been obtained?

D'lel Kl“hﬂ'ngen?::d Member I'lm
completely mi e my y.
When we say that we are carrying on mrgrch
in this particular unit it means it is being
tried out. As far as the systems are con-
cerned, there are four systems Wworking at
present and competing in the world,. We
are experimenting under the guidance of a

What is the range of
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technical committee as to which one is
most suitable for us,

Algeria
*13; Shri M. . Guu y
will Prime Minister be pleased
to state:
(a) whether the representatives of

and the Government of France

have accepted the Prime Minister's

five-point  plan; and

(b) if the plan has not been accept-
ed, whether the Government of l'ndtin
have made any new proposal for the

settlement ?

rliamentary Secretary to the
Minister of External Affairs (Shri Sads-
th Al Khan): (a) The suggestions made
in the Prime Minister’s statement of the
22nd May, 1956 cannot be regarded as a
*“Five Point Plan”’ They were not propo-
sals, intended to be formally communicated
to the parties for acceptance or rejection,

but s tions Which in our view could
fm @ basis of negotiation between the
es.

One of these suggestions was that the
should be direct nggotiation between thr:
parties.

(b) Does not arise.
Shri M. 8. Guru May,
I know whether, er this xg;m:gn

there was any change in the policy of
France with respect to Alseriap?o v

The Prime Minister and Minister of
External Affairs and Finance (Shri
t.wl.lurhl Nehru): The hon. Member

_come after some questions
on this subject have been answered earlier
today. However, I should add that with-
out formally ing or rejecting those
suggestions, the French Government at
that time did move towards two thi
cease fire and negotistions, which were the
main points suggested by us. So also
on the other side. But, unfortunately,
other thilg have su now li
the Suez Canal crises Which have diverted
attention from this issue.

Printing Machinery

*r Shri Radha Raman : Wil
the inister of Commerce and
Industry be pleased to refer to the reply
given to Starred Question No. 2540 on

the 26th May, 1956 and state:
(a) whether  the urv regardi
assessment  of demand of the types 3

gcll'inting machinery has been complet-

(b) if so, the demils of

report; and

the survey
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¢) the steps proposed to be  taken
by(Govemment to implement this report ?

The Minister of Heavy Industries
(Sbri M. M. Shah):(a) to (c). A statement
is laid on the Table of the House, [See
Appendix VII, annexure No. 36]

Shri Radha Raman: May 1 know
whether the Government will have only
one big unit or it will have several umts
spread over the country.

Shri M. M. Shah: The N. 1. D. C.
has taken a decision to st.i;c:t Lhcltmlr:::;
facrure of printing machinery.
not be easy ‘:o say today Wwhether there
will be one unit or more l:llé;n ufcm “;1\‘:;;
Practically all the ranges w. )
indicated will be manufacrured in the
country.

Shri Joachim Alva: Along with this
survey, wru a survey undgrutlilen of tthr;
number of printing presses in the coun
as well as the men working inside these?

Shri M. M. Shah: This does not
arise out of this question, This was only
with regard to printing machinery. The
survey gives the whole range.

L]
Shri Bansal: With which foreign coun-
tries are the Government col!aborstmg
in the setting up of this machinery?

Shri M. M. Shah: The East German
authorities, M.AN. of West Germany
and an Italian firm have shown their in-
terest.

Shri T. N. Singh: May I know Whether
in the printing machinery to be manufac-
tured as a Government ecnterprise, are
efforts to be concentrated only on auto-
matic machines or even on  cylinder
machines fed by hand?

Shri M. M. Shah: As indicated in the
survey, We Will try to manufacture as many
categories as are required for the different
categories of printing.

sft wo w0 fyddY: war & W wwAT
¢ e oy Aefie fgpeam & qod oy
w1 & fadef wefia & el § el
W ?
ft w0 Wo mrg : WA ¥
fawg & at sifirg #r sgdt & 2
wrw  (fadeY) =i & aoe )
I HRE (AT) T wRTET X
ayg T AT AT AwAT g )
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International Supervisory Commission

*1244. Sardar Iqbal Singh: Will the
Prime Minister be pleased o state:

a) whether it is a fact that Indian
military personnel serving with the In-
ternational Supervisory Commission in
Indo-China will be replaced; and

(b) if so, the number of Indian mili-
tary personnel to be replaced and when?

The Parliamentary Secretary to
the Minister of External Affairs
(Shri Sadath Ali Khan): (a) Yes.

(b) 73 officers and 667 JCOs/Other Ranks
were involved in the turn-over programme
which began on the 15th June, 1956 and
was completed last week.

WRITTEN ANSWERS TO QUESTIONS
War Reparation from Germany

*1304. Shri Bhagwat Jha Azad: Will
the Minister of Works, Housing and
Supply be pleased to statet

(a) whether  Government have re-

ceived any plant as war reparation from
Germany; and

(b) if so, whether services of foreign
experts are likely to be commissioned
for the operation of the same?

The Farliamentary Secretary to the
Minister of Works, Housing and
Sypply (Shri P. S. Naskar): (a) Govern-
ment of India received in 1947-48 allocations
for over 10,000 items machine tools
and machinery. It is not quite clear as
to. which particular item is in the mind
of the Honourable Member.

(b) Bulk of these items have been dis-
posed of. The Disposals Organisation have
not engerged any expert for the purpose
mentioned in the question,

Industrialization in Travancore-
Cochin

Shri A. K. Gopalan:

*1305. {sm V. P. Nayar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government propose to
establish any new industries in Travan-
core-Cochin State ; and

1b) if so, the detsils thereof?

The Minister of Heavy Industries
(Shri Mi M. Shah): sg and (b). A
statement is laid on the 'Table of the
House. [See Appendix VII, annexure
No. 37)

Exodus of Hindus from East Pakis-
tan

*1306. Shri D. C. Sharma: Will the

Minister be pleased to refer to

the rcply given to Swrred Question
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No. 1 on the 16th February, 1956 and
state :

(a) whether any communication has
been received from the Government
of Pakistan in reply to the protest
made by the Government of India
with regard to the expulsion of Hin-
dus from Jessorc and other places in
East Bengal; and

(b) if so, the mature of the commu-
nication received ? .

The Parliamentary W
the Minister of External A
(Shri Sadath Ali Khan): () and (b).
Yes. The Branch Secretariat of the Minis-
try of External Affairs at Calcutta, who
had taken up the matter with the Branch
Secretariat of the Pakistan Foreign Office
at Dacca, have since received a reply in
which the latter have denied that efforts
were being made to expel Hindus from
Jessore and other places in East Pakistan,

Ambar Charkha

*1307. Shri Dabhi: Will the Minister of
Production be pleased to state:—

(a) whether it is a fact that Govern-
ment had invited a West German textile
engineer to give his opinion on the techni-
cal potentiality of the Ambar Charkha;

(b) if so, what prompted Government
to take such a step;

(c) whether it is a fact that the engi~
neer has discouraged the idea of large-scale
Ambar Charkha programme at the expense
of the mill industry;

(d) if so, what reasons has the engi-
neer given for his attitude towards the Ambar
Charkha; and

(¢) what are Government’s reaction

thereto ?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey) : (a) Yes, Sir.

(b) The All India Khadi and Village
'Iinduotriea Board desired that this should be

one.

(c) Yes, Sir.

(d) The main conclusions given in the
report are shown in the statement laid on
the Table of the House, |Ses Appendix VII,
annexure No. 38]

. (o fStel:is have already been E;_ken to
intensify the training ¢. The ques-
tion of quality control o; yarn as also recom-
mended by the Ambar Charkha Committee

is under examination. The other conclu-
sions have been noted.
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*1212. Shri Ram Krishan: Will the
Minister of Planning be pleased to state:

(a) whether the Engineering Penonnel
Committee has submitted its final report;

(b) if so, the main recommendationt®
thereof; and

(c) the steps proposed to be taken to
implement these recommendations ?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir. Printed
copies of the Report have already been supp-
lied to Members of Parliament.

(b) A summary of the conclusions and
recommendations of the Committee is given
at pages 40 to 44 of the Report.

(c) The Report is under consideration*®
Oil Refineries in Trombay

*1213. Shrimati Renu Chakravartty :
Will the Minister of Production be' pleased
to state:

(a) the capital outlay on each of the
Burmah-Shell and Stanvac Refineries in
Trombay; and

(b) the working results of the Burmah-
Shell and Stanvac refineries for the first
year of their working?

The Parliamentary Secretary to
the Minister of Production (Shri R. G.
Du bey):

() The capital of the Burmah-Shell
Refineries in Trombay as on 318t December

1955 was 2474 crores and that of the Stanvac,
12+66 crores (approximately),

(b) The working results of the Burmah-
Shell Refineries are contained in their balance
sheet and Profit and Loss Account for the
year ending 31-12-1955, copies of which are
available in the Parliament Library. The
audited accounts of the Standard-Vacuum
Refinery for the year ending 31-12-1955 have
not icill been officially received.

National Instruments Factory,
Calcutta

*rars. Shri Jhulan Sinha: Will the
Minister of Production be pleased to state

20 AUGUST 1956

Written Answers 1420

whether it is a fact that the National Instru-

ments Factory, Calcutta has been a losing
concern ?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): No, Sir, not since 1954-55.

Pilot Plant at Ghatsila

*1218. Shri Jaipal Singh : Will the
Prime Minister be pleased to state:

(a) the progress of the Pilot Plant at
Ghatsila;

(b) the quantum of copper tailings
made available by the Indian Copper Cor-
poration; and
_(c) the plans, if any , for the benefica-
tion of low grade uranium ores ?

The PrimeM inister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru): (a) Qut of the 1T items
of machinery for the Pilot Plant ordered from
abroad, 10 items have already been received
and installed. One item, vis. the Thickener
is expected to be received by the end of Octo-
ber, 1956. If the same is received by the
anticipated date, the Plant is expected to ge
into scheduled production by March, 1957.

(b) The total quantity of copper tailings
made available from the Indian Copper Cor-
poration is about 900 tons per day.

(c) The plans so far have been to carry
on tests for up-grading all low grade Uranium
Ores at the Chemistry Division Laboratory
of the Department of Atomic Energy at Bom-
bay and the National Metallurgical Labora-
tory at Jamshedpur. On completion of tests
on any ore, the reserves for which have been
adequately proved, Pilot Plant testing will
be carried out, if necessary at the Plant at
Ghatsila.

One-Room Tenements

*razo. Shri R. P. Garg: Will the Minis-
ter of Works, Housing and Bupply be
pleased to state:

(a) whether it is a fact that the Indian
Medical Association had advised the Govern-
ment of India against constructing one-room
tenements for health reasons;

(b) if so, what led the
to disregard the advice;

(c) whether despite this advice Govern-
ment are going ahead with the construction
of more one-room tenements; and

(d) what were the suggestions put before
the Planning Commission by the Indian
Medical Association and to what extent these
will be implemented in the course of the
Second Five Year Plan?

Government

The Parliamentary Secretary to the
Minister of Works Housing and Supply

(Shri P. S. Naskar): (a) Yes, Sir.
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and (). The higher cost of two roomed
tenetsi‘;)nts which render them far beyond
the rent paying capacity of the occupants,
even if some reasonable measure of subsidisa-
tion is conceded, and the pomblllty_of ex-
tensive sub-letting which would nullify the
benefits that are expected to accrue from the
two roomed tenement, have induced Govern-
ment not to abandon the construction of the
so-called single room tenements which will
provide housing accommodation to a larger
namber of individuals. Actually a verandah
of 80 sq. ft. is attached to the room and in
f““i“ it is utilized as an additional room.
may also mention that in the Subsidised
Industrial Housing Scheme we have made
provision for loan and subsidy being given
to two-roomed tenements also.

(d) Attention is invited to the statement
laid by the Deputy Minister of Health
on the Table of the l!ok Sabha in reply to
parts (d) and (e¢) of Starred Question No.
2614 on 28-5-56,

Kerossne-opermted Receiving Sets

®yaar, Shri M. R. Krhkshaa: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the kerosene-operated
Receiving Set constructed by the All India
Radio has passed through all stages of tests;

(b) if so, when thése Receiving Sets
will be manufactured in large numbers to
meet the demand of the rural parts; and

(c) what will be the cost of each set and
whether any further research has been made
to lessen its price to enable every home to
own a Receiving Set?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
What has been developed by A.LR. is only
a thermo-electric generator operated by kero-
sene which can supply power for operatin,
a radio set. That generator has passed throu
tests and the patents for this purpose have
been made available to the industry for
commercial exploitation. The cost of the

tor is estimated to be of the order of

8. 120/~ to Rs. 150/-. This is of course in

addition to the cost of the set which remains
unaffected.

Cement Factory

*y2aa. Shel Sadham Gupta: Will the
Minister of Commerce and Industry be
pleased to state: .

(a) whether the: West Bengal Govern-
ment has proposed the establishment of ‘a
Cement Factory in West Bengal; and

(b) if so, the decision of Government
on the proposal?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) Yes, Sir.

(b) It is under consideration.

427 L. S. D—2
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Gevernment Advertisements

*1326, Shri Biren Tutt : Will the
Mirist: r of Information and Broad-
casting be pleased to state:

(a) the considerations the Tripura
State Government follow in distributing
advertisements; and

(b) whether the State Goverrmant
demands ary audit report of circulalion
from tte local press for the purpose of
distributing advertisements ?

The Minister of Information and
Broadeasting (1 r. Keskar) : (?"l"he
Government of Tripura y follow
the directive issued by the Central Govern-
ment ing this matter 4. ¢. effective
circulation in relation to the coverage inten-
ded to be secured, class of readership and
m journalistic and production stan-

(b) No. Audit reports are not insisted
upm-inthemofnmllumgwn. The
State Government is generally m possession
of facts re effective circulation of
& paper.
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Sanskrit Lessons from A. L R.

1243. Pandit D. N. Tiwary : Wil
the Minister of Information and Broad-
casting be pleased to state :

(a) whether any assessment has been

made of the benefit to and interest of the .

listeners from the Sanskrit lessons broad-
cast from some stations of the All Indua
Radio; and

(b) the names of the stations from which
Sanskrit lessons are broadcast?

The Minister of Information and
Broadca (Dr. Keskar) : (8) and (b).
Lessons in skrit language as such are
not broadcast by A.ILR. All stations ex-
cepting Simla, Srinagar and Jammu provide
Sanskrit programmes which are intended to
heg: the listener in cultivating his knowledge

appreciation of Sanskrit literature in its
diverse aspects and as part of these pmgram
mes significant passages from S
classics in poetry, drama, and phllosophy
are sclected and explained with exegesis.
These programmes have been gencrally
appreciated.

Recovery of Abducted Persons

*1245. Shri Krishnacharya Joshi :
Will the Prime Minister be pleased to
state

(2) whether the work of recovery of

abducted persons in India and Pakistan
has been completed; and

(b) if not, whether it is proposed to
extend the life of the Abducted Persons
(Recovery and Restoration) Act of 1949 which
expires by the end of November, 1956 ?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh) :
(a) No.

(b) The question is at present undey
consideration of the Government.
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*1247. Shri Dhusiya : Will the Minis-
ter of Production be p{-:sed to state t
(a) whether Government
bar Charkhas manufactured by the bc:i
arpentcrs,
tE.‘b) whether tendm have been invited
for

e same; and

(c) if so, what are the rates?

The Parliam Secretary to the
(Shri R. G.Du-

W)o%hmh d tralised
1 (a rough decen Saranjam
Karalayas and through a few commercial

(b) No, Sir.
(c) Does not arise.

Brahmaputra Tributaries

*1248. Shri Rishang Kelshin
the anlzter of Irrigation . 5): Wil
be pleased to state :

(a) whether it is a fact that the Buri-
and the Dihing tributaries of River Brahma,
putra twisted their banks and inundated the
town of Dibrugarh and other neighbouring
areas;

(b) if lo, the extent and

damages on land

value of
and properties ; and
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the relief rendered both by the
St:te( %ovemzm: and the Central Govern-

ment ?

Th ty Minister of Planning
(Shri S.. mmug t (a) to (). A state-
ment giving the required information is laid
on the Tabgic of the House. [Ses Appendix

VII, annexure No. 39].
Sambhar Salt

*1249. Shri Ram Krishan : Will the
Mi:ﬁst:r“ of Production be pleased to
state

(a) whether it is a fact that 50 per cent
of the nominees quota of Sambhar salt is
Fv:n to Sambhar Traders’ Association, for

ree sale; and

(b) if so, whether it is also a fact that
salt is sold at higher prices?

The Parliamentary Smtl.lz. to
the Minister of Production (Shri G.
Dubey) 1 () Yes.

(b) No, Sir; Government have had no
complaints since the introduction of this

Starch Industry

*1250. Shri Jhulan Sinha : Will the
Minister of Commerce and Industry be
pleased to state the present condition of the
starch industry in the country since the
ﬁl;mtinumu of the protection enjoyed by

The Minister of Heavy Industries
(Shri M. M. Shah) 1 Government have no
reasons to believe that the Starch Industry
has suffered in any manner since the protection
granted to it was withdrawn on t“e 1st Janu-
ary, 1956. The production of the industry
as a w for the first four months of the
year was 17,673 tons which compares favour-
il:éy with the total figure of 47,633 tons dur-

1955.

Industrial Development in Pondicherry

*1351. Shri D. C. Sharma : Will the
Minister of Commerce and Industry
be &eleued to lay a statement on the Table
of Sabha showing :

.. (a) the industrial development in Pon-
dicherry; and

(b) the amount allotted for .it so far
as the big, medium, small scale and cottage
industries are concerned ?

The Minister of Heavy Industries
(Shri M. M. Shah) : (a) and (b). Under the
Second Five Year a provision of Rs. 120
lakhs has been made for the development of
dustries 1 Wemmd‘l mm‘h "

ustries in . tails ing
the various industrial projects that are to be
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taken up during the Second P i
in this ares are yet to be dedded.hn period

Advertisement Revenue

*1252. Pandit D, N. Tiwary : Will the
Minister of Information and' "
casting be pleased to state : Broad-

, () the improvements in income

g tion mc! Bet up of the “Indian Listner”

A\n::z.t r:?ﬂr Sumgl"fsinoe Atll-lneltmmfcr

adminij ve control from ndia R

to the Publication Division; and dio
(b) the present advertisement

from these papers? fevenne

The Minister of Information and
Broadcasting (Dr. Keskar) : (a) The ad-
ministrative  control has been transferred
to the Publications Division only with
effect from 1-1-1956, and it is, therefore, too
carly to assess improvements in income and
circulation. The  improvements in get-
up consists of revised lay-out for the
::overf and the programmes, introduction of,
new features such as Listner's Questions
sketches and boxing of impor%:ur prosrlz?nx:
mes.

(b) A Space-Selling Unit for the Ministry

been constituted, the object of which ig
to maximise advertising revenue for all the
publications of the Ministry. A )
business of Rs. 87,887 has been booked for
the three journals as part of the total businesh
secured by the Space-Selling Unit,

Indian Missions Abroad

Sardar Igbal Singh :
*1253. {Ch. Raghubir Singh ;

Will the Prime Minister be pleascs
to refer to the reply given to Unstarr-
ed Question No. 737 on the sth April,
1956 and state at what state is the
consideration of the recommendations
of the Advisory Committee set up
under the Chairmanship of the Min-
ister of Health to advise on the supply
of furnishings etc. for Indian Missions
abroad ?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Al Khan) : Supplies of items
such as Crockery, Cutlery, and
Glassware have been standardised. Scales
of Carpets and Linen have been pres-
cribed and arrangements are in hand for
their supply through a centralised agency.
As regards other items such as silverware,
objects d' art, paintings etc. details are
being worked out as to costs etc. and &
decision will be taken as soon as possible,

Tubewell Electrification Scheme of
Pepau
770. Shri Ram Krishan : Will the
Minister of Irrigation and Power be
pleased to state :
(a) the extent of progress made in
the implementation of Pepsu tube-well
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and electrification scheme upto the 3oth
June, 1956,
(b) the areas so far irrigated through
these tube-wells in different districts ;
(c) the places distric*-wise  elec-
so far ; and

{d) the future schemes of expan-
sion

The Deputy Minister of Planning
(>nri S .N, Mishra)s (a) to (d).A statement
givii g the requisite it formation is laid on
the Table of the Lok Sabha [Ses Appendix
VII, annexure No. 40)

Aluminium Plants

' Shri Ram Krishan @
771 \ Shri S. C. Samants 3

Will the Minister of Commerce and
Industry be pleased to state :

(8) whether the team of U.S. ex-
perts has completed the task of sur-
veying possible sites for a plant or
plants to manufacture 10,000 tons of
aluminium per year ;

(b) if so, whether Goverrment bave
geceived a report from the team ; and

(c) if so0, the details of the report ?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari) : (2) Yes, Sir.

(b) No, Sir.

(c) Does not arise,

Cottape Industries

772. Shri Ram Krishan : Will the
Miuister of Production be pleased to state
whether the Action Committee at the
State level to secure co-ordination
between different organisatiors at State
level has been set up as  recommended
by the Conference of State Ministers
and representatives of All India Boards
dealing with cottage industries held at
Delhi during the 3rd week of June?

The Parliamentary Secretary to
the Minister of Production (Shri R.G.
Dubey) : Not yet, Sir,

Radio-active Minerals

773. Shrl V. P. Nayar : Will the
Prime Minister be pleased to lay on
the Table a statement showing the
names of the regiors where radio-active
minerals and fissionable material, if
any, have been found in Kerala?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharial Nehru) : Radio-active mine-
rals like Urarium and Thorium have been
found as mi \0r constituents of the mineral
waonazite at several places along the
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Travancore-Cochin and Malabar ‘beaches.
It is not desirable in the public interest
to disclose the information regarding the
exact lccalities, where these minerals
are found.

Cane Workers

774. Shri V. P. Nayar : Will the
Minister of Production be pleased to
state :

a) the number of
workers in the
State ; and

(b) the total wvalue for which cane
furniture has been exported from
Travancore-Cochin  State  to other
States in India?

The Parliamentary Secre to
he Minister of Productien (Skri R. G.
Dubey) : (a) and (b). Information is
being collected and will be laid on the
Table of the Lok Sabha in due course,

Tea, Coffee and Rubber Cultivation

775. Shri V. P. Nayar : Will the
Mirister of Commerce and Industry
be pleased to state the total acreage in
Travancore-Cochin  State under culti-
vation in the following in tbe years
1951-52 and 1955-56 —

(i) Tea,
(ii) Coffee, and

(iii) Rubber ?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Kr shaamachari) : The totl
acreage in  Travancore-Cochin  State
under cultivation in 1951-52 and 1955-56
is as follows :—

Rattan (cme)
Travancore-Cochin

1951-52 1955-56
(in acres) (in acres)

Tea 82,885 83,634°

Coflee 1,7461 4,882
(a8 on 30-6-5%)

Rubber 1,36,360 1,68,580

(as on 31-12-51) (as on 31-3-56)

*Provisional,
tCochin State only. Figures for
Travancore not available,
Handloom Weavers

776. Shri V. P. Nayar : Will the
Mirister of Commerce and Industry
be pleased to state :

(a) the number of handloom wesvers
in Travancore-Cocbin State ;

(b) the number amongst them who
got full employment in 195556 ;
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(¢) the number of handlooms and
the percentage of looms working in the
sbove year ; and

(d) the estimated total earninge of
the handloom workers of this State
in each of the years of the First Fiva
Year Plan?

The Minister of Commerce and
Industry and Iron and Steel (Shri T.T.
Krishnamachari) : (a) and (c). We have
no precise information about the number
of weavers. But it is said there are about
80,000 looms in the area. This figure is
uncorroborated.

(b) There are 29,045 weavers within the
co-operative fold, and they are gettirg
employment. The number of weavers out-
side the co-operative sector, getting employ-
ment is not definitely known.

(d) No definite information is available.

Yarn Consumption

777. Shri V. P. Nayar 1 Will the
Minister of Commerce and Industry
be pleased to state :

(a) the quantity of coarse, medium
and fine yarn consumed in Travan-
core-Cochin by the handloom weavers
in the years 1951-52 to 1955-56 ;

(b) the total amount paid for these
yarns ; and

(c) the subsidy, if any, actually given
by the State or the Central Government
for buying yarn in these years ?

The Miniater of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) and (b). A state-
ment  giving the information for the
calendar years 1951—? is laid on the
Table of the House, [See Appendix VII,
annexure No, 41}.

(c) No subsidy has been given by the
State or the Central Government for
buying yarn,

Oil Mills

.778. Shri V. P. Nayar 1 Will the
Mirister of Commerce and Industry
be pleased to state :

(a) the quantity of Ceylon Copra
used by u?l mills during 1954-55 and
1955-56 ; and

(b) the quantity of indigenous copra
used during the same period ?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari) 1 () 1954-55 — 41,245
tons. 1955-56 — 67,507 tons.

(b) The estimated qusntity of indi-
genous copra used during esch of the
two periods is 185,000 tons.
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Employees in Sindri Fertilisere
Eactory

780, Shri D. C. Sharma 1 Will the
Minister of Production be pleased to
state @

(a) the number of employees cate-
-wise, ‘employed in the Sindrl
ertilizer Factory ; and

(b) the number of Scheduled Castes
and Scheduled Tribes amongst them ?
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The Parllamentary Secretary to th
Mislaee of e e i it
) " stateme
oDnu':g) '{"n(bge of zhe Lok Sabha [S ¢
Appendix VII, annexure No. 42].

tion Pro in Punjab
mmnﬂc:“h;.rm

781, Sardar Igbal Singh : Will the
Minister of Irrigation and Power be
pleased to state whether the P.EP.S.U.
and Punjab  Governments have asked
for a long-term loan for the development
and remodelling of its irrigation Projects

Minister of Planning
(m%mm-) t The reply is in the
affirmative,

A. L. R, “Inspection Unit”

. Pandit D, N. Tiwary 1 Will the
MinTi.l:er of Information and Broad-
easting be pleased to state :

{s) how far the sdministrative effi-
ciency of the All India Radio has wim-
proved since the formation of the “Ins-
pection Unit” ;

('bz the expenditure incurred on this
anit in 1955-56;

¢) whether the Inspection  Unit
h.u() sted any new methods to check
waste, detect corruption and prevent
errors and irregularities ;

(d) whether any grave _irregularities
have been detected during inspection of
various stations made so far ?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
Inspection nit is part of the normal
structure of any Department which has
Branches all over the country. As All
India Radio was in 1947 a small organi-
sation, there was no separate scction fpr
inspection ﬁurpoacu. ith the expansion
of A.L.R., the need for a regular and separate
Unit became urgent. Hence the formation
of the Unit,

(b) The separate expenditure on this
Unit is Rs. 42,299-8-0,

(c) As the Unit is performing a normal
function, there is no new method that it
has suggested or is expected to suggest.
However, the preliminary survey work
for the Unit which was carried out by
an officer on special duty, who was of
the rank of a Deputy Accountant General,
has led to the preparation of a regular
manual for the administrative work and
accounts keeping of All India Radio.
This has now been finalised and is being
observed in all the stations,

(d) No,
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Indian Visitors to West Pakistan

783. Sardar Igbal Singh : Will the
rime Minister be pleased to state :

(a) the number of Indian citizens
who visited West Pakistan during this
year so far, month-wise ; and

(b) how these figures compare with
the figures of the last three Ye‘::': ?

The Prime Minister and Minister
of External Affairs and Finance (Shri
‘Ilmhlghl Nehru) : (a) and (b). The
nformation is being collected and will
be laid on the Table of the House when
it is available,

Gangwal and Kotla Power Houses

_784. Sardar Igbal Singh: Will th
Minister of lrrlgaaon lml'hl’ower tb:
pleased to state:

. (a) the total amount of power that
is being generated at Gangwal and Kotla
Power Houses;

(b) the amount contracted for ; and

(c) the names of the parties taki
biggest bulk supply? pasties taking the

The Deputy Minister of Plann
(lglgl S. N. Mt{-hrl): (a) About 47,?0‘0

(b) About 47,500 K.W.

(c) Apart from the participating States
of Punjab and Pepsu, the other biggest
consumers are:

() Delhi State Electricity Board;
(i5) Bhakra Dam;

(#7) Delhi Cloth Mills, Hissar;
(fv) Jagjit Textile Mills, Phagwara;
E . X

(o) Al;‘cgﬂcc?;?ply Undertakings at

Ambala Cantt.,
Jagadhri,
Kaithal,
Rohtak,
Okara, and
Rewari;

(i) M.E.S, and

(wii) Railways.

Indian Saries

_785. Sardar Iqbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a; whether it is a fact that the demand
for Indian Saries isincreasing in the
U.S.A., Canada and France; and

(b) if so, the steps taken by Govern-
ment to increase the demand for Indian
Saries in other countries of Europe and
America ?
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The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari): (a) No separate
statistics are maintained about the export
of Saries. However, from the export
ﬁg;meu of handloom fabrics as a whole, it is
observed that the demand from the U.S.A.
for the handloom cloth has been increasing.

(b) The steps taken to increase the
demand for handloom fabrics in Europe and
America include publicity in foreign news-
rn?crs. and periodicals, display of fabrics
n Indian Trade Commissioners’ offices and

1§§qntion in International Fairs and

itions,

Film Producers

_786. Sardar Iqbal Singh: Will the
Minister of Information and Broad-
casting be pleased to state the details
of remuneration paid to the individual
producer for each film, during 1955-56?

The Minister of Information ana
Broadcasting (Dr. Keskar): A state-
ment is placed on the Table of the House.
See Appendix VII, annexure No. 43]].

rates for payment vary considerably
depending upon the nature of the film,
the amount of travelling and shooting that
might have to be done and the quality of
work. It would not be desirable to give
the rates for individual films as it might
come in the way of reasonable quotations
from producers when tenders are called for
that purpose.

L. & B. Ministry Officers

787. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of Class I and Class
IT Officers in the Ministry of Information
and Broadcasting and its attached and
Subordinate offices at present; and

(b) the number of Scheduled Castes
in each category?

The Minister of Information and
Broadcasting (Dr. Keskar) : (a)

Class I . . 270
Class IT . . 1,328
(b) Class I . . . Nil.
Class IT . . . 23

Nore :—Recruitment to Class I and Class
II posts is made generally through
the Union Public Service Com-
mission.

In making recruitment, the express
reservations prescribed  for
Scheduled Castes arc borne in
mind. As far as possible, preference
is also given to such candidates.
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Power Generation at Bhakra Nangal
Dam

788. Shri D, C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress achieved so far on
the generation of power at the Bhakra
Nangal Dam; and
. (b) the share of the Punjab State
in this power generation?

The D?nthhﬂn.lm:' of
(Shri S, N. shra): (a) Gangwa
and Kotla power houses having two units
of 24,000 KW each have been com-
misgioned. The combined capacity of
the two power houses is now 72,000 KW
treating one unit as a stand-by.

(b) 62-36% of the power available
after meeting the common pool load such
a8 Delhi, Bhakra Dam etc.

Auction of Evacuee Bulldings

789. Shri D. C. Sharma ! Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of evacuee buildings
that have been auctioned in the Panjab
upto the end of July, 1956; and

(b) the number of such evacuee build-
ings the possession of which has been
given to the purchasers?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (a) and (b).
The information is being collected and
will be placed on the Table of the Lok
Sabha in due course.

High Altitude Laboratory

790. Shri D. C. Sharma: Will the
Prime Mh.lolterhebe plcufd to state
at what s s the proposal to set u
a High Alt:ft‘ude Cosmic Ray Res
Station in Gulmarg-Khillanmarg area
in Kashmir?

The Prime Minister and Minister
of External Affairs and Finance
(Shri Jawaharlal Nehru): The recom-
mendations made by the Committee ap-
pointed to pre detailed plans and
estimates for the serting up of a High
Altitude Cosmic Ray Laboratory at Gul-
marg-Khillanmarg, at its mzcting held on
26th July, 1956, are under consideration.
The ittee has fnter alia suggested
that an all year base-laboratory with
workshop and other facilities be established
at Gulmarg at a height of 8,800 ft. and a
high-level laboratory should be constructed
on a spur on the hill towards Apharwat
(at a height of about 12,500 ft.). The
base laboratory and the high-level labora-
tory will be linked up with wire ropeway
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for which the necessary survey has been
suggested.

Stes]l Board

791, Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government contemplate
to set up a Steel Board to coordinate the
work of all the three steel plants in ,the
Public Sector; and

(b) if so, what will be the constitution
of the Steel Board ?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamacharl) : (a) and (b). The
matter is still under consideration.

Bhakra Dam Project

793 Shri M. R. Krishna: Will the
Minister of and Power be
pleased to state the names of the members
of the Committee set to investigate
into the cause of explosion at Bhakra
Dam Project on the 1st July, 19567

The Deputy Minister of Plananing
(Shri 8. N, Mishra)s A magisterial
enquiry is being held by the Additional
District Magistrate, Bilaspur. The Police
including C.I.D. are also investigati
A departmental enquiry has also been h:rllg:
the members of the committee being:

1. Shri S. C. Katoch,
Superintending Engr. . President.
3, Shri D, D. Soni, Executive
Engineer . . . -+ Member,
3. Shri I. SjAhluwalia, Execu-
Engineer . .

tive +  Member
4. Shri Darshan Singh, Execu-
tive Engincer . .+  Member,

The committee was assisted by:

1. Shri Lahri—Inspector of Explosive
Department.

3, Shri Gamlin — of M/S Imperial
Chemical Industires.

Foreign Delegations to India

Shri R. P. Garg:t Will the
Prlmlhem mber .:rd be p!uudof tc:nf state
num (o)
dalen;iona that ﬁﬁ?ﬂm duﬂngrdn
1935
The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nohn:.): The information
18 being collected and will be placed on the
Table of the House.

Reglonal Commission’s Office at
Rajkot ‘

79¢.  Shri S. C. Samanta: Will the
Minister of Rehabilitation be pleased
10 atate:
(a) when the Reﬁl'oml Commission's
was opened at
and Kutch;
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(b) whether full-fledged office is run-
ning there at present;

(c) if so, whether compensation ng-
plications from old, disab| and T. B.
patients and students and other categories
of displaced persons have been taken up
and settled; and

(d) the amount of cash compensa-
tion that has been paid up-to-date to
those mentioned in part (¢) above?

The Minister of Rehabilitation
(Shri Mehr Chand Khanna): (a) On
the 18th April, 1956.

(b) Yes.

(c) and (d). The cases of all priority
category claimants have been taken up by
the Regional Settlement Commissioner.
Upto the 31st July, 1956, a sum of Ra,
1,27,027/4/- was paid as ense to
136 claimants. The amount paid in cash
was Rs. 1,12,335/-

Design Centre

7 Shri M. Iilamuddim: Wil
the Minister of Production be pleased
to state:

a) whether there is any proposal to
opeg }a Design Centre in yi;,_g., for the
development of handicrafts; and

(b) if so, when and where ?

The Parliamentary o
the Minister of Production (Shri R. G.
Dubey): (a? and (b). A design centre
for the development of handicrafts was

in Bihar during the year 1955-56.
It has since been merged with the Institute
of Industrial Designs set at Patna by
the State Government in ihn:h, 1956.

Embassy Cars

796, Shri M. Islamuddini Will the
Prime Minsiter be plcased to state:

(a) the total number of Cars used
by the Indian Embassies in foreign coun-
tries, COuntry-wise; !

(b) the of cars with price of
uch) tﬁy meant for Ambassa-
dors in the country they have been sent
10;

(c) the usual period by which a re-
placement is made to the Ambassadors’
car; and

(d) the number of Ambassadors’
cars replaced during the year 1955-567

of External Affairs and Finance (Shri
Jawaharlal Nehru): () and (b). A
statement containing particulars is
on the Table of the House. [See Appen-
dix VII, annexure No. 44].

(c) Normally § years,

{d) Four.
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Dyeing and Printing Houses

797. Shri Dhusiya: Will the Minis-
ter o’tyProdnctlon be pleased to state:

(a) how many dyelng and printing
houses have been opened till today
since the Khadi Board has come into
being;

(b) where they are located;

(c) how many artisans are employ-
ed in each house; and

(d) what is the minimum pay for a
qualified artisan ?

The Parliamentary S

the Minister of Production (Shri G.

Dubey): (a) No new dyeing and printing
houses have been opened since the coming
into being of the Khadi and Village In-
dustries rd viz. since February, 1953.

(b) to (d). Do not arise.
Development Works in Orissa

798. Shri Sanganna: Will the
Minister of Planning be pleased to refer
to the reply given to Starred Question
No. 2666 on the 3joth May, 1956 in
res of Development Works in Orissa
and state whether a copy of the report
made by the officers of the Planning
Commission will be placed on the Table
of the Sabha ?

The Minister of P and
Irrigation and Power (Shri Nanda):
A summary of thc Report will be laid on
the Table of the House.
Workc.lurpd Staff of C. P. W. D.

Shri Nambia#: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that the Govern-
ment of India agreed in 1946 to give
tools essential for work to the work-
charged staff of the Central Public Works
Department;;

(b) if so, whether it is a fact that
Masons, ters, Wiremen etc,
have not so far been provided with the
tools; and

(c) if not, the reason therefor?

The Parliamentary Secretary to
the Minister o( Works, Hou and
gupply (Shri P. 8. Naskar): (a) Yes,

(b) and (c). Essential costly tools are
already being provided by Government.
The question of providing other ordinary
tools was under examination in consulta-
tion with the workers through their Unions
and it has been decided that all essential
tools required by the workers will be sup-
plied by the department.  Necessary
detailed rules are being drawn up.

T § X (amm) el
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Refugee Educational Institutions

8ox. Dr. Satyswadi: Will the
Minister of Rehabllitation be pleased
to state: .

(2) the number of applications for
financial assistance from the displaced
educational institutions received from
Punjab and PEPSU separately during the
current year;

(b) whether the final decision has
been taken on these applications; and

(c) if so, the details of the grants
sanctioned ?

The Minister of Rehabilitation
(8hri Mehr Chand Khanna):

(a) (i) Punjab . . . . 129
(i) PEPSU . . . . 10
(b) No.

(c) Does not arise, .
Poles for Electricity Transmission
Lines

802. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the varieties of poles in use for
the electricity transmission lines in diffe-
rent places;

(b) the places where wooden poles
are easily available; and

(c) the facilities which are being
provided by Government for getting
such poles to the village communities
from the Forest Department for-the ex-
tension of rural electrification?

The uty Minlster of Planninj
(Shri S, N. Mishra): (a) to (c).
statement giving the requisite information
is laid on the Table of the Lok Sabha
[See Appendix VII, Annexure No. 45].
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Residential Quarters in D, 1. Z. Area
Shri D, C, Sharma: Will the

Minister of Works, Housing and Sup-

ply be pleased to state:

(8) whether it is proposed to recons-
truct residential quarters in the D.LZ,
ares;

(b) if so, when the scheme is likely
to be implemented; and

(c) the number and class of quarters
to be constructed there?

The Parliamentary Secretary to
Ministry of Works, Housing and
gii:pply (Shri P. S. Naskar): (a) No,

(b) and (c). Do not arise.

Zinc

80s. Shri Balwant Sinha Mehta:
Will the Minister of Commerce and
Industry be pleased to state:

(a) what is the total requirement
of Zinc in country at present;

(b) how much we produce in our
country and how much we import from
other countries and the value thereof;
and

(c) what charges we have to pay annually
to foreirn countries to get the Zinc con-
cen ra es changed into metal ?

The Minister of Commerce and
Industry and Iron and Steel (Shri T.T.
Krishnamachari) ¢t (a) The current
demand for zinc in the country is estimated
to be about 35,000 tons per annum.

(b) Zinc is not produced in the country
at present, Imports of zinc were as
follows :—

Quantity Value

(Cwts.) (Rs.)
1952-53 .. 493,712 3,91,16,528
1953-54 .+ 544,179 3,12,14,041
1954-55 -« . $,89.874  5,29,09.576
1955-56 « .« 581430  4,15.43,388
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(c) Government have no information
;s the operations are un.ecrtaken by private
rms.

China Clay

807. Shri B. 8. Murthy: Will the
Minister of Commerce and Indu
be pleased to lay a statement on the Table
showing:

(a) the types and the quantity of china
clay available in India;

(b) whether any china clay is being
exported; and :

(c) if so, the countries to which and
the total quantity exported in 1955-562
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The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): (a) China clays of
ceramic, paper, textile and rubber grades
are available in the country, Separate

uantities of each grade are not available,

otal output during 1953 and 1954 was,
however, 94,432 tons and 146,144 tons,
respectively, But the actual uantity
available in the country will be m more
if the mines are worked to full capacity,

(b) No Sir, as far as I am aware,
Export of China clay is not controlled. 1t
is not shown as a scparate jtem in the existing
trade classification of the cuuntry.

(c) Does not arise.
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LOK SABHA

Monday, 20th August, 1956

The Lok Sabha met at Eleven of the
Clock.

[MR. SpeakEr in the Chair]
QUESTIONS AND ANSWE;RS
(See Part I)

12 NooN

MOTION FOR ADJOURNMENT
SITUATION IN AHMEDABAD

Mr. Speaker: Papers to be laid on
the Table.

Shri K. K. Basu (Diamond Har-
bour): I have given notice of an ad-
journment motion in reply to which
it was communicated to me verbally
that you have refused consent as the
matter is sub judice. If you would
be pleased to read the. contents—I
am not going into the merits whether
the arrest was justified or not....

Mr. Speaker: 1 have done so.

Shri E. K. Basu: My whole argu-
ment is that Members of Parliament
were refused even curfew passes to
move round the city. But we find
that when a few days ago the Chief
Minister of Bombay wanted to hold
a meeting in ' Ahmedabad, even 144
was withdrawn though it was said
there was a disturbed state of affairs
in the particular city, and we find
now he is going in for direct action
by fast unto death as the people re-
tused to hear him. I am not going
into the matter whether the arrest
was justified or not. That is sub

3762

judice. These Members, Shri A. K.
Gopalan and Shri Kamath, were re-
fused even curfew passes to go and
visit the places and make an on-the—
spot enquiry. That is ‘the short point I
am making. I am not challenging
those arrests because they are judiecial
matters which will be decided by
court.

Mr. Speaker: True, 1 received
notice of an adjournment motion from
the hon. Member on:

“The situation arising out of the
widespread unrest at Ahmedabad,
consequent on the people of
Gujerat protesting against the
formation of the bilingual state
of Bombay, and refusal to allow
Members of Parliament, includ-
ing Shri A. K. Gopalan and Shri
H. V. Kamath to visit the places
of disturbances....”

Has the hon. Minister to say any-
thing?

The Minister of Home Affairs
(Pandit G. B. Pant): It is a matter
of deep regret to me that conditions
should still continue to be abnormal
in Ahmedabad. Whether the people
of Gujerat are in favour of the deci-
sion taken by this House is not pro-
bably a matter to be discussed now,
but I understand one of the very re-
presentative organisations in Gujerat
passed a resolution yesterday by 110
to 10 supporting the decision taken
by this House. That points just the
other way. In spite of the opinion
of the people of Gujerat in general
in favour of the decision formally
recorded by this House after pro-
longed discussion, I am sorry to find
that a campaign of organised inti-
midation is still being conducted ing
certain parts of Gujerat and especitlly
in Ahmedabad. In the circumstances
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if some people have been arrested
under the law, I do not see how I
can come in the way of the enforce-
ment of the law. In fact, no Member
in this House dan have any sympathy
with such defiance of the law. I
have nothing more to say.

. Mr. Speaker: As soon as an ad-
journment motion is given, I consider
whether consent ought to be granted
to it or not. Though an hon. Member,
leader of one of the groups here, had
to be arrested, I have written here
on this: “It is purely a matter of
law and order. Consent not given.
Further a case is pending against Shri
Gopalan and the matter is sub judice.”
I have nothing to add to what I have
already written. Inasmuch as he is
the leader of a group here, I allowed
reference to be made. Normally, when
once this is communicated, no further
reference ought to be made when I
withhold my consent. I treat this as
an exception.

Shri K. K. Basu: I am not challeng-
ing this. Originally it was reported
to us and it came out in the press that
they were refused curfew passes to
go round the areas, and we are not
challenging what might have happen-
ed subsequently so far as the cases
are concerned. The courts will
decide. These Members were refused
curfew passes, but two days hence a
public meeting was held and 144 was
withdrawn and people could attend.
Within two days how did the situa-
-tion so improve? And today also it
is said there is still disturbance.
There seems to be an invidious dis-
tinction. That is what we want to
know.

Mr. Speaker: I find from the state-
ment of the hon. Member himself
that the situation seemed to be
changing "and was delicate. = Under
the circumstances, those in charge of
law and order are the best judges to
grant or refuse permits. Tt is purely
a matter of law and order: 1 am
not going to give my consent.

PAPERS LAID ON THE TABLE

Seconp ANNUAL REPORT ‘oF THE COIR
Boagrn

The Minister of Heavy Industries
(Shri M. M. Shah): On behalf of
Shri Kanungo, I beg to lay on the
Table a copy of the Second Annual
Report of the Coir Board for the
period ending 31st March, 1956, under
sub-section (1) of section 19 of the
Coir Industry Act, 1953. [Placed in
Library. See No. 5-345/56].

IroN anD STeEL (CoNTROL) ORDER

Shri M. M. Shafh: I beg to lay on
the Table, under sub-section (6) of
section 3 of the Essential Commodities
Act, “1955, a copy of the Iron and
Steel (Control) Order, 19566, publish-
ed in the Notification No. S.R.O. 1109/
ESS.COMM/IRON AND STEEL,
dated the 12th May, 1956. [Placed in
Library. See No. S-346/56].

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following two messages received from
the Secretary of Rajya Sabha:

(i) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha. I
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 14th
August, 1956, agreed without any
amendment to the Industrial Dis-
putes (Amendment and Miscella-
neous Provisions) Bill, 1956, which
was passed by the Lok Sabha at
its sitting held on the 24th July,
1956.”

(ii) “In acoordance with the
provisions of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am’ directed to enclose a copy of
the Newspaper (Price and Page)
Bill, 1956, which has been passed
by the Rajya Sabha at its sitting.
held on the l4th August, 1956.”
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NEWSPAPER (PRICE AND PAGE)
BILL

Secretary: .Sir, Ilay the Newspaper
(Price and Page) Bill, 1956, as passed
by Rajya Sabha, on the Table of the
‘House. '

ARREST OF MEMBERS

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing telegram dated the 17th
August, 1956 from the Superintendent
of Police, Ahmedabad City:

“Shri A. K. Gopalan, Member
Lok Sabha was arrested today,
the 17th August, 1956 at 19-30
hours for being a member of an
unlawful assembly and holding a
meeting in defiance of Additional
District Magistrate Ahmedabad’s
ban on processions and meetings
in Ahmedabad. He refused to
bail offered on personal recogni-
tion. Further report follows.”

1 have also to inform the House
that I have received the following
telegram dated the 19th August, 1956,
from the Superintendent of Police,
Gorakhpur, U, P.:

“I have the honour to inform
you that I found it my duty in
the exercise of my powers under
section 551 Criminal Procedure
Code to direct that Shri Shibban-
lal Saksena, Member of Lok
Sabha be arrested since a report
had been made against him along
with others on the 9th August,
1956 at police station Shyam-
deorwa, District Gorakhpur for
cognizable offences under section
148/440/427/43¢ IP.C. and a
reasonable suspicien existed of his
having been concerned with the
above offences. Shri Shibbanlal
Saksena, Member, Lok Sabha,
—was accordingly arrested at 1-30
p.v. on the 19th August, 1856,
and is at present lodged in the
District Jail Gorakhpur.”

RESIGNATION OF MEMBER

Mr. Speaker: I have to inform the
House that Dr. Indubhai B. Amin has
resigned his seat in Lok Sabha with
effect from the 14th August, 1956.

INDIAN COTTON CESS (AMEND-
MENT) BILL—concld.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Dr. P. S.
Deshmukh on the 14th August, 1956:

“That the Bill further to amend
the Indian Cotton Cess Act, 1923,
as passed by Rajya Sabha, be
taken into consideration.”

Shri K. K. 'Basu was in possession
of the House,

Shri K. K. Basu (Diamond Har-
bour): As I was saying the other
day, though this Bill is a short one,
dealing with the composition of the
Board, we are really worried as the
hon. Minister has not given us any
information as to the extent to which
the cess collected on cotton has been
utilised for the improved production
of cotton in our country. As
I was stating the other day,
this movement for our locally
manufactured cloth, and Gandhiji’s
economic movement, Khadi move-
ment and Charkha movement were
all based on the theory that we should
produce cloth which we can wear and
not import from Lancashire. But
even today, really 9 years after our
independence, we find that we have
to import a large quantity of cotton
from outside. It may be argued, be-
cause the hon. Minister comes from
a cotton-growing area, that the con-
ditions are not such that we can pro-
duce that quality of cotton which we
used to get from that part of India
which has now become Pakistan, and
therefore we have to import from
America or Egypt. I would like the
hon. Minister to take this House into
confidence and say that all efforts
have been made so that in course of
time we shall be in a position to pro-
duce quality cotton, at least of the
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quantity that is' being required for
the manufacture of textiles as tex-
tiles have been very important in
our country from ancient times, and
they used to be exported even, to the
European and other markets.

I would only like that the smounts
collected by way of cess ghould be
utilised properly, because we have
been told that the moneys are merely
accumulated and they are not being
utilised for the improvement and
development, both qualitative and
quantitative, of cotton, which is so
vital in the interests of the textile in-
dustry.

I hope that in the new committee
that is being proposed wunder this
Bill, there will really be persons who
will be representative of the produ-
cers and not merely persons who may
be connected with them but who will
have actually nothing to do with the
production processes. Very often, we
have been finding that the producers'

- representatives who are nominated by
Government have only, by some
chance, an interest in the particular
branch of production, and they are
often deemed to be experts, which
they are not. . So, we want that the
actual producers’ representatives
should be there, because those per-
sons who are concerned with produc-
tion techniques should also feel that
they are also partners in the common
endeavour to produce better quality
and a larger quantity of cotton.

With these words, I generally sup-
port the provisions of the' Bill

Shri Ramachandra Reddi (Nellore):
I suggest that the consideration of
this Bill be adjourned to some other
day in the next session, the reason
being that the States referred to in
clause 3 of the Bill will not be there
after 1st November. For instance,
the State of Andhra will become
Andhra Pradesh. The State of Mysore
will be bifurcated. PEPSU and Pun~-
jab are going to be merged. In this

way, most of the other States also °
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will be clubbed together or bifurcat-
ed, with the result that this Bill will
have to be further amended some
time later.

I would, therefore, suggest that this
Bill can wait until the next session.
The appointed day for the coming
into force of the States Reorganisation
Bill would be 1st November. So, this
Bill may be brought before this
House after that date. At that stage,
Government would do well to bring
in their own amendments and see
that the provisions in the Bill are
properly amended before it is passed.

The Minister of Agriculture (Dr.
P. 8. Deshmukh): May I take up
first the contention of the hon. Mem-
ber who spoke last? He suggested
the postponement of the consideration
of this Bill until after the reorganisa-
tion is complete. As the House
knows, this Bill was drafted long be-
fore we had any idea of how exactly
the reorganisation was going to take
place. But I do not think it is neces-
sary to postpone consideration of
this, because, after all, the territories
are not going to change, and by a
simple adaptation order, it would be
possible to allocate the representatives
to the different States that will come
into being after 1st November. It
there is any change required in the
provisions conseguent on reorganisa-
tion, I do not think any difficulty will
arise, because all these four Bills, -
which I have been piloting in the
Rajya Sabha as well as in this House
refer specially to representation of
growers, and to representation of the
two Houses of Parliament.

So far as the representation of the
two Houses is concerned, therc will
be no difficulty. The difficulty may
be there only with regard to the re-
organised States. But, here also,
since we have gone on the basis of
acreage under each crop in a parti-
cular area, I think it would not be
difficult to bring about the necessary
changes by a simple adaptation order,
and no change in the Bill itself would
be necessary. So, I think I may be
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permitted to proceed with this Biil,
and there is no need to adjourn its
consideration.

There are two hon. Members who
have spoken on this Bill; one wus
Shri Sadhan Gupta, and and the other
was Shri K. K. Basu. Shri Sadhan
Gupta had made several points, and
he had also given notice - of some
amendments. I can understand his
argument that some of these organi-
sations like the East India Cotton
Association and others should not have
any representation. But I could not
follow his complaint ‘that in spite of
the amendments I have proposed in
this Bill, the representation to the
growers is not adequate. I do not think
this contention can hold water, be-
cause we have raised the represenia-
tion to the growers from 9 to 26,
which is nearly three hundred per
cent. I do not think any Member
of this House will contend that the
representation given to the growers
is unsatisfactory.

The other point that he made was
with regard to doing away with the
representation given to some of these
organisations. I do not wish to con-
test his view of any particular asso-
diation. But the East India Cotton
Association has been in existence for
a very large number of years.
Secondly, it is not an organisation

- consisting merely of theé trades people
or the commercial people; there are
representatives of other interests also
on it. It is the only non-official orga-
nisation, which deals with cotton
trading as well as marketing, and
specifies the quality and standards of
trade, and the commercial varieties
of cotton in India. This is a very
useful function. So long as we have
no other organisation which can do it,
it will be too late in the day to try
to bring into existence a similar orga-
nisation. By and large, this organisa-
tion has certainly functioned very
well. So, I submit that no case has
been made out for doing away with
the representation given to them, nor
can it be said that it does not func-
tion properly.

So far as the other organisation,
namely the Empire Cotton Growing
Corporation is concerned, that is also
a non-national body, which is repre-
sented on the Central Cotton Commit-
tee on a reciprocal basis. The Cotton
Committee sends some representatives
on this corporation, and thus this
works on a reciprocal basis.

The other objections raised ara not
of a substantial character, and there-
fore, I do not think I need refer to
them specifically or put forward' any
arguments to meet them.

By the by, this Cotton Committee
is one of the oldest, if not the oldest,
cotton commodity committee in India.
It has functioned very satisfaoctorily,
and there is a large volume of work
to its credit. It was established as
far back as 1923, and it has not only
been helpful to the textile industry,
from the point of advising what parti-
cular variety of cotton is best from
the textile point of view, but it has
also contributed very substantially to
the improvement of . cotton-growing
in the country.

The committee sponsors a large
number of schemes, and in the Second
Five Year Plan, it has a big pro-
gramme of establishing certain cen-
tres for research in cotton. All these
schemes will be financed through this
committee.

My hon. friend Shri K. K. Basu
said that there were large balances in
some of these commodity committees.
I admit that the Lac Cess Committee
has a somewhat large balance, which
has not been spent, but so far as this
committee is concerned, we will pro-
bably be short of funds rather than
have any surplus. So, I do not think
this criticism is correct, so far as the
Cotton Committee is concerned.

My hon. friend had also referred
to the question whether we m mad;-

progress in cotton production.
:l?)ynot give the whole credit for In-

creasing the production of cotton to
the Cotton Committee. But T am
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sure the House is aware of the pro-
gress we have made in cotton produc-
tiot_:, as in general agricultural pro-
.duction. Here, our results and our
production are still more spectacular,
even as compared with the spectacu-
lar successes we have achieved in ithe
larger production of foodgrains, jute
and other crops like sugarcane.

Taking opportunity of the ecriti-
cism levelled by Shri K. K. Basu
and the suggestion made by him as
well as the question asked by him,
1 would like to say that as compared
with 1947-48, when we produced only
21 lakh bales—and we went down in
1948449 to only 17 lakh bales—the
production in 1954-55 was 42 lakh
bales. This production which began

with the year 1953-54 has been, more -

or less, maintained in the year 1955-
56, although there was a shortfall of
about 2 lakh bales. I would also like
to point out that thiz 100 per cent.
addition to our production as -com-
pared with what it was about seven
years ago is also on the very con-
servative side. These figures are
based on official estimates which vary
a great deal from the trade esti-
mates. If we look at the trade esti-
mates it will be found that in the
year 1955-56 we had produced
anything between 47 and 494 lakh
bales; for 1954-55, the trade figures
vary between 48 and 54 lakh bales,
and for 1953-54, they vary between
41 and 46 lakh bales, As against
these, the official figures of production
in 1953-54 are 39.65 lakh bales, in
1954-56, 4298 lakh bales and in this
year, in the neighbourhood of 40 lakh
bales—actually it is 3998 lakh bales.

So this will show that we have made
excellent progress in the production of
cotton. This production is remark-
able from another point of view also.
That is that we are not now produe-
ing too much of short staple cotton;
we are producing far more of medium
and long staple cotton. The produc-
tion of long staple cotton is nesrly
500 per cent. more than what it was
ih -1947-48 or 1948-49. We were pro-
ducmgonlySlakh bales in those
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years. Now our production in 1953-54
of long staple cotton has gone up to
1420 lakh bales, andin1954-55, it has
been 1587 lakh bales. The produc-
tion of medium staple cotton has also
increased from about 10 lakh bales to
18:86 lakh bales, whereas the pro-
duction of short staple cotton is, more
or less, the same as in the previous
years, if it has not gone down consis-
tently from 1951-52. In that year, it
was 992 lakh bales; it has come
down to 8-25 lakh bales,

Now that my hon. friend, Shri
K. K. Basu, is here, I would like to
repeat these figures for his benefit.
So far as long staple cotton is concern-
ed, during the last 7 or 8 years we
have added 500 per cent. more. The
previous production of 3 lakh bales
has now gone up to 1587 lakh bales
So far as medium staple cotton is
concerned, the production has gone up
from 10 lakh bales to 19 lakh bales.
The production of short staple has,
more or less, remained the same, if it
has not gone down by about a lakh
of bales. This has been the position
during the last three years; it is not
a matter of a single year nor a matter
of accidentally good porduction for
one year. We have made consistent
progress, and the progress has been
much more satisfactory and striking
during the last three years, so that
we do not require any other cotton
from outside except that of 1¥ and
1-1/68" staple or above

Shri K. K. Basma: Are Govern-
ment utilising all the money that they
have got? That is most important.

Dr, P. 8. Deshmukh: Yes. The
consumption of Indian cotton in the
mills has gone up tremendously, so
much so that except for a small quan-
tity of very long staple cotton,—the
quantity grown in India is not suffi-
cient yet to that extent—we can be
regarded as, more or less, self-suffl-
cient so far as our textiles are cor-
cerned.

Shri K. K. Basu: Are Govmment.
conducting any research on those lines
so that in course of time we beco:_ne
self-sufficient in that respect also?
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Dr. P. 8. Deshmukh: Yes, This is
partially -at least due to the research
caitied on by the Cotton Committee.
There are innumerable schemes, and
in the Second Five Year Plan, we are
going to increase the tempo of re-
search and production of better
wvarieties.

1 do not wish to take any more time
of the House. I have answered most
of the criticisms levelled. I hope the
House will pass the Motion.

Mr. Speaker: The question is:

“That the Bill further to amend
the Indian Cotton Cess Act, 1923,
as passed by Rajya Sabha, be
taken into consideration”.

The motion was adoﬁted.
Clauses 1 to 5

Mr. Speaker: Now, we shall take
up the clauses. I find that the hon.
Members, Shri Sadhan Gupta, Dr.
Rama Rao and Shri B. Y. Reddy, who
have tabied amendments to the
clauses, are absent. So I shall put all
the clauses together.

The question is:

“That Clauses 2 to 5, Clause 1,
the Enacting Formula and the
Title stand part of the Bill".

The motion was adopted.

Clauses 2 to 5, Clause 1, the En-
acting Formula and the Title were
added to the Bill.

Dr. P, S. Deshmukh: I beg to
move:
“That the ‘Bill be passed”.

Mr. Speaker: The question is:
“That the Bill be - passed”.
The motion was adopted.

INDIAN COCONUT COMMITTEE
(AMENDMENT) BILL

The Minister of Agriculture (Dr.
P. S. Deshmukh): I beg to move:

“That the Bill further to amend
the Indian Coconut Committee

Act, 1944, be taken into consider-

ation”.

This is a Bill which is very similar
in its provisions to the three Bills
which have already been passed by
this House. The main amendments
which have been brought forward
before this House are; firstly, with
respect to increased representation of
growers and certain incidental mat-
ters, at least one of which is of a more
or less drafting nature. There was
in the Bill representation given to
the Indian Merchants’ Association.
The correct name of that body is the
Indian Merchants’ Chamber, Bombay.
This is one of the amendments sug-
gested in the Bill. The other is to
give larger representation to growers.
From ten, we have raised the repre-
sentation to twelve, and also given
representation to some of the States
which did not have it before, namely,
Bombay, Orissa and West Bengal—
these are the three States which de-
serve to be represented. Therefore,
provision has been made for them.

There was one more difficulty, about
the word ‘owner’. In the original Bill,
the word used was not defined and,
therefore, we had certain difficilties
in collecting the cess. That difficulty
is now sought to be rectified by put-
ting in this amending Bill a definition
for the word ‘occupier’. This is in
item (cc) of sub-clause (i) of clause
2, It says: )

“ipecupier’ . in relation to any
mill, means the person who has
ultimate control over the affairs
of the mill, and where the said
affairs are entrusted to a manag-
ing agent, such agent shall be
deemed to be occupier of the mil™.

This is intended to remove the diffi-
culties in the way of the collection of
the cess.

So far as the other clauses are
concerned, I do not think there is
anything controversial. It is merely
an adjustment of representation and
addition of representation that we
thought was necessary. So, without
taking any more time of the House,
I would submit that the Bill may be
accepted by the House.
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Mr. Speaker: Motion moved:

“That the Bill further to amend
the Indian Coconut Committee
Act, 1944, be taken into consider-
ation.”

Shri Achuthan (Crangannur): Sir,
I welcome this Bill. In fact, the
indian Coconut Committee was
brought into being in 1944 and dur-
ing the last 11 or 12 years it has done
good work as far as our area is con-
cerned.

With regard to coconut cultivation,
India stands second, next only to the
Philippines and in India itself, Tra-
vancore-Cochin and Malabar, the new
Kerala is the main producing area.
You know the whole coastal region
depends upon coconut cultivation and
the economy of the whole area de-
pends mainly on this, When statis-
tics were taken of the landholders in
possession of the area under coconut
it was found that more than 80 per

. cent. of the landholders own not more
than one acre of coconut garden and
only 2 or 3 per cent. of the landlords
of this coconut growing area have
more than 5 acres. What I mean to
say is that the whole area has been

distributed to small landholders whose.

main occupation and whose main
sustenance is coconut growing.

The Committee has its own re-
search centres throughout the length
and breadth of Kerala State. Not
only that; during recent years it had
extended its activity. It is stated in
the Bill—the Statement of Objects and
Reasons—that Government wanted
to include representatives of Orissa,
Bengal, Mysore, Bombay etc. In fact,
the research centres at Kayangulam
and Kasergode are doing good work.

But, I would like to bring to the
notice of Government one important
factor which has been engaging the
serious attention of the Travancore-
Cochin Government, about a parti-
cular disease which is affecting the
root and leaf of the coconut trees of
the whole State. It is stated that it
is a horrible disease. A large num-
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ber of coconut trees of the State have
been afiected by the root and leaf dis-
ease. It is a virulent disease and it
causes very serious damage. The dis-
ease ig prevalent in22taluks out of
36 taluks in the State. If the disease
is left unchecked, it is likely to spread
to other areas and consequently wipe
out coconut cultivation in the whole
State. That is the seriousness of the
disease. The value of the loss
in yield due to this disease
is estimated to be Rs. 2 crores per
year. If the disease is not controlled
by spraying the crown of the tree with
Bordeaux mixture, the whole coconut
cultivation of that area is likely to
be wiped out.

Shri D. C. Sharma: (Hoshiarpur):
‘What is the loss or will be the loss in
all the States in a year?

Shri Achuthan: About 70 lakhs of
trees have been affected. It has been
represented that if the entire affected
area is not covered by systematic
spraying, the coconut cultivation in
the State would be wiped out within
the next 10 years. As the economy of
the area is dependent on this coconut
cultivation, it is very imperative to
combat the diseases. In wview of this,
the State Government want to expand
the activities and to make it compul-
sory and say that spraying should be
brought on a war footing. The State
Government consider that unless the
disease is fought on a war footing,
there would be no hope of any subs=
tantial results. It is essential that
Government should themselves under-
take the spraying of all the 70 lakhs
of infected trees at least twice a year.
I want to impress upon the Central
Government that they say that even
spraying with Bordeaux mixture
twice or thrice a year may not be able
to completely root out the disease.
They should see that the disease does
not spread. I would appeal to the
Central Government to see that more
research is carried on to find out the
causes of these diseases. The re-
searches may be carried out in these
research centres or at some higher
level in some other laboratories which
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the Government possess like the Agri-
cultural Research laboratories and
other chemical laboratories so that
the damage that is done and the
sorrowful picture of the State may not
become very serious. That is one
aspect of the guestion.

According to me the Central Gov-
ernment is not attaching too much of
importance to the value or the cost
that the grower gets for this coconut.
During the last three years, 1954 to
1956, in answer to a guestion of mine
a few days ago it was said by the

Food Minister that the prices have ’

gone down in Alleppey, Cochin and
Kozhikode markets by more than 30
per cent. How can the grower or the
landholder who has got only one acre
of land expect to maintain himself and
his family if he gets not even the
economic or fair price -for his pro-
duce.

We know that in India we are not
self-sufficient with regard to coco-
nut oil. At present we are milling
to produce 1,13,000 tons of coconut
pil and the copra used is 1,83,000
tons, according to the statistics avail-
able from the industries. The de-
mand is roughly 1,890,000 tons of oil;
and the inland produce comes
roughly to 70,000 tons less than the
demand. )

The Central Coconut Committee
has recommended to the- Govern-
ment of India more than once—
umpteen times—that there must be
restrictions with regard to the im-
port of copra. After going into all
the aspects of the gquestion, this orga-
nisation, this competent organisa-
tion on which not only the growers
are represented but also the indus-
trialists and Governments, has cate-
gorically stated that there should be
a ceiling put on the import of copra
to the extent of 1 lakh tons in terms
of copra and coconut oil products
from abroad We are importing
mainly from Ceylon.

In answer to one of my other ques-
tions about import, it was stated on
the l4th August by Shri Karmarkar
that in 1954, 62,125 tons of copra and
58,05,000 gallons of coconut oil were
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imported; in 1955, 74,578 tons of copra
and 55,609,000 gallons of coconut oil,
though the prices were coming down.
And, in 1956, from January to April,
so far, they have imported 22,647 tons
of copra and 15,64,000 gallons of coco-
nut’oil. If this state of affairs conti-
nues, I do not know what is going to
take place in that region. Already
there is political turmoil. If the eco-
nomy of the rural side in that area is
going to be affected seriously by this
unnecessary extra import of copra and
coconut oil, I do not know what 'will
happen. If the Government does not
take serious notice of this and impose
restrictions on the import of copra or
its equivalent oil in the light of the
recommendations made by the Indian
Central Coconut Committee, or raise
the import duty to a considerable ex-
tent so that a reasonable price may be
expected to accrue to the grower, the
situation will become very serious. I
do not know what we should do to-
day in this matter. This has been
agitating our minds for the past two
or three years. .

This Bill now comes and it is said
that growers' interests are to be pro-
tected by putting more representa-
tives. Merely putting more represen-
tatives is not enough. 'They are al-
ready associated with others. Gov-
ernment must properly assess that
question. I do not dispute the fact
that they do not want to or are not
prepared to restrict the import of
copra or coconut oil because more
consumer goods are to be there. But
there must be positive steps taken in
order to raise the import duty. What
has been done by the Government?
It is really surprising and very dejec-
ting for us to know that in answer
to my question No. 1082 on the 14th
August 1956, the ‘Government said
that in 1954, the standard rate of
import duty on copra was 15 per cent.
ad valorem, and for 1955 and 1956 the

which were as follows: for 1954
Rs. 50 per cwt; from 1-1-55 to
31-8-55 Rs. 3
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tariff values, they decreased it to
Rs. 45 per cwt. I do not know what
were the motives, what were reasons
and what were the specific grounds
which made them do se or whether
the ,Madras Government or the Tra-
vancore-Cochin Government or any-
body on behalf of the growers wanted
that the tariff values were to be re-
duced from Rs. 50 to Rs. 45. Any-
"how, it is really surprising that it is
reduced instead of being increased.

With regard to coconut oil also, the
same is the position. The tariff
values were for 1954 Rs. 75 per cwt.;
from 1-1-55 to 31-8-55 Rs. 75 per
cwt.; from 1-8-55 to date Rs. 67-8-0
per cwt. The pity is that Govern-
ment did not restrict the import of
«coconut oil or copra. The Ceylon
Government, which is the main ex-
porter of copra and coconuts was
more lenient, kind and sympathetic
towards her growers and had tried to
reduce the export duty. To another
part of my question, the answer of the
Government was that in 1954 the ex-
port duty on copra in Ceylon Govern-
ment was Rs. 260 per ton, in
1955 it was reduced to Rs. 200
per ton, and thus you see the
Ceylon Government have reduced
it from Rs. 260 to Rs. 200 per ton.
For coconut oil also, from Rs. 208 in
1954 it was reduced to Rs, 135 in
1955, per ton. It is clear that the
Ceylon Government wanted to help
the growers there and have reduced
the export duty. Instead of raising
the import duty and restricting the
import quota, our Government are
doing just the opposite. It is very
surprising to see this. It has become
irresistible for us to stand the ecriti-
cisms, the representations and the
sorrows of the growers when we go
to their places; they make represen-
tations to us and we make represen-
tations to the Government, but the
Government says “No”, because they
want 1ore consumer goods. Let
there be more consumer goods, but
Jdet Government see that the grower
‘Bets a reasonable price, minimum
price, particularly in a State where

more than 95 per cent. of the area is
held by owners who own less than
one acre each. But that has not been
done. Even now we have sent re-

‘presentations to the Minister con-

cetned. A few days back I person-
ally told him that it is a wvery
serious matter, and that unless it is
looked into and some restrictions are
imposed, the position .will become
very serious. In his answer to my
question,. the hon. Food Minister
stated that a restrictive import
policy for coconuts and its products
is already being followed for ensur-
ing a fair price to coconut growers.
If there is a restrictive import policy,
it must reflect in the price level, say,
in Alleppey, Cochin and Kasargode
markets. If there is a fluctuation of
Re. 1 or Rs. 2 on one day, the next
day it goes down below by Rs. 2. So,
there is no improvement at all. Un-
less Government makes up its mind
and takes up the matter seriously,
the whole position will become very
serious.

I ha}re raised this question again
and again in the House. I know Dr.
Deshmukh is known for his sympa-
thetic attitude towards the agricul-
turists and cultivators, not of big
z.arr'ainda:s but of peasants who have
got” half an acre, or an acre or two,
and I request that he will personally
pay some special attention to this
matter. Have the Government look-
ed into the reasonable price that is
received by the cultivators? ’

The Indian Central Coconut Com-
mittee, what it is and what it does
was issued in 1953 and the Com-
mittee has stated that as far as pos-
sible it has made enquiries not only
in Travancore-Cochin and Malabar
but in all other areas concerned and
]‘18.3 come to the conclusion that there
is to be a reasonable price given for
the growers and it must be given to
them and the policy of the Govern-
ment must be so adopted. But what
has the Government done? What is.
the purpose of having the Indian
Central Coconut Committee?
represent the growers, industrialists
and all other people, and their re-
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commendations are notegiven any
consideration at all by Government;
they are given scant courtesy by
the Government. Because the Com-
mittee themselves sent them to us,
and the growers also have given
their representations to us, we make
representatxons to the Government
in the strongest possible terms. The
gituation there, not only political but
economic, is very serious, but Gov-
ernment says “Let it go on as it is”.
Are we to take it that because we
are very far away from here, we
should not be paid any attention at
all? This is the one problem accord-
ing to me in the whole of Kerala,
which must come to the forefront of
the Central Government. I very
seriously ask the Central Govern-
ment not to sleep over the matter.

As I have already said, with regard
to the pest trouble. within a few
years the whole cultivation there
will go to dogs if it is not attended
to immediately. That is the position.
I have read out the passage in which
I pointed out that the State Gov-
ernment is doing its best. The cen-
tral Coconut Committee has made re-
commendations in this regard to im-
prove the situation. I welcome them.
Side by side with all these steps to
encourage the cultivators, let Gov-
ernment try .and see that the grow-
ers get a reasonable pricee We can
see that the prices of all other arti-
cles go up, but with regard to coco-
nut alone, it has not been so for the
last two or three years. I have got
statistics with me but as I do not
wish to take too much time of the
House, I am not giving them now. I
have got a number of figures to
show that the growers are not getting
a reasonable price. I urge that defi-
nite steps must be taken by Govern-
ment.

I ask this question: what have the
Government done? They decided
their import policy on copra and
coconut oil from July to December
1956. Have they taken this question
seriously? Has the Food Ministry
raised the question with the Minis-
try of Commerce and Industry in all
its aspects and sought the advice of
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the Travancore-Cochin Government.
and the Madras Government, which
are the two competent Governments
to tender advice in this matter? The
Madras Government is concerned
with this question in one district
only, but with regard to the Travan-
core-Cochin Government, the whole
of its area is concerned with this
probleﬁ: as coconut is grown there.

I appreciate that other States are
also getting representation along with
us—Andhra and Orissa. In Travan-
core-Cochin we hawe seen that not
only in coastal regions but also in the.
hilly regions there are certain varie-
ties of coconut trees which are grown.
without being watered every year
and are giving a good yield. Let the
Committee look into that aspect also
and see that in the interior of India
—Central India region—this tree is
grown in abundance, that is, where
there is no salt water or loose soil
ete.

. Once more I would appeal to the.
hon. Minister, Dr. Deshmukh, that if
he wants to say that he champions
the cause of the agriculturists—he is.
touring round the country, his repre-
sentatives are meeting here and
visiting foreign countries to study
how the peasants prosper there—he
should see that the coconut growers
get a reasonable price in the near
future, and this he can do through
the instrumentality of the Committée
and also through his own personal
influence. In conclusion I may add,
that to carry conviction to what I
have stated, please refer to page 2
of the ex-Finance Minister, Shree
John’s budget speech, in March last in
the Travancore-Cochin State Assem-.
bly, wherein the farmers’ deteriorat-
ing condition is well put by facts and
figures.

Shri 8. C. Samanta (Tamluk): Mr.
Speaker, Sir, we are thankful to the
hon. Minister because he has put into-
action the suggestions, we, from this:

.House put before him during the dis-

cussion on the Bill seeking to amend
this Act in 1952. He has provided for
the representation of States like-
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Bombay, West Bengal and Orissa. If
we look to the production and culti-
vating areas in India, we find that
Travancore-Cochin is the State which
produces most of the coconuts, and
more areas are cultivated and are
cultivable there. By this amending
Bill most of the States have been
represented in the Committee.

I would respectfully point out to
the hon. Minister to consider the
question of Andamans and other
States such as Saurashtra, Kutch,
Bhuj and so on. The cultivation in
Andamans was surveyed by the Mi-
nistry through the Vice President of
the ICAR recently, or, as I remem-
ber, some two years back. There is
a great possibility of coconut culti-
vation in those places. During my
recent visit to Saurashtra and Kutch,
1 saw stray coconut trees being
grown there. So, these places should
somehow or other be represented,
occasionally at least, in the-Commit-
tee. The Indian Central Coconut
Committee, in their sittings, may in-
vite some representatives from these
places so that there will be an urge
in the minds of the people from these
States to cultivate coconut trees in a
large number.

Andamans is a centrally adminis-
tered area. Therefore, while the
Government will go to nominate its
representative from the Centre, 1
hope sometimes a representative
from Andamans will be sent to the
Committee.

Sir, coconut is a wvery essential
thing. Wemaycaﬂthecoconutu'ees
as ‘multi-purpose trees’, as we are
having multi-purpose projects. Here
.the tree itself is a multi-purpose one.
Any and every part of it we utilise.
We utilise its leaves. The leaves can
be used for broomsticks, for manu-
tacturing fans, for making baskets,
for purposes of thatching in the case
of huts, for preparing mats and,
lastly, these leaves are used also as
fuel. The trunk, which we see, of
the tree, if we get ripe ones, can be
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used as timber and for furniture pur-
poses. I shall not mention about the
husk, because the Coir Board has
been formed for utilising the husks.
So, what I am saying is that it is a
very essential thing. In order to
meet our demands in the country, we
have to import copra and coconut
oil. Therefore, more stress through
this Committee should be given for
the mass cultivation of this tree in
the eastern and western regions of
India, I mean-the coasts, because in
the central parts of India which have
no salty  soil coconut cannot be
grown.

In West Bengal what I find is that
half the production is consumed in
the green stage itself. Even the doc-
tors prescribe that the water of the
green ones should be taken by in-
valids. So half the production 1n
West Bengal is being used for that
purpose and generally to entertain
people green coconuts are served.
Uptil now the encouragement for
growing more coconuts in West Ben-
gal was not there. It is only in the
last three ‘or four, years that the
attention of the Indian Central Coco-
nut Committee has been drawn to this
State. Perhaps, one or two develop-
ment centres have been opened in
West Bengal. I would request the
hon. Minister to think over the ques-
tion whether good research stations
should be started on the eastern side,
because of the leaf disease which
many a time destroys even' the trees.
1 think some research stations on
the eastern side are necessary. There
are so many on the western side and
really there is necessity for them. So’
I would draw the attention of the
hon. Minister to this aspect of the
question. i

Assamn is another State where
there are greater possibilities for
production of coconuts. But, as I find
from the figures here, the production
is very less. I hope the representa-
tives from Assam and the Coconut
Committee will work out how more
areas in Assam can be cultivatea
under coconut and how “the produc-
tion can be increased.
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we in Bengal use coconut ofl for
other purposes also. We use it for
besmearing our body and also as hair
oil. Therefore, in Bengal the con-
sumption of coconut oil is increasing
day by day. Coconut oil is edible
in South India. So, as we are in de-
ficit as far as this oil is concerned,
and we have also to export this oil,
greater emphasis should be given by
the Government for the production
of coconut in India, especially in
those areas which are not yet re-
presented in the Committee.

With these words, Sir, I whole-
heartedly welcome this Bill

Shri Barman ‘(North Bengal-Re-
served-Sch. Castes): Mr. Speaker,
Sir, we have heard that Babar, when
he came to India and went back,
told his people that in India there is
a wonderful tree the fruits of which
give two pieces of bread and one
glass of water. It is really a wonder-
ful fruit in that sense. While India

is in the grip of scarcity of food,

this wonderful fruit is one of the
main products of India that can go a
long way in solving the food problem.
It is the view of many experts that
so far as the production and develop-
ment of cereals are concerned the
Ministry has done a lot. So, in
allowing further ' development, the
Government™s attention should be
turned towards producing protective
foods, and coconut is one of the pro-
tective foods, so far as human con-
sumption is concerned.

1 p.M,

I find that the Indian Coconut Com-
mittee Act came into the statute-book
in 1944 and its objective was, the im-
provement and development of culti-
vation, marketing and utilisation of
coconut in India, So, it was as far
back as 1944 that the utility of coco-
nut cultivation was appreciated by
the Government of India, It would be
illuminating to ug if the Ministry
could give us what developments they
have made towards the production and
development of coconut fruit in India
since that time. _

Even on 25th July, 1955, the food
bulletin of the Food Ministry said
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(Amendment) Bill 3786

that India imported nearly 60,000
tons of copra seed and oil annually.
Besides, the import from Pakistan has
now been stopped since the partition
of the country. We know that the
main coconut growing area, namely,
East Bengal, has gone out of India. So,
there is a great scope, as the bulletia
says, for increasing the yield and
production of coconut in India. After

. having given us so much hope by

their bulletins and the various enact-
ments, it will be profitable for us to
know how far the Ministry is progres-
sing year by year.

As regards the area of production,
I would like to bring to the notice
of the Ministry that there are vast
scopes for increasing the area in the
north-eastern part of the country.
There was sometimes the notion that
only in the coastal area, where the
proportion of salt is much, coconut
can grow in plenty. But my personal
exprience is that on the foot-hills
also and in areas which are about 20
or 30 miles from the foot-hills, coco-
nut trees grow very well. Not only
that, When I compare the fruit-bear-
ing capacity of trees in the coastal
side with that of the trees on the hill
belt, my experience has been that the
coconut trees at the foot-hills and
those much below the foot-hills bear
much more fruit than the coconut
trees on the coastal side. It may or
may not be correct, but it is a fact
that the trees on the hill belt bear
very good fruits. If that be cor-

" rect—and I think it is correct—I can

tell the House that there is vast
scope of increasing the area of pro-
duction of coconut in the north-
eastern areas of the country. Experi-
ments have already been conducted
in those areas. The condition of
soil in Assam being the same as in
north Bengal, there is enormous scepe
for the Development of cultivation of
coconut in that part of the country.
My friend Shri Achuthan also has
mentioned that in his part- of the
country coconut grows well below
the foot-hill regions, If that be so,
we can have a coconut-growing belt
throughout the foot-hills of the Him-
alyas and that will give ample scope
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for producing more coconuts than we
require. . '

There is one more point which I
should like to mention. In some
Pplaces as North Bengal .Assam, etc.,
the young trees are sometimes affect-
ed by white ants. We have seen that
after three or four years, when the
plants have developed well, the
plants are afflicted with  leaf"
disease or rot disease. When, we
tried to understand the reasons, we
found out that the white ants have
an attraction for the roots. - So, the
research stations should find out some
remedy for this and see that until at-
least the trees mature—for a period
of eight or ten years, at-
least—the white ants do not appro-
ach the roots of the young plants.
Some method must be adopted to-
wards this end, so that the trees
could become hardy without being
affected by the white ants. If a re-
medy can be found, the coconut plan-
tations can be expanded enormonsly
in mapy parts of the country.
Since we are deficit in food and
especially in protective foods, I
hope that the Ministry and this
commodity committee dealing with
the coconuts will pay their best
attention to all the problems that are
at present embarrassing the coconut
cultivators.

My friend Shri Achuthan has men-
tioned about the low price that -the
growers get because of the wrong
policy of the Government. Govern-
ment should also pay attention to that
problem. Unless the grower gets a
remunerative price, he will have no
incentive to grow more. That is a
fact which need not be stressed again.
So, along with the initiation of deve-
lopmental measures, the Ministry
should also find out some way so that
the growers may not be compelled to
sell their product at a lower price
during the season time and enable the
profits to go to the middlemen. The
proi?_h should go to the growers and
not 'to the middlemen. Our market-
ing boards and such other machinery

might be improvised in such a way
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that Government, with the help of co-
operative societies, may purchase the
fruits at season time and see that they
are sold at higher prices or are con-
verted into industrial products, so that
ultimately the profit may go back to
the growers according to their shares
in the co-operative societies. Some-
thing must be devised to save the cul-
tivators from distress. Otherwise, all
the attempts of Government through
research and other measures will not
be of much avail. I support the pro-
visions of the Bill.

Shri N. B. Chowdhury (Ghatal):
This amending Bill which. provides
for a larger representation of the
growers on the Indian Central Coco-
nut Committee is certainly welcome,
although it is a belated measure.. We
have been pleading for a larger rep-
resentation for growers on this Com-
mittee, for the last several years, and
so wWe are glad that the Ministry has
now come forward with this Bill to
provide for the larger representation
of growers, particularly from States
which had no statutory representa-
tion up till now. We know that
Travancore-Cochin  is the largest
grower of coconut and next comes
Madras, but we have to consider the
possibilities of certain “other coastal
States also. From this point of view,

. West Bengal, Orissa and Bombay

certainly have large potentialities,
We put several questions -enquiring
about the number of nurseries in
West Bengal; we know that adequate
attention is not being paid to the
development of nurseries there. Had
it been done earlier, certainly by
this tirhe we could have produced a
much larger quantity of this impor-
tant commodity in that State.

It has already been pointed out how
this coconut serves multifarious pur-
poses. It can be used for vegetable
product and for certain other purpos-
es also. So, from the point of view
of the consumers, it is very necessary
that its production should be encour-
aged. We feel so far as West Bengal
Is concerned, if steps are taken to have
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a larger number of nurseries and if
there is a proper arrangement for the
distribution of seedlings, then larger
areas can produce coconut in much
larger guantities than at present.

I would like to point out that mere
representation of growers is not suffi-
cient to increase production. It is
true that the representation of growers
would be increased from 9 to 12 and
the State of West Bengal, Orissa and
Bonibay would have each one repre-
sentative .of the growers, But, what
we should pay special attention to is
the price which the growers will be
ensured up till now the growers have
been facing  various difficulties
and Members from Travancore-Cochin
and Madras have been | raising
thiz question time and again. Seo, we
feel that something should be done by
the Central Coconut Committee to en-
sure a fair price to the grbwers of
coconut. In the Bill it is provided
that each of the States of Bombay,

Orissa and West Bengal, which had -

no representatives till now, would get
one representative each. But, there
is no mention of certain other States
like Andamans and Nicobar and cer-
tain other west-coast States, which
may not exist as States later. These
areas have no representatives now. If
it is intended to provide for their
representation through the coming
Stute, then still there remains - the
case. of Andamans and Nicobar. We
feel that there should be provision for
one representative from Andamans
and Nicobar and we wish the Ministry
brings in an amendment ‘providing
for this.

Another point I would like to ex-
press in this connection is with regard
to the function of the Central Coco-
nut Committee. So far something
has been done by way of research on
the diseases of plants etc. So far as
certain parts of West Bengal are con-
cerned, we feel that if a proper test
is made of the soil in certain areas
and if growers are given proper ad-
vice, they can grow a sufficient quan-
tity of coconut in those areas also. It
is noticed that they plant the geed-
lings, but after some time dueto cer-
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tain deficiencies in the soil, the trees
do not thrive. In these areas, it is
necessary to have some investigation
with regard to the composition of the
soil.  While plants grow well in cer-
tain areas, in certain contiguous areas
plants do not thrive well. It is gene-
rally felt that if a certain test is made
of the soil .and if proper manuring is
done, even in those areas plants will
thrive better. From this point of
view, I would urge upon the Minister
to look into the matter and provide
for certain tests of the soil, so that by
using a particular kind of manure,
larger areas can be brought under
cultivation, so far as coconut is con-
cerned.

The provisions in the Bill are quite
welcome, but there are other issues
involved, so far as increased produc-
tion is concerned. The most impor-
tant thing is fair price and also pro-
per utilisation of all available areas.
We hope that adequate steps would
be taken by the Government so as to
increase the production of this very
important commodity, which serves
50 many purposes.

Shri K. K. Basn (Diamond Har-
bour): I do not want to speak in detail
about this small Bill, as much has al-
ready been said by my friends from
the areas which grow coconut in large
quantities. I will enly deal with one
particular aspect. Researches are be-
ing carried out in the various nurse-
ries, but to what extent the seedlings
we get from these nurseries are dis-
tributed among the actual growers re-
mains to be examined. I do not know
about the situation in the south, but
in West Bengal, especially in places
like my constituency in Sunderbans
and Diamond Harbour adjoining the
sea, right along the coastal belt of
West Bengal, there are small-growers
of coconut. The ordinary peasants
who have paddy fields also grow, say,
half a dozen to a dozen coconut trees
to get some subsidiary income. Un-
fortunately, the cultivation of coconut
has not developed so much in West
Bengal ag in the south, because in the
south, they utilise this for many pur-
poses, whereas our use of coconut is
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more or less restricted, namely, using
the leaves for broomsticks, the coco-
nut for food and a small quantity for
the preparation of the oil and the
waste for fuel I would urge upon the
Minister to see that the small-grow-
ers are fully protected, because in the
shape of things to come, there is not
going to be large-scale cultivation of
coconuts. As far as the small-grow-
ers are concerned, if they are taught
to grow coconut in a scientific way by
using manure and chemicals for pro-
tection against diseases, certainly they
will be geiting a higher return.

As far as the fixation of price is
concerned, it has been already dealt
with by my friend who spoke before
me. I would like to point out that the
function of the Central Coconut Com-
mittee should not be restricted only
to researches and nurseries. They
must see to what extent the results of
the researches are actually transmit-
ted to the real growers and to what
extent the seedlings are distributed.
I hope the Minister will take into
consideration this point. I feel the
Committee has not lived up to the ex-
pectations of the average peasantry
in our ‘country who grow coconut not
in large gquantities. but in small
quantities. So, I hope the Committee
will see to it that technically and fin-
ancially, the small-growers of coconut
are given proper help, so that they can
derive the benefits financially from the
cultivation of coconut in our country.

Shri C. E. Iyyunndi (Trichur): I
am glad that a committee has been
appointed in connection with the dis-
tribution of seedlings. As a matter
of fact, it would be seen if seedlings
of a very good variety are distributed
in warious parts of the country where
coconut can be grown, certainly it will
give good results. What we have
been doing is that even now we ‘are
importing large quantities of copra
and coconut oil for the purpose of
manufacture of soap. If an earnest
endeavour is made in this "country.
there is not the slightest doubt that
it will be possible to produce the
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quantity of coconut that would be re-

quired for our purposes. ' That has
not been done. :

What is really necessary is that we
must have a number of nurseries all
over the country and in the nurseries
seeds of good varieties have to be col-
lected and distributed to people who
would like to cultivate. If that is
done, the percentage in the produc-
tion can be very much increased. Not
only that. There are areas in our
country where coconut can be culti-
vated. As a matter of fact, up till
now I don’t think a very earnest en-
deavour has been made in this line.
There .are large areas which can be
brought under cultivation where there
is plenty of water and the climatic
conditions are also congenial there.

If coconut trees are to be planted
in those_places, it would be necessary
that people there must feel that they
can do something in the line and that
feeling can be brought about by hav-
ing some members representing those
places. As a matter of fact, the Bill
is intended to give greater represen-
tation to places where coconut is
grown. But the people there do not
know whether anything can be done
in the line of cultivation of coconuts.

There are, I- understand, various
places, say in Malnad, where coconut-
can be planted and if those places are
completely planted, our production
will increase and there will not be any
necessity of importing coconut from
other places. From that point of
view, it is absolutely necessary that
the number of persons representing
the various parts of the country where
coconut can be grown should be in-
creased.

Dr. P. 8. Deshmukh: Sir, as I point-
ed out in my speech which I made
while making the motion, this is quite
a simple Bill. I am glad, however,
that the House has taken the opportu-
nity of bringing out certain difficulties
of the coconut growers and referred
to the question of prices, the question
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of researches and the results of re-
searches being taken to the people.
All these are very relevant gquestions
an# I for one am glad that the House
has had the opportunity of referring
to those points.

I am fully aware also that this
Committee is of very vital importance
to the State of Travancore-Cochin.
In fact the States of Madras, and
Travancore-Cochin grow the largest
quantity of coconut in the country.

Shri B. §. Murthy (Eluru): What
about Andhra?

Dr. P. 8. Deshmukh: The production
of Andhra is comparatively small.

Shri B. S. Marthy: Still it is there.

Dr. P. §. Deshmukh: It is so small
as not even to be mentioned in my
brief. The acreage in Travancore-
Cochin is 667 lakhs; in Madras 6 48
lakhs; in Mysore 172 lakhs; Bombay
31,000, West Bengal 16,500, Orissa
11,000 and Assam 3,500. The rest are
only 1,000 acres and they grow only
about 2,000 nuts per acre. The pro-
duction of Assam is strikingly more
than in other States. It comes to
about 7,000 nuts per acre as against
hardly 2,250 in Travancore-Cochin,
2,500 in Madras and so on.

So far as representation is concern-
ed, we have also gone into the areas
covered by coconut and the import-
ance of it in the economy of the parti-
cular State. As I said. Travancore-
Cochin's economy does depend very
largely on this because, as has been

pointed out by my hon. friend Mr..

Samanta, this is regarded as the
golden tree and no part of it is v »ied
but is utilized for some purposec.

Shri Achuthan: Kalpaka vriksha.

Dr. P. 8. Deshmukh: Tt is known as
the Kalpaka tree.

A committee was constituted in the
year 1944 for the purpose of encourag-
ing better plantation of ecoconut and
also to find out remedies for them.
diseases which affect this crop and
also to find out remedies for them.
I am sorry to say that the criticism

_ astonishing how without
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made by my hon, friend Mr. Achu-
than is very, very correct. [t is cer-
tainly true that a very large number
of coconut trees are threatened by
this disease and I also do not mind
admitting that sufficiently early steps
had not been taken to cure this
disease.

Actually, the remedy is quite
simple. It requires certain sprayings
with certain chemicals. That really
is the cure. But, unfortunately, delay
occurred because of the dispute bet-
ween the State and Centra] Govern-
ments as to what proportion of the
expenditure should be borne by us
and what should be borne by the
State. But I may inform the House
that I am paying my whole personal
attention to this matter.

We have started a campaign since
the last one year for better cultivation
of coconut and it is quite a simple
thing. As a matter of fact, it is
researches
and only by practising the common-
sense things, we can increase the
production in a larger scale. In the
case of coconut, it has been ascer-
tained, if every coconut grower digs
round about the coconut tree some-
time before the monsoon, removes the
weed and adds some salt'to it, without
going into any researches or any very
expensive methods, 25 per cent more
nuts can be obtained.

As a matter of fact, like other
agricultural production, our produc-
tion of coconut is very miserably low.

Shri Punnoose (Alleppey): You are
referring to trees which are not
affected by diseases. What about
the trees which are already affected?

Dr. P. S. Deshmukh: I will come io
that. Let. us look after the trees
which are not affected. If you want
to raise the production, this is the
remedy, the remedy of having nur-
series and increasing the acreage
which probably is a long-term
remedy. But whatever trees there
are, they must be properly looked
after as has been done in the case of
foodgrains. How did we obtain addi-
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tional food production? As compared
with the average of the first five years
of our freedom from 194748 to 1951-
52, we have added during the last
four years an average production of
1,25 lakhs tons, not maunds. Every
one of the last four years we have
added to the country's food production
to the extent of 1,25 lakhs tons om
the average. Of course, we have had
minor and major irrigation projects
and so many other things but essen-
tially this. result has been obtained
by a larger number of cultivators
following the commonsense improved
methods like better tillage, using a
little more manure, weeding opera-
tions, ploughing and other things.
These are the simple things which
have added so enormously to our
-production.

Shri Velayudhan  (Quilon cum
Mavelikkara—R e s e r v e d.—Sch.
Castes): Is it about the Government
farms that the Minister is spesking,
or cultivation by the people?

Dr. P. 5. Deshmukh: Government
farms alone could not have added
even one lakh of tons. It is the
people who have done it.

Shri Matthen (Thiruvellah): Do the
measures suggested by the Minister
give cure, or immunity to the trees?

Dr. P. 8. Deshmukh: I was, for the
time being referring only to additional
production.

so far as this disease is concerned,
I have already mentioned that spray-
ing is enough. But it is not within
the capacity of every farmer to do
it. Therefore, we have had to launch
a campaign and assist him to spray
the trees, and if that is done we will
rertainly be able to check the spread
uf this disease. What I was pointing
out was that by practising better
cultivation methods on a larger scale
the production in the country can be
very substantially inecreased, The
production of coconuts can be
increased by as much as 25 per cent.

Shri Punnoose: May I ask the
Minister........

(Amendment) Bill

Mr, Speaker; Why should he be
disturbed in the middle of his speech?

Shri Punnoose: It will not be a
disturbance; in fact, it will be helpful
to him. I want to know how many
research stations we have to investi-
gate into the cause of the disease.

Dr. P. §. Deshmukh: I will give the
information to the hon. Member at
the end of my speech.

Mr. Speaker: What I wish to point
out to hon. Members is that the trend
of ideas is broken by such interrup-
tions. Hon, Members may note down
the points and put them at the end of
the speech.

Shri K. K, Basn: Very often you go
to the next subject.

Mr, Speaker: In such cases they
may put the questions; I have no
objection.

Dr. P. §. Deshmukh: So far as this
disease is concermed we have
recently had a conference on
this subject and I hope the Govern-
ment of Travancore-Cochin would be
able to bear certain financial burdens
for treating a large number of trees
in the way I have suggested. We are
quite conscious of the urgency of the
problem and we hope we will be able
to produce some results.

In regard to prices, my information
is that the drop in prices is more or
less seasonal and is not so drastic as
has been pointed out, but I do not
wish to go by the information given
to me. If there has been a very
serious drop in prices and if my hon.
friend’s contention is correct that
there has been a drop of 33 per cent.,
we will certainly look into the matter
and see to it that reasonable prices
are restored. A In fact, I have always
taken personal interest in the prices
of coconuts, because on 1t depends
not only the question of employment
or unemployment, but the economic
position of the people, especially in
Travancore-Cochin. So it is very
vital that we keep an eye on our im-
port policy as well as on the import
duties we charge and we cannot
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afford to lose sight of it. So I can
assure my hon. friend that I will look
into all these various points that he
has mentioned so far as prices are
concerned and we will see if there is
anything to be done in the Commerce
and Industry Ministry for the sake of
either raising the import duty or for
the purpose of reducing the quantity
of imports. We will certainly take
the necessary steps in that direction.

1 may also mention in this connec-
tion that the Indian Central Coconut
Committee has appointed a special
sub-committee to go into the gquestion
of fixation of minimum fair prices for
coconuts and coconut products. The
findings of this committee are awaited,
but I can assure the House that we
are not going to keep quiet in the
meantime. The Committee may pro-
bably take some time, but if there is
a great fall in the prices of coconuts
we will see what steps we should take
in o:der to restore them to a reason-
able level.

A point has been made that the
Andamans is very important from tne
point of view of coconut cultivation,
and more than one hon. Member has
suggested that we should see that some
representative of Andamans is present
on the committee. There have been
one or two reports which have
brought the importance of coconut
cultivation in Andamans to our notice.
As hon. Members will see there is
provision for additional representa-
tives and the Central Government's
nominees have been raised from 1 to
5. The increase was intended essen-
tially to see that any representation
which is not given to any particular
area may be made good. So I can
assure hon. Members who are worried
about Andamans not being represent-
ed that there is ample opportunity for
us to provide for representation for
Andamans and it will not at all be
difficult for us to see that Andamans
is kept in touch with the committee’s
‘work and whatever steps my be neces-
sary for encouraging coconut cultiva-
tion in that area will be taken.

(Amendment) Bill

One of the five places was meant
for the repr tative of fi We
have streamlined all the commeodity
committees and in order to save time
for financial sanctions and expedit-
ing the actual implementation of our
programmes, we have put a Finance
Ministry's representative on every one
of these committees and one of these
five will be given to Finance Ministry.

My hon. friend Mr. Chowdhury re-
ferred to want of nurseries in West
Bengal. As my hon. friend Mr.
Samanta knows we are no longer
neglecting the interests of West
Bengal so far as coconut cultivation is
concerned. We have already got two
nurseries and one research station in
West Bengal. But I can assure the
House that if there is need for any
additional nurseries, the coconut
growing interests of West Bengal will
be duly protected. I may also say in
reply to Mr. Chowdhwy, who is not
here, that for the first time. we are
having these facilities of soi] testing.
As the House knows we are going to
establish twenty soil testing labora-
tories and they will certainly take
care of soil testing for the growing of
coconuts and also recommending
what particular soils are more suitable
o less suitable.

Of course, it is a general complaint
as to whether our researches reach
the common farmer. I cannot say
that we have reached the ideal condi-
tion, but during the last four ar iive

‘years increasing attention is being

paid to convey the results of our
research to the people. When I made
mention of what we have done in the
case of food production my hon.
friend doubted what the Government
had done. Government had carried
this mission, this campaign and this
technique of better cultivation to asg
large a number of farms as possible.
That alone has given us this astound-
ing and very satisfactory results and
we want to persist in these efforts of -
ours in carrying them to the largest
number of people.

Shri K. K. Basu: It is not so so far
as West Bengal is concerned.
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Dr. P. 8. Deshmukh: I may inform
my hon. friend that about a year ago
1 launched a campaign for the better
cultivation of coconut and I think his
Agriculture Minister had been on the
radio to broadeast om this point
1 think they have also produced a
good deal of literature.- The way in
which most of the States, during the
last four years, have taken

Shri K. K. Basu: [ hope you will
appreciate that in view of the low
literacy in our “country, literature
does not always help. What we need
is, as in the case of fertilisers you
have opened depots even in the
villages, some sort of direct help to
the small grower.

Dr. P, S. Deshmukh: That is why
1 have made mention of radio only.
It does not require any capacity to
read.

Shri K. K. Basu: We have not got
sets in every village yet.

Dr. P. 5. Deshmukh: We have also
other methods, We have got some films.
We have produced a very good flm
on coconut growing which we intend
to show all over the country. We
know that every one of our cultivators
is not literate. We cannot merely
depend on the printed word and its
distribution. We are fully conscious
of it. Wherever possible, we try to
utilise the other audio-visual methods
in carrving all this information to the
people.

Shri Barman referred to the
importance of coconut as a protec-
tive food. As the House knows, our
food position is comparatively
_better. I do not say that we are out
of difficulties. We are not. Fortu-
nately, our people are demanding
more food and it is a happy sign that
the consumption has increased also.
In spite of better production, it is not
sufficient for our requirements. It is,
therefore, necessary for us to gird up
our loins and produce more. While
doing so, we also want, because our
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ordinary food supplies are more or *
less adequate, to pay more attention
to protective foods. I have no doubt
that we will attain better production
and large production of coconnt also
from this point of view.

Mention was also made about
Andamans, about representation to
Saurashtra, Coorg, Kutch, etc. All
this could be provided for, probably
in rotation, from amongst the three
places that we have in the hands of
the Government and representatives
could be invited to take part in the
deliberations of this Committee.
There is one point which my hon.
friend has raised about how many
research stations we have. Although
the Committee is of recent origin,
we have got coconut nurseries in as
many as 28 places already. There
are nine in Madras, eleven in Tra-
vancore-Cochin, one in Mysore, two
in Orissa, two in Bombay, two in
West Bengal and one in Assam. This
is the state of affairs under the First
Five Year Plan. So far as the
Second Five Year Plan is concerned,
we are going to add to them. We
have planned to spend a sum of
Rs. 37.2 lakhs. So far as develop-
ment and starting of new nurseries
is concerned, there is going to be one
nursery in Andhra, one development
centre for Pondicherry, one in Hy-
derabad, and Kutch. Saurashtra ia
going to have a ° scheme for the
development of coconut and one
scheme in Orissa, Madras and Assam.
West Bengal is going to have two
.schemes for development and propa-
ganda of coconut which will cost
about Rs. 3 lakhs nearly. I hope
what we have done in the case of
codonut will be considered as fairly
sutisfactory. Especially, under the
Second Five Year Plan, the develop-
ment that we envisage will add to
the production of coconut. But, it is
a fact that vre are not self-sufficient
in coconut. We have to import a
large guantity from outside. Our.aim
is to progressively reduce the import
and come to a stage when no more
imports would be necessary.
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I therefore propose that the Bill
may be passed into law.

Mr. Speaker: The question is:,

“That the Bill further tc amend
the Indian Coconut Committee

Act, 1944, be taken into conside-

ration.”

The motion was adopted.

Mr. Speaker: Clause-by-clause con-
sjderation. There are a few amend-
ments. Let us start with clause 2.

Clause 2—(Amendment of section 2,

ete.)

Amendment made:

Page 1, line 12—

for “Indian companies Act, 1913"
substitute “Companies Act, 1956".

—[Dr. P. 8. Deshmukh]

Mr. Speaker: The question is:

“That clause 2, as amended,
stand part of the Bill.”
The motion was wudopted.

Clause 2, as amended. was added
to the Bill.
Clauses 3 and 4 were added to the
Bill.
Clause 1 and Enacting Formula.
Amendment made:
(i) Page 1, line4—
for “1955" substitute “1955”.
(ii) Page 1, line 1—
for “Sixth Year”
“Seventh Year.”
—[Dr. B. S Deshmukh]

Mr. Speaker: The gquestion is:

“That cl 1, as ded, the
Enacting Formula, as amended,
and the Title stand part of the
Bill.”

The motion was adopted.
Clause 1, as amended, the Enacting
Formula. as amended, and the Title

were added to the Bill

Dr. P, 5. Deshmukh: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Punnoose: I am obliged to the
Minister for promising to look into

substitute
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the price aspect of the commodity.
Whatever representation we give here
to the producers or the various States
or even the researches can be of no
avail unless we are able to give a

_substantive inducement and incentive

to the cultivator. I believe that the
information with the Minister—I do
not say it is incorrect—is very incom-
plete. The price of coconut today is
ranging between Rs. 125 to 130 per
1000 nuts. That is a very uneconomic
price for the producer. There is an
impression in the Government cirdles
here that this being an edible commo-
dity, to pay a high price would be
against the people. That is not a
totally correct impression. It is true
that part of it is being consumed. But,
that is a very negligible part. This is
mainly a commercial commodity.
Also, the fact is that even a small
peasant with a small plot of land has
sume trees. A rise in the price of
coconut, if you take the whole picture
into account, is in favour of the coun-
try and the people. Theretore, I
would like the Government to take a
more helpful attitude with regard to
the import of coconut and coconut oil
from Ceylon. We must be guided by
our interest. If that is done, I think
the first step will be taken to improve
the cultivation also.

Then, the hon, Minister referrea o
the commonsense point of view. Com-
monsense one must have; but it is also
true that it is seldom found. Never-
theless, that cannct help very much in
taking coconut cultivafion out of
trouble. What can be dome by
research and scientific  methods of
cultivation one can understand from
what has been achieved, for example,
in rubber. Twenty years back we
in this country could produce only five
lbs. or at the most seven lbs. of
rubber from 1} acres, but today by
research we have been able to raise
it to 40, 45 and 60 lbs. per acre. So
tremendous progress can be made and
it can be made only through research
and the application of science. There-
fore, greater attention should be paid
to it. That exactly is the maost
commonsense way of tackling the
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problem. There are some research
stations, but there are more nurseries
.than research stations. Unless there is
proper research and also some method
of organisation by which the know-
ledge which our experts get is
imparted to the cultivator immediate-
ly and effectively, we cannot impreve
the situation. Therefore, while I am
glad to support this Bill I would
like the Government to pay more
attention to the research aspect. More
money should be allotted to it and
there should be a well organised
campaign to impart this knowledge to
the peasants.

Shri S§. C. Samanta; We all whole-
heartedly welcome the Bill. I only
wish to make a suggestion to the hon.
Minister and that is this. We are ob-
serving Vana Mahotsava every year.
If Government comes forward with
some money to pay for the saplings
of coconuts, then they may be distri-
buted among the cultivators in the
cocoanut-growing areas, and that will
be fruitful.

Secondly, I would request the hon.
Minister that one research station
during this Five Year Plan period
chould be established in the North-
Eastern area.

Dr. P. S. Deshmuokh: I quite agres
with my friend Shri Punnocose that
research and carrying the results of
research are very necessary for the
betterment of any agricultural pro-
duction, but I completely disagree
with him when he says this is the
cnly method of increasing production.
Of course, we want to pay more
attention to research. We are doing
so. In the Second Five Year Plan we
are spending much more mony, but
as I said in my speech, there are many
things which ordinarily are not done
by cultivators for which no research
is necessary and which. because of
‘their poverty, because of certain othar
circumstances, are not carried out. If
some of these things are done, a con-
siderable inerease in the producti+~
ran be obtained. I do not want ‘o

Supreme Court 3804
(Number of Judges) Bill

minimise the importance of research
in any way.

So¢ far as the suggestion of my hon.
friend about Vana Mahotsava is con-
cerned, as a rule we do not spend
much money on Vana Mahotsava as
such. In the case of cashew-nut, lots
of States have taken to planting the
cashew-nut trees in the course of the
Vana Mahotsava weeks. I am not sure
if this is not being done also in the
case of coconuts, but I note his sug-
gestion and shall pass it on to the
State Governments. In Vana Mahot-
sava of course we try to do one
thing, that is to provide free of cost
saplings and seedlings to the people,
and if this is not already being done,
1 will certainly note.

Shri S. C, Samanta: What about
subsidy?

Dr. P. S. Deshmukh: It will be
governed by other policies that we
pursue. We cannot make an exception
in one case. Then it recoils on us and
we have to go the whole way.

Mr, Speaker: The question is:

“That the Bill, as amended, be
passed”.

The motion was adopted.
SUPREME COURT (NUMBER -OF
JUDGES) BILL

The Minister of Home Affairs
(Pandit G. 8. Pant): I-beg to *move:

“That the’ Bill to provide for
an increase in the number of
Judges of the Supreme Court, ex-
cluding the Chief Justice, be
taken into consideration.”

This i=s a non-controversial
measure. The Supreme Court consists
at present of eight Judges including
the Chief Justice. During the last six
or seven years the work of the Court
has considerably increased. Taking the
average of appeals, the number of
cases has gone up by about 54 per
cent, and the arrears today are heavy
and every day they are progressively
going up. The Supreme Court has to
set up a Bench of at least five Judges
in order to deal with constitutional

*Moved with the recommendation of wne President. ~
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points, and other matters which come
before the Supreme Court also re-
quire, in order that they may be
adequately and effectively dealt with,
the presence of three Judges. So, in
order that there may be a Constitu-
tion Bench and two other Benches,
the number should be not less than
eleven. So, it is proposed that the
number should be raised from eight
to eleven. Under the Constitution such
an increase cannot be made without
the approval of Parliament. That is
why this Bill has been introduced.

Mr. Speaker: Motion moved:

““That the Bill to provide for
an increase in the number of
Judges of the Supreme Court, ex-
cluding the Chief Justice, be
taken into consideration.”
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Shri K K Basu (Diamond
Harbour): This is a very sh‘ort and
simple Bill, which seeks to improve
the working of the Supreme Qourt
whichi#s a very important functionary
under 'our Constitution.

We all want that our judiciary

should be as efficient as possible,
and that justice should be done as
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quickly as possible. It is true, as the
Home Minister has pointed out in his
introductory speech, that owing to
the increase in volume of work,
there has been a delay. But I would
only urge that along with this pro-
posal to increase the number of
judges, so that we can have one more
permanent Bench, we should also con-
sider the question to what extent
procedural improvements are neces-
sary to mitigate this delay, because we
know from experience that we are
stil' following the procedures that
we had followed during the British
days, and more so, because we have
on a number of occasions, adopted
the procedures, which prevail in
England with its highly centralised
administration and centralised econo-
mic life, and which are quite unsuited
to the conditions of India. Of course,
we had the all-India judicial reforms
committee, who have given their re-
port, and we are told that some
legislation is going to be brought
forward for giving effect to their re-
commendations. I do not wish to go
into the details of that at this stage.
But what I would urge upon the
Home Minister is that he should try
—I would not say, issue a directive,
but—to request the Chief Justice of
the Supreme Court to consider
whether procedural improvements
could be made to shorten the period
of delay and to see that justice is done
as quickly as possible.

In this connection, I would like to
emphasise that there should be not
only quick dispensation of justice, but
so also cheap dispensationof justice.
So far as the lawyer's fees are con-
cerned, I do not know to what extent
Government are in a position to put
some sori of check on them. But what
I would urge is that at least the
deposit money that the litigant has to
deposit with the Supreme Court
should be reduced, so that the
common man who wants that justice
should be done by the Supreme Court
and who comes to the Supreme Court
for the establishment of his rightful
claim may not be penalised by being
asked to deposit a huge sum, which
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may be too harsh for him even if
that may possibly be the amount he
would get, if his case wins, or the cost
that he may get from the other side.
To be asked to pay a huge amount as
deposit is rather harsh on the
common citizen of India, whose
average income, as you know, is very
small. I hope the Supreme Court
would take this into consideration. I
think this matter comes more or less
within their rule-making powers. If
they so wish, they can, under their
rules, reduce the deposit money -to as
small an amount as possible.

Then, I come to the point made by
Zhri Raghunath Singh, that retired
judges of the High Court should not
be appointed. In the case of the
Supreme Court Judges, the age of
retirement is 65, whereas that in the
case of the High Court judges, it is
60. And it may be that a person who
has acquired some experience by
working as a judge of the High Court
may be helpful to the Supreme
Court.

But along with this, when we are
having three more new judges, we
should also consider whether we could
have direct recruitment from the
Bar, as is usually done in most of the
Supreme Courts or the highest judi-
ciaries in the different countries of
the world. I think even in the
Supreme Court of the USA., direct
appointments are made. In the court
of appeals in England or even in the
case of law Lords of England, there
are persons appointed from the pro-
fession as judges. We should also
consider whether such a direct rec-
ruitment could not be made here also,
because so far as our Supreme Court
is concerned, we have appointed so
far only sitting judges or Judges
on the verge of retirement in
the High Courts, or even retired High
Court judges. I hope the Home
Minister will take this into considera-
tion, and certainly consult the Chief
Justice of the Supreme Court, when
the new judges are appointed on his
recommendation.

Even with the existing set-up of
eight judges, there' have been oceca-
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sions in the Supreme Court, when
the two Benches had to sit simul-
taneously. I was rather pained to
learn that on one occasion, one Bench
was sitting with two judges, and one
of the judges of the Supreme Court
had gone on tour. I do not know
whether he had gone in connection
with the affairs of judicial adminis-
tration, but from what the press
reports indicated, we found that he
had gone for some other  purpose,
which might have been important
from his own angle. I do not want to
go into the merits of that, but I am
only pointing out that when the
Supreme Court is in session, natural-
ly, we expect—apart from the Consti-
tution Bench which, under the Consti-
tution, must have five judges—that the
other Bench also must have at least
three judges. Of course, two judges are

.permitted under the law but we find

that one judge had gone on tour to
some place in Central India and to
some other areas. That sort of thing
should not happen, because, as my
hon. friend has pointed out, the
Supreme Court had already enjoyed
three months’ vacation, and also,
generally, the holidays in the High
Courts and the Supreme Court are
more than those enjoyed by the
execulive.

I hope that in the new set-up of
things, care will be taken to see that
justice is dispensed quickly and
cheaply, so that the ordinary citizen
or the litigant may feel that he can
get justice from the Supreme Court
quickly and speedily. The
Supreme Court is a very
important functionary under our
Constitution, and its role is very
important. So, apart from the Consti-
tution Bench which should have five
judges at least, the other Bench
should have at least three
judges as a rule, unless, of course,
there are special circumstances
which do not make it possible to have
three judges for the time being.

Then, my hon. friend Shri Raghu-
nath Singh had asked for a reduction
in the remuneration of the Supreme
Court judges. It is true that com-
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pared to our Ministers, they have
been getting more. But the walks of
life from which ‘our Ministers and
High Court or Supreme Court judges
come, are different. The judges usual-
ly come from the Bar. When they
take up a job on the Bench for an
income which is perhaps lower than
what they would be getting at the
Bar, naturally, they are doing a little
bit of sacrifice. With our social condi-
tions being what they are, I do not
know how far it is proper for us to
have judges on a very low pay, es-
pecially when we want that the
judiciary should maintain its inde-
pendence from the executive. I, for
my part, would wish that the judges
may, of their own volition, surrender
a certain portion of their salaries, as
they had done earlier, when there
was an appeal by Government in that
behalf. But the point remains
whether it will be in the interests of
our Constitution, which envisages an
independent judiciary, that we should
have judges on a very low pay. As
a matter of fact, from our own ex-
perience, we know that in many of
the High Courts, it is very difficult to
get senior persons as judges, with the
provision of compulsory retirement
at the age of 60 being there, along
with a salary which is limited to
Rs. 3500 now. So, as it is, only the
younger members of the Bar, and not
the leaders of the Bar could join the
Bench, and hope to serve there for
some period at least.

I hope the Home Minister will
take all these points into considera-
tion. I am not speaking in any wvein
of criticising the Supreme Court. By
and large the Supreme Court has
fulfilled the purpose for which it has
been constituted under our Consti-
tution.

I hope, being an important func-
tionary under our Constitution, the
Supreme Court will endeavour to see
that the Constitution is worked in the
true spirit, and the citizens of India
enjoy justice from the Supreme Court
in the best possible manner, as
quickly as possible, and as cheaply as
possible. -
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Shri Kasliwal (Kotah—Jhalawar):
I very much welcome this Bill. I
should have thought that the Home
Minister should have brought forward
a Bill, increasing the number of
judges, not to ten, but to twelve.

I know what amount of work there
is in the Supreme Court. There is an
increase in the amount of work there;
as the hon. Minister himself has just
now said, and this Bill is going to
serve a very useful purpose.

There is another point which I
would like to mention—that has also
been referred to'by Shri Raghunath
Singh. It is with regard to the
appointment_of retired Judges. There
is a convention in USA that Judges of
the Supreme Court never retire. That
is to say, there is no age limit. I
suppose that that is a matter which
must have been discussed in the
Constituent Assembly. 1 do not know
how and why the Constituent
Assembly came to be of the
view that at 65 Judges should
retire. I can say that in the
last three or four years, four Judges
have died when they were actually
on the Bench and only two Judges
have retired—the last two were both
Chief justices. I am sure that if they
had continued on the Bench, their
experience—their very valuable ex-
perience—could have been available
not only to the Bench but to the
country as a whole. I would suggest
that the hon. Minister reconsiders this
matter as to whether Judges of the
Supreme Court should retire at all;
S0 long as they are of
good behaviour and are sound in body
and mind, there is no reason why they
should be retired.

Mr. Speaker: That requires amend-
ment of the Constitution.

Shri Kasliwal: That is true.

With regard to simplification of
procedure, I am in agreement with
Shri K.K. Basu, that this should be
done. I know that the rules of the
Supreme Court have now been con-
siderably changed, and there 1is
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simplification, but yet it has not given
relief to the litigant public. T thnk
that if a Committee is appointed by
the Supreme Court to go into the
whole question of precedure—not
only the procedure obtaining in the
Supreme Court but also in the High
Court—it would be of great help to
the ljtigant public.

There is another matter, to which
Shri Raghunath Singh referred. That
is with regard to reduction of salary
of Judges. With all respect. I do not
at all know whether there should be
a reduction of salary of Judges, for
the véry simple reason that they are
not getting very much salary looking
to the amount of fees which a lawyer
of some importance and name earns in
his own State or in Delhi in the
Supreme Court. It is easy for a lawyer
to earn Rs. 30,000 to Rs. 40,000, where-
as if he goes to the Bench he will get
about 1/6th of it. So I do not know
how far it would be fair to reduce his
enormous income to this extent when
he is appointed to the Bench.

There is a convention in England
that once a person is offered a judge-
ship. he cannot refuse. I know that in
our country such a convention is not
to be found. I wish that some day a
convention to this effect is establish-
ed in our country also so that once
a lawyer who is of great integrity
and honesty—whether he  earns
millions or not makes no difference—
is offered a judgeship of the High
Court or the Supreme Court, he
cannot refuse. I would very much
like the hon. Minister to take this
point also into consideration.

With these words, I welcome this
B g
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Pandit G. B. Pant: The proposa!
for raising the strength of the Su-
preme. Court from eigpt to eleven
has the support of the entire House.
So far as that goes, there is no diff-
erence of opinion. I am really not
called upon to deal with other mat-

ters, but it would perhaps be not
courteous if I did not refer to them.

The first speaker referred to the
vacations which the Supreme Court
observes every vear. | have taken
note of the views expressed by hon.
Members of this House that they
would feel grateful to the Supreme
Court if after examining the present
position and the changes that have
taken place since the transfer of ap-
peals from British to Indians hands,
the Court would consider whether it
would not be advisable, desirable
and proper to reduce the period of
three months to something less than
that. What exactly it should be is
for the Supreme Court to consider.
We all want to maintain the indepen-
dence of the Supreme Court, and we
can only make a suggestion to the
Court, but I hope that the almost
ungnimous view expressed by hon.
Members will be duly considered and
the Supreme Court will attach such
weight to it as it deserves. The de-
cision, however, rests with the Court.

There were some suggestions and
special emphasis was laid on the de-
sirability of quick disposal of cases.
We all agree, as has just been pointed
out, that justice delayed is justice
denied, and the decislon howsoever
perfect it be loses much of its force
and importance, and to some extent



3825 Supreme Court

even its utility, if it is unduly delay-
ed, If the Supreme Court has not
been able to decide cases as quickly
as the public would like it to do, it
must be at least partially due to the
inadequate number of Judges that the
Court had so far. We can well hope
that with the addition ¢f three Judg-
es, the position would certainly im-
prove and that hereafter cases will
be disposed of as quickly as one can
reasonably expect. I do not know
how far the impression of Shri Raghu-
nath Singh is right that the case in
which an injunction was issued re-
lating to a temple situated in Banaras
was the subject matter of an appeal
or revision or of any petition in the
Supreme Court. Whether it was the
Supreme Court or some other Court
which was in charge of that parti-
cular proceeding, I am not sure. But
whatever be the facts of that parti-
cular case, other hon. Members who
seem to be familiar with the working
of the Supreme Court are strongly
of the opinion that cases should be
dealt with as rapidly and as expedi-
tiously as may be possible. We all
share that view, and I hope the Sup-
reme Court is equally anxious to ex-

pedite the proceedings.

Some reference also was made to
the procedure that at present obtains
in the Court. I think the Supreme
Court will be prepared to consider
any specific suggestions that are made
to the Chief Justice. It would be
better if the Members who have any
particular proposals to make are
good enough to bring them to the
notice of the Supreme Court, and
certainly I believe they would like
to adjust their procedure to the needs
of our own country. The system of
justice should be in accord with
the genius of our people, and they
would like to do all that can con-
tribute towards the achievement of
the same.

Hon. Members are presumably
aware that the Government has set
up a Law Reform Commission and
that Commission is examining the
whole positiop, It is going down to
the fundamentals, and we expect
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that the report of the Commissioa
will be of great help in reforming
our system if it calls for an overhaul
in any respect. Hon. Members will,
I hope, give full support to the pro-
posals that may be made by the Com-
mission.

Some reference has been made to
the salaries that the members of the
Supreme Court receive. Their sala-
ries were fixed by the Constitution
some years ago. If at all the value
of the rupee has fallen since, so that
looked at from a purely economic
point of view there is no justification
for any reduction. In other coun-
tries too the salaries that the Judges
of the Federal Court receive are, as
a rule, higher than the salaries receiv-
ed by Ministers and others who are
expected to serve the people so far
as possible, without any regard for
their own personal interests, at least
not to a large degree. But here we
must take note of the fact that suc-
cessful lawyers earn a considerable
amount, and if you want suitable and.
compatent, impartial and able Judges,"
to man the Supreme Court, then their
salaries should have some relation to
the earnings of the successful law-
yers. It was, I think, suggested by
Shri Basu that the recruitment should
not be confined to the Judges of the
High Courts, but advocates also—
most eminent and distinguished as
they are—should be given a chance
to serve as judges of the Supreme
Court. Well, the recruitment is not
confined to retired or serving judges
of the High Courts. Advocates can
certainly be appointed. I would not
like to say more about it. But we
did not succeed in securing the as-
sent of successful advocates when we
tried to persuade them to join the
Supreme Court. So, if there has
been any lack in the matter, or if
anybody has failed from among the
advocates, it is not because of the
Supreme Court or the Government
but it is because they themselves,
-such of them as could very well have
adorned the Supreme Court, have not
been able to join the Supreme Court.
But recruitment is open to the ad-
vocates and I would like advocates
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to be appointed. They can bring
fresh blood and they can also intro-
duce an element which need not ne-
cessarily be expected from other
quarters. So I wish that we could
succeed in that. but there is no bar
and no ban.

As to the judges being allowed to
serve to their very end, I think that
will be somewhat cruel. Some of
the judges have already lost their
lives while serving in the courts and
two or three judges had died in re-
cent months or years. So, if you
were to force them to serve on for
an indefinite period, they would not
be able to carry the heavy burden
and it would not be fair to enforce
such a burden on them. On the one
hand, we want to reduce the vaca-
tions that they are enjoying today
and, on the other hand, we want them
to remain in the bench for ever;
once a judge of the Supreme Court,
always a judge. 1 think the two are
not quite consistent.

As to the judges of the High Court
being recruited and being appointed
to the Supreme Court, I think we
want in the Supreme Court distin-
guished men, erudite men of mature
wisdom and mature experience. That
Is why the age of retirement for
Supreme Court judges has been nx-
ed at 65 while that for the HFugh
Court judges stands at 60. It was
mainly with a view to elther promote
judges from the High Courts to the
Bupreme Court or to appoint judges
who are even retired from the High
Courts to the Supreme Court, if they
were otherwise fit; as one of the hon.
Members said: sound in body and
sound in mind. So I hope that all
of them are sound in every respect
and we are all rather grateful for
the excellent service that the judges
of the Supreme Court have rendered.
Their task is pretty difficult and in-
tricate. They have to interpret the
Constitution. They have to arbitra-
te between the subject and the State
and they have also to decide cases
in which domestic issues or munici-
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pal issues of far-reaching character
are involved.

I do not know if it is necessary
to extend their criminal jurisdiction
or to give the persons who are sen-
tenced still wider opportunity for
approaching the Supreme Court.
This matter was fully discussed when
the Constitution was framed and I
personally feel that our people, re-
gardless of the merits of the case,
sometimes have a sort of a passion
for litigation, and if you were to es-
tablish 15 appellate courts and there
were 15 appeals, a man who can
afford to go to the 15th court would
try to go to the 15th and not be satis-
fied with the judgements of 14 courts.
So, in public interests, it is necessary
to restrict the scope of the number
of appeals and I hope, while every
effort will be made to see that the
judges are in every way capable,
impartial, fit and well-equipped for
their task, the number of appeals and
even of revisions will be reduced to
the minimum.

A suggestion was made that the
number should have increased not
to 11 but to 13. 13 is not a very
lucky number, so let us be satisfled
with 11.

Shri E. K. Basu: Then it should
be 14.

Pandit G. B. Pant: Well, nobody
suggested it. Too late.

Mr. Speaker: The question is:

“That the Bill to provide for an
increase in the number of Judges
of the Supreme Court, excluding
the Chief Justice, be taken Into
consideration.”

The motion was adopted.

Clauses 1 and 2, the Enacting Formula
and the Title were added to the Bill

Pandit G. B. Pant: Sir, 1 beg 1o
move:

“That the Bill be passed.”

Mr. Speaker: Motion moved:
“That the Bill be passed.”
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Mr, Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

Mr. Speaker: The next Bill on the
Order Paper stands in the name of
Shri Khandhubhai Desai—the Indus-
trial Disputes (Amendment) Bill. The
tion. Home Minister desires that that
may be passed over and the Jammu
and Kashmir (Extension of Laws)
Bill may be taken up immediately. 1
suppose the House has no objection.

"Several Hon, Members: No.

Mr. Speaker: Before I call upon the
‘hon. Minister to make the motion, I
have to inform the House that the
half-an-hour discussion to be raised
by Shri T. B. Vittal Rao fixed for
today has had to be cancelled. Shri
“T. B. Vittal Rao is not here. He is
held up somewhere in Dhanbad.
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He was to come this morning. Dr.
Rama Rao wrote to me a letter that
it may be taken some other day.
Therefore, the half-an-hour discus-
sion would not be coming off today.
The date on which it will be taken
up will be duly notified later in the
list of business.

JAMMU AND KASHMIR (EXTEN-
SION OF LAWS) BILL

The Minister of Home Affairs
(Pandit G. B. Pant): I beg to move:

“That the Bill to provide for
the extension of certain laws to
the State of Jammu and Kashmir,
be taken into consideration”.

I am thankful to the House for al-
lowing me to make this motion.
This Bill is of a purely formal cha-
racter. Under the Constitution (Ap-
plieation to Jammu and Kashmir)
Order, the Parliament has the autho-
rity to extend certain laws to the Jam-
mu and Kashmir State. So, in ac-
cordance with the powers that are
vested in Parliament by virtue of the
Constitution (Application to Jammu
and Kashmir) Order of 1954, I move
that this Bill be taken into conside-
ration and be approved and the laws
that are specified in the Bill be ex-
tended to Jammu and Kashmir.

Mr. Speaker: The question is:

“That the Bill to provide for
the extension of certain laws to
the State of Jammu and Kash-
mir, be taken into consideration™.

The ti was adopted

Clauses 2 to 6, the Schedule, clause 1,
the Enacting Formula and the Title
were added to the Bill

Pandit G. B. Pant: I beg to move:
“That the Bill be passed”.

Mr. Speaker: The guestion is:
“That the Bill be passed”.
The motion was adopted.

*Moved with the recommendation of the President.
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INDUSTRIAL DISPUTES (AMEND-
MENT) BILL

The Deputy . Minister of Labour
(Shri Abid All): I beg to move:

“That the Bill further to
amend the Industrial Disputes
Act, 1947, as passed by Rajya
Sabha, be taken into considera-
tien”.

[MRr. DEPUTY-SPEAKER in the Chair]
2-53§ p.m.

7The Bill is purely a clarificatory
one and it does not impose any ad-
ditional liability on employers or
detract from any of the benefits ac-
eruing to the workers. In the course
of the operation of the provisions
relating to retrenchment and lay off,
doubts were raised as to the exact
scope of the law and what the Bill
proposes is to remove these doubts.

One of the amendments relates to
retrenchment compensation. It has
been held that an out-going employ-
er will be liable to pay retrench-
ment compensation even when, on
change of the ownership, the em-
ployees are continued in service by
the incoming employer on the same
terms as under the cut-going em-
ployer. But this is not what was in-
tended by the origina! legislation.
Apart from this, such an interpreta-
tion would tend to do harm by imped-
ing the sale, transfer or amalgama-
tion of companies. Clause 3 of the
Bill clarifies the position, While not
affecting the workmen in anyway
whatever, this might enable the
transfer, constitution or amalgama-
tion of companies, whether by ag-
reement or by operation of the law,
to be effected without any technical
difficulty. The incoming employer
shall be responsible for the payment
of retrenchment compensation for
the entire service of the workmen if
at any future date it becomes neces-
sary to carry out any retrenchment.

The second amendment relates to
the lay off compensation. Sub-clause
(b) of the first proviso to Section
25C has been interpreted in certain
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cases as lending support to the view
that if a workman is laffi off in any
year for more than 45 days without
any break he will be entitled to lay
off compensation only for 45 days and
not for the entire lay off period.
This also was not the intention, and
the present amendment makes it clear
that if during a period of twelve
months a workman is laid off for
more than 45 days, whether with or
without, break, for a continuous
period of one week or more, he wilk
be paid compensation for all the days
of any lay off and not for 45 days
only.

Today's atmosphere here is one of
short speeches and speedy disposal
and I should not change this welcome
mood of the House. I commend the
Bill for the consideration of the
House.

Mr. Deputy-Speaker:
ved:

“That the Bill further to am-
end the Industrial Disputes Aect,
1947, as passed by Rajya Sabha,
be taken into consideration™.

Motion mo-

Shri K. P. Tripathi (Darrang):
The Bill which has been moved is
welcome. During the discussions
at an earlier stage, when the House
decided to grant compensation for
lay off to the extent of 45 days, the
question that was agitating our minds
was, “Why 45 days only and why not
the period be extended?” If there
is a lay.off, the worker has a liability
to continue on the spot so that he
might be available for work. Now,
if you expect a man to be available
on the spot for work even beyond
45 days, then the same principle
which meant the payment of com-

.pensation for the 45 days should ap-

ply. Nobody in the country should
have the right to expect another man
to dance attendance on him and at
the same time denying payment
That was the principle on which
compensation was fixed. What we
said at that time has borne fruit, and
I am glad that the Government has
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come to the conclusion that compen-
sation should be extended even be-
yond 45 days. Therefore, this Bill
would be welcomed all over the coun-
try.

In this Bill, there is a proviso
which says that whatever compensa-
tion is given shall be adjustable later
on against payment of compensation
for retrenchment. Here is a ques-
tion of principle involved—the prin-
«iple of lay off and the principle of
retrenchment. In the earlier stages
also, I made the point that the prin-
<iple on which retrenchment is com-
pensated is completely different from
the principle of lay off. In the lay
off period, the worker is given com-
pensation in order to carry on. He
needs food. He must continue as an
individual. Without money he can-
not continue. But he continues for
the purpose of working in the farm
or in the industry. That is the rea-
son why lay off is given. But the
principle. of compensation for re-
trenchment is separate. It is given
so that he may get some time for
searching for alternative employment.
‘When he goes away from one indus-
try, he has to find out alternative
employment. Of all the countries in
the world, much more in this coun-
iry, it is not easy to get alternative
employment. It always takes time
and unless the man goes out in search
of an alternative employment, he can-
not get one. Therefore, the principle
of compensation for retrenchment
means that he is given some cash
money, some ready cash money, so
that he may go out and try to
discover if any alternative employ-
ment is available elsewhere. There-
fore, to adjust compensation which
was meant only for lay off against
compensation which should be meant
for retrenchment is, I think, basically
wreng. I do not know the reason
which is given for the purpose of re-
trenchment. It may be that what-
ever the principle, ultimately the
man who is running the industry has
to cope up with the industry, and
his resources cannot be depleted.
Once the resources get depleted, the
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difficulty of paying compensation
arises. Practical considerations
to have weighed with the Government
when they have provided that the
employers would be entitled to adjust
the compensation for lay off against
compensation for retrenchment. We
are going to build a socialist pattera
of society, and so, a man who is re-
trenched must be enable to find a job.
In countries like England and Ame-
rica, there is unemployment insurance
and even if a man does not get a job
immediately, he is maintained out of
that insurance fund. But in our coun-
try, it has not been possible to main-
tain such a fund and it is not likely
that we shall get it quickly. There-
fore, in the present context of things,
compensation for retrenchment is a
highly valued compensation and there
is no doubt that the working class in
this country will regard it to be
so until unemployment insurance is
introduced in this country. Till then,
we have no doubt that we will con-
tinue to press the Government for
this benefit; and, just as we have won
now in respect of lay off compensa-
tion for more than 45 days, we will
also be able to prevail upon the Gov-
ernment to accept our view-point on
this question of retrenchment com-
pensation not being adjusted against
the lay off compensation.

3 M

There is a very important provi-
sion towards the end of this Bill with
regard to the conditions of service in
firms or industries which change
hands. The question dealt with here
is, what wonld happen if a firm or an
industry changes hands, so far as the
interests of labour are concerned?
It will be remembered that in the
course of the last three years, a large
number of industrial units have
changed hands; particularly those
owned by foreigners were sold out at
tremendous prices in a boom market.
They used to have huge reserve
funds and those reserve funds were
repatriated. At the same time, as
soon as the new employers came, the
workers were served with notices
saylng, “Your service is new; you do
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not get the benefit of your past ser-
vite and the benefit of a share in
the reserve fund”. All these ques-
tions were raised and under the
existing law of the land, there was
no answer. All that wealth which
had been accumulated in the course
of several years out of savings of
the industry, for which both the em-
ployers and the workers had to
forego some benefits, went to the
employers alone. When this agita-
tion started, the Government consi-
dered the matter and ultimately they
have come forward with this legis-
lation. It says that when the condi-
tions of service of the workers under
the first employer and under the
second employer continue to be the
same without any change, then the
workers shall not be entitled to any
compensation. By implication, it may
be meant that if there is a change in
the conditions, then at least they
might be entitled to compensation. . .

Shri Abia Ali: If it
workers.

Shrli K. P. Tripathi: . If it harms
the workers, then they would be en-
titled to compensation. This is by
implication; it is not said so in posi-
tive terms. The Bill provides in a
negative form that if there is no
change, no compensation should be
paid. For the first time it is put on
the statute-book and from our work-
ers’ point of view, it is a very impor-
tant principle that the workers are
entitled to compensation when there
is a change in the conditions of ser-
vice. This will be welcothed all over
the country.

I will now try to discuss what
happens to the accumulations in the
industry by way of reserve funds. I
do not know about other countries,
but particularly in India, it will be
remembered that most of the reserve
funds arise out of the savings of the
industry. So much so, the industry in
India has come forward with this
argument that for the purpose of
further development, these savings
must be utilised. In other countries,
imaheapltalisraisedfwmepurpose

harms the
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of further development, but in India
no fresh capital is raised. In other
countries, the capital which is saved
is utilised for the purpose of replace-
ment only. In this country also, the
Income-tax Department gives them
relief, so that replacement might be
continued. But, it is not merely a
question of replacement. If a firm
starts with a capital Rs. 1 lakh for one-
type of industry, it goes on sayi.ng_
year after year and out of the savings,
it expands and builds a new industry.
A firm dealing in cement now expands
and takes up plantations, jute, cotton
and so on, out of the savings. In
other countries, this is not regarded
as proper; they raise fresh capital for
fresh wventures. When you save, the
saving might arise either by foregoing
your dividends or by giving less wages
to labour. In this country, it has been
accepted as a principle that bonus is
the right of workers. Bonus comes out
of profits and annual sharing of pro-
fits is bonus. If it is admitted that
the worker has a right to share the
profits, and if out of profits accumu-
lations are made and kept as non-dis-
tributed profits, it is very clear that
the workers have a right to share the
non-distributed profits put into
the reserve fund If a firm
changes hands, the gquestion arises
as to whom the reserve fund
should belong; should it belong only
to the employer or to both. If it
should belong to both, in that case, it
is very clear that the worker has a
right to get compensation if the firm
changes hands and the reserves are
repatriated. But, if the reserves are
retained in the industry which
changes hands—instances are there
—the question of compensation does
not arise. But, if the reserves are
taken away—it happened during the
last two or three years that a very
large number of firms changed hands
and the reserves were repatriated to
England—the  question  obviously
arises: What is the share of the
workers in that? It is not a small
question. The conditions of service
remain the same, but both the em-
ployers and the workers forewent
certain benefits and created a reserve
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fund. If the reserve fund is taken
away, then the capital itself is taken
away to that extent; the company be-
comes poorer and its capacity to
weather the storm is reduced. So, I
humbly submit that when we are
progressing towards a socialist pat-
tern of society, the society has to
determine the most important things
like capital formation. Capital for-
mation determines the difference be-
tween the socialist pattern of society
and the capitalist pattern of society
and one must be able to say that
this is the way in which the capital
formation could arise in a socialist
pattern of society.

I humbly beg to submit that in a
socialist pattern of society whatever
reserves are created after the distri-
bution of normal dividends, in that
there should be a share for the wor-
kers and if such reserves are likely (o
be taken ‘away then the workers
should be given their share. The
workers' demand for such a share is
not by way of compensation but by
way of right just as if I deposit an
amount in a bank and then the ques-
tion arises as to whom that deposit
should go, it should obviously come
to me. But that has not been in-
cluded in this.

Then again there is the new point
arising out of the decision of this
Parliament to have a socialist pattern
of society as the goal. Since we
have adopted this view, it has be-
come incumbent on our part to con-
sider the question of reserves also
because reserve is capital formation
and socialist pattern of society deter-
mines capital formation in a parti-
cular way, at least with regard to
allocation, with regard to ownership.
Therefore, I humbly beg to submit
that while this clause 3, which
amends clause 25, is quite acceptable
to the working classes as it is, the
working classes go further in its in-
terpretation and their demands and
the demands are with regard to what
should happen with regard to re-
serves or reserves which are capita-
Hsed, reserves which are nom-distri-
buted, and the demand is that there
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should be legislation which should
authorise distribution of the same to
workers also.

So far as the employers right is
concerned, he is quite free and is at
liberty to sell away the company
along with the reserves. In that case
he gets higher price. If I sell a com-
pany with reserves, obviously I get
higher price. If the company has a
capital structure of three lakhs of
rupees and reserves of three lakhs of
rupees, then obviously the employer
can sell that company for six lakhs
of rupees. Then what happens? He
realises the price of the company
plus the reserves also, the total re-
serves. In this way, by an agree-
ment between the seller and the
buyer, the total reserves, part of
which belong to the workers, go to
the original employer or, if he makes

a mistake, to the buyer. In either
case, who loses? It is the worker
about whom there is no legislative

provision in the law of today. There-
fore, 1 humbly beg to submit that
this question has to be considered
sometime or other and I hope the
Government would, like in the case
of lay off compensation where they
have been kind enough to consider
g.nd come to the conclusion regard-
ing its extension beyond 45 days, in
!:he case of workers’ right to a share
in the reserves once a company is
transferred also, make the law up to
date in terms of our intentions to
establish a socialist pattern of - 50~
ciety.

Shri Tushar Chatterjea (Seram.
pore): While welcoming this Bill, I
fully support what Shri Tripathi has
said firstly with regard to the right
91 the workers to have compensation
in case of retrenchment and secondly
about the more fundamental point
that hg has raised about the workers”
share in the matter of reserves,

The point about compensation ror
reétrenchment is, I think, a very vital
one and when the Government hag
come forward to amend that part of
the clause, I think that gap should be
ﬁlledupi.nthisamend[.ngmll. Ifa
worker, who has already got lay off
beneflt for 45 days, is retrenched
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after that, he is not entitled to get
any other compensation. That goes
against the original section 25F of the
Industrial Disputes Act. In this sec-
tion very clear conditions have been
laid down for compensation, for re-
trenchment and, as Shri Tripathi has
_stated, lay off and retrenchment,
these two things should be judged in
different ways. Whereas lay off is a
temporary measure, retrenchment is
a drastic . measure by which the
worker is rendered unemployed.
Therefore, in this amending Bill, the
proviso in clause 2 should be suitably
amended so that the worker, even
if he is being retrenched after 45
days, is entitled to get compensation.
I know personally, having my con-
nection with a number of trade
unions, if any worker is regarded as
an undesirable element by the em-
ployer, he can easily be retrenched
ir this way and he can easily be de-
prived of this compensation benefit.
I think it is a very vital point. It
touches the very basic principle and,
therefore, suitable modification should
be made.

Another thing which Shri Tripathi
has not mentioned but I want to
mention is this. It is quite right that
benefit for lay off has been provided
even beyond 45 days. But here it is
stated:

“and the lay off after the expiry
of the first forty-five days com-
prises continuous periods of one
week or more...... "

That means, if further lay off is
more than a week, then only the
worker is entitled to get lay off
benefit for that further period. That
is to say, if his lay off is for any
period which is less than a week, he
is not entitled to get any lay off
benefit. This puts the worker in a
difficult position. I do not under-
stand why when this benefit has been
extended beyond 45 days, this special
restriction has been imposed that if
beyond 45 days, more than seven days
lay off is there, then only the worker
is entitled to get benefit, otherwise
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not. I suggest that this defect should
be remedied.

Lastly, as Shri Tripathi has pointed
out, I also feel that the wording of
the new section 25FF, as it has been
put here, may give rise to legal cam-
plications ultimately in case of any
transfer of ownership. If the service
condition of the worker is in any way
disadvantageous than the previous
one, he will get compensation. If the
service conditions remain the same,
he is not entitled to any compensa-
tion.” But the wording of the provise
here is:

« _ . .the terms and conditions
of service applicable to the work-
man after such transfer are not in
any way less favourable to the
workman than those applicable to
him immediately before the
transfer;”

I think this qualification should not
be included in the proviso. If it is
included in the proviso, then the
main part of the section may be in-
terpreted in a different way and
there may be complications wulti-
mately. So, I think, instead of put-
ting it in a negative way, it should be
put in a positive way so that in such
cases where service conditions have
been altered in any way compensa-
tion should be paid. This sort of
direct assertion should be made. As
the Minister himself says as regards
the first portion of the amendment,
this has been brought forward only
because of some misinterpretation by
the legal interpreters. From that
point of view, 1 think, section 25FF
should be suitably re-written so that
there remains no loophole for making
a wrong interpretation of this provi-
sion.

I think this Bill has corrected some
defect but I feel that it should have
gone much further to safeguard those
fundemental rights of the workers
that are involved in the case of re-
trenchment benefit.

Shri Abld AM: Mr. Deputy-
Speaker, taking the last point of the
hon. Member Shri Chatterjea first, I
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may mention that section 325FF is a
positive section. It says what shall
happen. The workman has been
guaranteed one month’s notice in
writing and compensation. The pro-
viso to the section is also definite. It
is in negative form. What he wants
js .already in section 25FF. Proviso
(b) to section 25FF says—

«(b) the terms and conditions
of service applicable to the
workman 'after such transfer are
not in any way less favourable
to the workman than those
applicable to him immediately
before the transfer;”

I it is more favourable he will be
of course happier; but if it is less
favourable, then the worker would
be entitled to retrenchment compen-
sation as has been provided for in the
Act.

The point about one week was
raised by Shri Chatterjea. There is
nothing new to that effect mentioned
in the amending Bill. It has only
been reproduced from the original
section. So, we are not making any
amendment to the clause to the de-
triment of the worker, as has been
pointed out by Shri Chatterjea. He
will find it in the principal Act.

With regard to the provision for
setting off the lay off compensation
in case there is ultimately retrench-
ment and the retrenchment compen-
sation may become less, I may sub-
mit that this has been put with a
purpose, to give an employer some
chance to make all attempts for
working the factory. Otherwise, if
we make him pay off the lay off
compensation and then ultimately re-
trenchment compensition, then some
employers may at the very beginning
of the trouble coming up pay the
workers retrenchment compensation
and close the factory. We feel it is
in the interest of the workers that
the factory is worked and should not
be closed. It is a sort of inducement
to the employers in the interest of
the workers and the industry, so that
they may continue to run the factory.
There may be difficulty about mar-
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ket conditions, raw materials may not
be available, finance may not be
available. In those circumstances he
should be given some breathing time
to get the necessary help from the
sources he can and continue the fac-
tory. From that point of view I
hope hon. Members who did not like
this provision would welcome it.

About sharing the profits, I am one
with my hon. -friends who have
spoken that certainly workers should
get their due share in the prosperity
of the concern. About that there can
be no two opinions. We are our-
selves very much anxious to find
some norms to fix, if it is possible,
the bonus from the profits and also
otherwise. But the difficulty, as hon.
Members who are themselves field-
workers, know, is that nobody has
been able to find an all satisfactory
solution. Some solution has been
found for current bonus about which
there is some opposition from some
quarters. We hope that in course of
time that also will subside and the
system which has become popular in
some of the industries in some parts
of the country will become more
popular elsewhere also and perhaps
that may be adopted universally by
trade union workers everywhere.

My hon. friend Shri Tripathi men-
tioned about profits. 'That is true.
But if there is loss that also has to be
taken into consideration. While mak-
ing rules or framing legislation all
the possible contingencies have to be
taken into consideration and not
profit alone. I do not agree with the
remarks that the Bill is defective in
that respect, because that particular
provision cannot find a place in the
ﬁdusbt:ial Disputes Act. As hon.

embers know, we are appoi
wage boards for some of the m
ant industries. Perhaps it may be
possible for the wage board to give
some consideration to the suggestion
the hon. Member has made and this
_effort will of course continue. It is an
important matter not only from the
worker’s point of view, but also from
the point of view of the industry. It
cannot be given up as it is and will
be . continued through the wage



3843 Business of the House 20 AUGUST 19586 Business of the House 3844

[Shri Abid Ali]
boards and other sources. I hope that
this explanation will satisfy hon.
Members and they will appreciate
that we are also alive to the issues
that they have in mind.

Mr. Deputy-Speaker; The question
is:

“That the Bill further to
amend the Industrial Disputes
Act, 1947, as passed by the Rajya
Sabha, be taken into considera-
tion.”

The motion was adopted.
Clauses 1 to 3, the Enacting Formula
and the Title were added to the Bill.

shri Abid Ali: Sir, I beg to move:
. “That the Bill be passed.”

Mr. Deputy-Speaker: The question
18]

“That the Bill be passed.”
The motion was adopted.

BUSINESS OF THE HOUSE

Shri Rane (Bhusaval): May I
make a request that the House be
adjourned for a few minutes because
the business has collapsed? Seven
hours had been allotted for two Bills.

Mr. Deputy-Speaker: The House is
adjourned for half an hour to meet
again at four o'clock.

Pandit Thakur Das Bhargava (Gur-
gaon): Why adjourn for half an hour?
Let it be adjourned for tomorrow. As

matter of fact, the next motion
about displaced persons was to come
up on the 22nd.

Shri C. R, Narasimhan (Krishna-
giri): The House has already adjourn-
ed.

Pandit Thakor Das Bhargava: It
was by chance that on all the other
Bills there was no debate or discussion
sihd the whole thing collapsed. This

item was to come off on the 22nd.
1 was informed that it will be taken
up on the 22nd, Some Members
asked me whether it will come up
today or they could remain absent.
I told them to remain absent if they
so chose as these rules were not
coming for discussion today. -

Mr. Deputy-Speaker: That was my
information also, Lala Achint Ram
enquired of me yesterday at Hissar.
He thought that it would be coming
up after the 21st. If the House is of
that view....

Pandit Thakur Das Bhargava: It
fhappened like this. I received a
chit from the Secretariat that this
will be taken up on the 22nd. I came
back from Hissar yesterday, 1 did
not even look into the papers. This
morning Lala Achint Ram asked me
if it was coming up today. I said, no.
He asked, why is it so. I said that
I had received a chit that it will come
up on the 22nd. When I came to the
House today at about 12, and saw
there was some chance of the business
coming up, I collected my books.
Though I may be ready, the hon.
Minister is not ready.

Then, it is not fair to those whom
we have asked to be not present....

Mr, Deputy-Speaker: Readiness has
to be known subsequently. For the
present, the Minister is not here.

Pandit Thakur Das Bhargava: The
Minister is not here. Lala Achint Ram
asked me at about 9-30 this morning.
1 asked him to go away because ac-
cording to the note from the Secreta-
riat which 1 received, I\knew it was
coming up on the 22nd. I asked him
to go away. He wanted to take part
in the debate. If the House is to be
adjourned, let it be adjourned to to-
MOrTow.

Some Hon, Members: Day after to-
mMmorrow.
Shri C. R. Narasiimhan: If the busi-
% has collapsed earlier can we not
t?
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SI;rl Rane: The Jammu and Kashmir
Bill was allotted four hours and this
Bill was allotted three hours,

Mr. Deputy-Speaker: . We  have
finished the work of 11 hours within
34 hours.

Pandit Thakur Das Bhargava: We
can proceed with the work and finish
the rest of the work in five minutes.
The Ministers are not here. There
are my motions. The other two mo-
tions can also be taken up and dis-
posed of and the whole thing can be
gone through easily but Parliament is
meant for discussion and Debate and
not to dispose of work when members
are not present.

Shri C. R, Narasimhan: The House
should congratulate itself on having
expeditiously disposed of the busi-
ness. We may take up the next
business.

Some Hon .Members: Let the
House be adjourned for the day.

Mr, Deputy-Speaker: Of course, it
was unexpected that the debate will
collapse and we would finish the
work. But that should be no reason
for adjourning the House for the
day. We ought to be ready for the
next business that is to be taken up
and ready for this contingency that
the debate might collapse.

Shri Ramachandra Reddi (Nellore):
The Ministers themselves do not seem
to be ready.

Mr. Deputy-Speaker: For the pre-
sent, we might adjourn for half an
hour. Then, we will see.

Pandit Thakur Das Bhargava: It
follows that if the Minister does not
come in time, then the business may
be adjourned for half an hour, but
if the Members, who are under the
impression that the debate will be
coming on the 22nd, do not turn up,
‘the debate cannot be adjourned to
the next day.

Mr, Deputy-Speaker: Agreed. I
have to look into this. I? that wos

the impression that it will be taken up
on the 22nd, it would be adjourned.
Let me satisfy myself if that impres-
sion has been given and by whom.
Perhaps the hon. Member said that
some one from the Secretariat....

Pandit Thakur Dag Bhargava: Two
Members asked me anduI told them
that it will be coming on the 22nd.

Mr. Depaty-Speaker: Cn what
basis?

Pandit Thakur Das Bhargava: On.
the basis that I received a note from
the Secretariat.

Mr. Deputy-Speaker: I must see
whether the person who has given that.
impression was authorised or not,

Pandit Thakur Das Bhargava:
Everybody thought like that. The
four Bills would take 10 hours,

Mr. Deputy-Speaker: I agree that
that was the impression,

Shri D. C. Sharma: (Hoshiarpur):
1 asked the hon. Member this morn-
ing when this would be taken up. He-
said that it will be taken up on the
22nd, Other Members have gone.

Mr, Deputy-Speaker: If one hon.
Member was under an impression
and he passes on that impression to
20 Members, the position remains the
same. There is no other source. The
hon. Member was under the impres-
sion that it would come up on the 22nd
and he has passed on that impression
to other Members as well. It does
not become strengthened by passing
on that impression to other Members.
Pandit Thakur Das Bhargava says
that he got the impression by a note-
from some Member of the Secretariat.
I am putting it to the hon, House. Let
us adjourn for half an hour, In the
meanwhile, T will ascertain. If that
impression has been given by some
person who is authorised, certainly,
we will adjourn afterwards. The
House is adjourned for half an hour.

© 3-35 pma.

The Lok Sabha then adjourned till
Five minutes past Four of the Clock..
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The Lok Sabha reassembled at Five
Minutes Past Four of the Clock.

[MR, SPeAEER in the Chair]

Mr. Speaker: What is the desire of
the House regarding the Displaced
Persons (Compensation and Rehabili-
tation) Rulgs?

Pandit Thakur Das Bhargava (Gur-
gaon): I have suggested they may be
taken up day after tomorrow,

Mr, Speaker: Is that the pleasure
«of the House?

Hon. Members: Yes.
Mr. Speaker: It will be taken up

-as the first item after Question Hour
«day after tomorrow.

The Minister of Rehabilitation
{Shri Mehr Chand EKhanpna): It will
be the first item tomorrow or the
day after?

Mr. Speaker: Tomorrow is a holi-
day. The House will now take up
Supplementary Demands for Grants
for 1956-57.

DEMANDS FOR SUPPLEMEN-
TARY GRANTS* 1956-57

DemManDp No. 113—CAPITAL OQUTLAY
or T™E MINISTRY OF COMMERCE AND
InpUSTRY

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,000 be granted
to the President to defray the
chages which will come in course
of payment during the yedr end-
ing the 31st day of March,
1957, in respect of ‘Capital Out-
lay of the Ministry of Com-
merce and Industry”.”

Demanp No. 126—LoANS AND AD-
wANCES BY THE CENTRAL GOVERNMENT.

Mr. Speaker: Motion moved:
“That a supplementary sum not
exceeding Rs. 5,25,00,000 be
granted to the President to
defray the charges which will
eome in course of payment during
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the year ending the 31st day of
March, 1957, in respect of ‘Loans
and Advances by the Central
Government'.”

Demanp No. 128—PURCHASES OF
FoODGRAINS -

Mr. Speaker: Motion moved:

“That a supplementary sum
not exceeding Rs. 80,48,22,000
be granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1857, in respect of
‘Purchases of Foodgrains'.”

Demano No. 131—CaprraL  OuTLAY
of THE MmNisTRY oF HoME AFFaIms.

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 35,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1957,
in respect of ‘Capital Outlay of
the Ministry ot Home Aflairs’”™
DeEmanND No. 142—OTHER CAPTTAL

OvuTtLAY oF THE MINISTRY OF TRANS-
PORT

Mr. Speaker: Motion moved:

“That a supplementary sum
not exceeding Rs.. 3,50,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1957, in respect of ‘Other
Capital Qutlay of the Ministry
of Transport'.”

Shri Raghavachari (Penukonda):
May I respectfully submit that so far
as these Demands are concerned, we
are taken by surprise and cut motions
have not been tabled? The whole
business is upset.

Mr. Speaker: How is it upset? Hon.
Members want the statement of the
work a week in advance. If the
statement is late even by a single day
or a single hour, there is so much
demand here. '

Shri Raghavacharl: You will be
pleased to see that so far as these

*Moved with the recommendationof the President.
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Demands are concerned, we must
really contribute something. The
whole arrangement for five to six
hours is upset and even the con-
sideration of the rules has been
deferred on account of some other
reason. This is an important matter
in which some principles are involv-
ed. Several crores of rupees are also
involved.

Mr. Speaker: I find there are
Demands for Excess Grants. We are
not going to do anything with them
except make some observations. So
far as the Supplementary Demands
for Grants are cuncerned, wharever
there is a new item, we will have to
make an observation. So far as the
old items are concerned, it is an
adjustment and appropriation from
one to the other. 1 do not think
much is going to be gained by post-
ponement. As a matter of fact, we
have got a lot of work to do and
whatever we gain we will be only
wasting away by adjourning the
House. How are we to get through
the other business? There is no sur-
prise so far as this matter is con-
cerned. 1 will give opportunity to
any hon. Member who wants to
speak on any of these Demands.

Let the hon. Minister just say a
few words as o why he wants these
Demands, what are the broad items
for which he wants them etc.

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
There is a rather -elaborate ' note
attached to each of the Demands. The
total Demands would be for about
Rs. 89'65 crores, This will be on
capital account. The one item is for
the loan to Burma Government. The
first proposal was that they would
draw it in two years. Last year
they did not draw anything and we
provided in the Budget this year only
Rs. 15 crores, but now they are tak-
ing the entire amount this year. So,
we are putting a Supplementary De-
mand for Rs, § crores.

The main item would be the pur-
chase of food which would come to
about Rs. 80 crores. I think the
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House is aware there is something not
very easy with the food situation. So,
we have to import food from outside
for our buffer stock as reserves. That
will come to about Rs. 80 crores.

Then there is some amount also
about Asoka Hotel. Previously it
was arranged that Government
would only take a small share of
Rs. 26 lakhs in the company in the
form of preference shares and would
give Rs. 25 lakhs as loan. The pro-
moters of thecompany have not been
able to fulfil their part of the agree-
ment in raising sufficient money. So,
the proposal is ‘that Government
should take up the entire project and
finance it wholly from the Govern-
ment and run it entirely under the
Works, Housing and Supply Ministry.

These are the main items, and elabo-
rate notes have been attached to the
Demands. I hope the Demands will be
passed.

Shri Matthen (Tiruvellah): Let us
know what was the orginal idea of
the Ashoka Hotel.

Shri A. C. Guba; I have stated the
original idea was that the Government
would take up preference shares for
Rs. 26 lakhs and would give a loan of
Rs. 25 lakhs carr¥ing an interest of
five per cent, but now the promofere
have not been able to raise sufficient
money. (Interruption).

Mr. Speaker: Hon. Members will
kindly rise in their seats and put ques-
tions leisurely. Half sitting and half
standing and putting the questiong
simultanecusly is not right. The hon.
Minister is certainly going to answer
whatever is asked. .

Shri Matthen: We want to have some
jdea of the finances. What was the
original capital of the company, what
is the Government's share, what is now
sought to be done ete.

Shri C. R. Narasimhan (Krishnagiri):
May I ask.......

Mr. Speaker: On the same matter?
Shri C. R. Narasimhan: Yes.
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Mr, Speaker: The hon. Minister may
note down the other points raised by
hon. Members and reply once for all.

Shri C. R. Narasimhan: How much of
this is for rice and how much for
wheat?

Mr. Speaker: That relates to the
‘hotel. The Demand is for Rs. 80 crores
. Zor the purchase of foodgrains which
is made up by adjustment. The exist-
ing provision of Rs. 37 crores is to be
raised to Rs. 126 crores. Thot is by
Rs. 89 crores but even there they want
to appropriate Rs. 8 crores from sur-
plus under other heads. The Demand
is thus for Rs. 80 crores for which in
«effect they want the vote of the House,

So far ag the hotel is concerned,
-originally it was expected to be g pri-
vate company. Later on, these shares
are being purchased by the Govern-
‘ment. '

The Prime Minister and Minister
-of External Affairs and Finance (Shri
Jawaharlal Nehru): Not entirely. It
was a Government-sponsored company
in which Government took 25 per cent.
-0f the shares, or rather Hs. 25 lakhs,
-and also gave a fairly big loan. Later
nn, we gave more in the shape of loan,
-and later we decided that Government
should take it over completely, Of
wcourse, there is some private capital,
too, about Rs. 15 to Rs. 18 lakhs, and
it may be some more private capital
may come in. We do not object to
that. But we could not allow it, hav-
ing gone thug far, and leave it in the
air. I would invite hon. Members, if
they have the time, to go round to this
place and see this enormous structure
which has been built with remarkable
rapidity, because we wanted it specially
to be ready in October, for this big
UNESCO conference that was going to
‘take place,

Shri Raghavachari: May I know
whether all the Damands for Grants
are going to be put together?

20 AUGUST 1956 Supplementary Grants 3852

Mr. Speaker: There are only five of
them.

Shri Ramachandra Reddi: His point
is whether we are tp discuss Demand
after Demand, or all the Demands
together?

Mr. Speaker: 1 would like that every
hon. Member may have one opportuni-
ty and he may say whatever he wants
to say on all the Demands in one

speech.

I shall put the demands separately
to the vote of the House.

Shri A. C. Guha: In the meantime,
may I reply to the questions put?

Mr, Speaker: The Minister may
reserve his reply and give it at the end
once and for all.

Shri Raghavacharl: I want to
make a few observations on the pro-
posal to take over practically the en-
tire Asoka Hotels Litd. Last time,
when this matter came up, I did par-
ticipate in the debate and raise my
voice against the proposal. But that
proposal was passed. Now, the pre-
sent proposal is to take it over com-
pletely.

The original proposal was that it
was to be a private company, and
Government wanted to take shares of
only Rs. 26 lakhs; now the private
parties have contributed about Rs. 16
lakhs only. Government also wanted to
advance to them a loan of Rs. 25
lakhs. I also understand, from the
memerandum of association and other
particulars that were then available,
that the Government had granted to
them a site worth about Rs. 40 lakhs,
on which the building was to be built.

I have gone round the building, and
I have seen it. It is, no doubt, a
mountain of a building coming up
there. But the point we are con-
cerned with here is that the promo-
ters originally intended to raise Rs. 1
crore of share capital, including the
Rs. 26 lakhs which Government had
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4o contribute; that is to say, the pro-
moters expected to raise a share capi-
tal of Rs. 74 lakhs, and also deben-
tures worth Rs. 1 crore.

The particular gentleman and his
friends who were interested in the
promotion of this hotel started the
whole thing, but now we find that
they have not been able to raise more
than Rs. 16 lakhs' share money; they
‘have not been able to raise even Rs. 1
crore worth of debentures promised.
So, we see now that the entire thing
is in a confused condition. The pro-
moters and the sympathisers and
friends have left it in such a condition
that Government have now to take
over the whole thing. Government
have now to contribute the balance of
the money required to make up Rs. 1
crore of share capital, and also the
amount required by way of deben-
tures, for construction, this, that and
the other. That means, that nearly
Rs. 2 crores are going to be invested
in a hotel, of this kind, which, per-
sonally 1 feel, judging from the arti-
cles of association and the objects with
which it hag bzen started, is meant
to provide hotel accommodation to
foreign people who are expected to
come to India for a particular confer-
ence.

If, for a particular conference, a
number of guests are expected, and
they have to be kept in comfort, then,
is it the business of Government to
enter into a huge concern of this na-
ture, and run a hotel in which all
kinds of things are supplied to cater
to their needs? We know that even
where things are planned well, scru-
tinised and done with the utmost care,
the concerns go out of control, and
many of them end in a loss. Parti-
cularly in concerns like hotels, where
innumerable details are involved at
every stage, and all sorts of goods for
consumption are used, it almost be-
comes impossible to think of any Gov-
ernment trying to control it and run
it at a profit. We have seen what the
position has turned out to be in many
other concerns already started. It is
true that private pecple are running
hotels and are making profits.  But
in a Government concern, with its
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red-tapism, and the way in which
things are managed, I am particularly
sure that the whole thing will end in
a condition in which we would have
completely lost everything. ‘Even fac-
tories like the heusing fartcry,— where
everything was conceived in advance,
and there was co-operation from the
private people, and things were start-
ed well, have ended in a huge loss.

Here, ‘we expect to sink Govern-
ment money to the tune of nearly
Rs. 2 crores from the Consolidated
Fund. I am afraid, by granting this
amount, we shall unnecessarily be in-
volving Government in this concern,
where the consequence will be that
we lose the whole money.

Now that Government want to take
it over, let us see what the present
position of the concern is. From the
booklet that has been supplied, we
find that Government have not even
settled the scheme or its terms. The
whole thing is yet to be decided and
settled with the promoters. So, we
find that the concern was first started,
and Government advanced the initial
loan and share capital, without know-
ing and without even settling the de-
tails. Again, we find that even after
the very people who promoted it
have proved that there is no value in
the promises they had made and in
the hopes they had raised, and they
have collapsed and they are not able
to raise any capital, Government, once
again, without definitely knowing the
terms and without settling the scheme,
want to take it over, and still run it
as a company in co-operation or col-
laboration with these very people.

We do not know whether the pro-
moters have had any experience so
tar of running a hotel.  As far as we
know, I do not think they have shown
any such experience. We have al-
ready seen what kind of experierce
they have exhibited in the working of
this concern. Without knowing the
terms, and without exactly settling
the scheme, we are nsked to commit
Government and its funds n this hotel
I think that this is certainly not pro-
per.
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[Shri Raghavachari]

Another point that I would like to
submit is this. The whole building
is being built now. Who settles the
contracts? What are the rates at
which the building is built, and at
what rates have we to take over the
innumerable things of the hotel, such
as crockery, cutlery, furnitire and so
en? For all these items, there have
been prior commitments? Who can
guarantee that they have contracted
to get these supplied at proper prices
and not at exorbitant prices? The
whole thing is left in the air. The
private people are unable to meet
their commitments. Since Govern-
ment have already advanced Rs. 25
lakhs loan and Rs. 26 lakhs by way of
share capital, they feel that they
should go on advancing an additional
sum of Rs. 150 lakhs. To my mind,
it appears that the Consolidated Fund
of India and the moneys raised by
way of taxation should not be utilised
for purposes of this kind, and parti-
cularly, for catering to all kinds of
needs in a hotel, which certainly is
not going to be profitable, and which
is not likely also to be a creditable
concern into which we can safely
enter. The whole thing appears as
if we are anxious to provide some
kind of accommodation or assistance
to people who have started the hotel
but find themselves at sea, in the
middle of the venture.

I protest against this kind of con-
tribution being made out of the Con-
solidated Fund, and particularly, to a
hotel where we do not know the ‘de-
tails, where we have not settled the
whole shape of the thing. Govern-
ment had about one year's time at
their disposal. What prevented them
from piacing the whole scheme, to-
gether with all the details, before this
House? Why should they now come
forward ang say that everything is
still to be settled and yet want us to
egree to this grant?

To my mind, it looks as if this is a
way: of doing a thing, without taking
us ‘into confidence; and without them-
selves looking into the whole thing
earefully, they want to commit us to
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an expenditure of nearly Rs. 2 crores.
I am, therefore, against this.

Shri Ramachandra Reddi (Nellcre):
The House has noted on a previous
occasion how clumsily this Ashoka
Hotels affair has been condurtegq by
Government. On that occasion, the
House was told that a lot of money
was going to be raised by a private
company and what Government was
going to do was to lend money and give
some other assistance. But now it
has come to be a completely govern-
ment concern. How the concern is
being developed when the promoters
of the company have left it and how
the entire management is going to be
hereafter taken up has neither been
made clear by the hon. Minister in
his speech nor in the note that has
been given under the Demand. It
looks as if they have entered upon an
adventure without actually knowing
the capacity of the promoters. Ewven
now the House must be told how the
construction is  being managed,
whether the contractors engaged by
the old company or the promoters are
still going on with the work or
whether Government have called for
fresh tenders and given the work to
fresh contractors. We should also
know how the supervision of the en-
tire work is managed and whether the
CPWD or any other government
agency is looking after the construe-
tion.

After saying this, I would suggest
to Government that even after the
building is completed and the hotel is
established, it should invite some
hotel keepers or company of hotel
keepers to take over the entire
management, and leave it there. Other-
wise, if Government wants to manage
the hotel, I am afraid it will be doing
one of the greatest wrongs to the
Consolidated Fund of India. I do nat,
at this stage, want to say that we need
not give any further convenience or
accommodation to the members who
come here for the UNESCO Confer-
ence or that we do not have the res-
ponsibility of making necessary ar-
rangements. Once the building is
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completed and the hotel is establish-
ed, I do not think Government will be
well advised in taking over or carry-
jng on the administration of the hotel
from day to day. I would only sug-
gest and request that at that stage
at least, without incurring further
Josses in an enterprise like this, Gove
ernment should hand over the con-
cern to some company which will be
able to run it at its own risk.

Then I would say a word about the
Orissa Mining Corporation, for which
about Rs. 30 lakhs have been subscrib-
ed by the Governments of India and
Orissa in equal proportion. I would
iike to ask for further details about
this. This is going to be an enter-
prise taken up by the Governments
of Orissa and of India, and it is going
to be a sort of private limited com-
pany. The memorandum and articles
of association of this company have
not been placed before the House
even as the memorandum and arti-
cles of association of the Ashoka
Hotels also have not been placed be-
fore us. That shows the courtesy
shown by the Government, in not in=
forming the House of the details of
how the work of these enterprises
will be conducted hereafter.

In this connection, I would like to
ask whether we would have surplus
of iron ore or other minerals avail-
able for export to other countries, in
view of the fact that we are now go-
ing to have a number of iron and steel
companies started in India. If there
is no possibility of having a surplus,
and ag such, no idea of exporting it,
it is high time that we thought of not
advancing this project but of moving
cautiously in the matter of this par-
tlcular project. We have, no doubt,
large mineral deposits in India. Al-
ready, in the Bihar and Orissa area,
we have also got several companies
started for development of our iron
and steel industry. There are other

" arens in the country where such de-
posits are available, where such com-
panies or factories are not going to be
started. If it is the intention of Gov-
ernment to see that all the mineral
resources should be developed in this
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country, it would have been better
for Government to take it over to
States where such companies are not
go'ng to be started, so as to help the
area by developing its mineral re-
sOUTCes. After that, if there is a
surplus, it can be exported.

Then a large allotment has been
made for the purchase of foodgrains.
I do think that we have to keep ready
sufficient quantities of foodgrains for
the purpose of distributing them in
areas that do want them from time to
time either on account of famine con-
ditions or flood situations or other
scarcity conditions. In this connec-
tion, I would suggest that care must
be taken by Government to see that
warehouses or store-houses should be
constructed in such places where there
is production of these foodgrains—
wheat or rice. As it is, there is pro-
curement going on—not compulsorily
—in the districts, and the grains are
taken over to the headquarters of the
State, I would suggest that this
practice should be abandoned or, to a
large extent, reduced with a view to
purchasing these foodgrains in sur-
plus centres and storing them in the
same areas, so that whenever they
want to supply any particuiar area,
they can send the grains there at
proper notice. ’

What is now happening is that
paddy is produced and converted into
rice and taken to the headquarters of
the State. There the rice will be
stocked or stored. Within three or
four months, single-pclished or dou-
ble-polished rice would certainly
deteriorate, with the result that it will
not be useful for consumption, unless
it is forced upon the people. On the
contrary, Government must be able to
purchase paddy and store that paddy,
and convert the paddy into rice when-
ever there is demand from a parti-
cular area and transport it to that
area. If paddy is stored, it will re-
main in good condition for two to
three years, but if it is converted into
rice, it won't last even two to three
months or at the most six months.
So I would only suggest that when-
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ever In future foodgreine are purchas-
ed, they should be kept in pady form
so far as rice ig concerned.

Then, in surplus areas in each
State, there will be big panchayats.
In sueh areas, storage facilities can be
arranged, and it can be kept under the
control or jurisdiction of the pan-
chayats. If stocks are purchased
during the harvest season at lower
prices, then such stocks can be stored
up, and whenever there is demand
from elsewhere, they can be trans-
ported to such places.

Shri A C. Goha: 1 have not been
able to follow what the hon. Member
was saying about panchayats in con-
nection with procurement.

Shri Ramachandra Reddi: There
is a panchayat in each of the surplus
areas. The procured paddy can be
kept in their care. Otherwise, Gov-
ernment will have to engage a very
big staff and spend a lot of money
over it, and probably the expenses
thereon will be rubbed on the con-
sumer.

To avoid all those things and to
have a careful watch over them the
Panchayats must be entrusted with
the task. In fact, in Madras, some-
time ago, there was an idea of sub-
sidising some of these store-rooms or
warehousing facilities and paying
money to the mill-owners, It was
then suggested that the mill-owners
need not be given such huge sums but
the Panchayats may be entrusted
with the work of constructing these
godowns and have them under their
care later on to be utilised for the
storing of the purchased grains.

In the end, I notice that a very
large amount of money is going to be
spent for the upkeep of the Rashtra-
pati Bhawan or rather the Residency
buildings in Hyderabad for the purpose
of keeping it ready for Rashtrapati’s
residence, I think the Rashtrapati
does not live outside Delhi, and espe-
cially in places like that for more
than a week or two. We are now
thinking of expending about Rs. 25
lakhs or so for the purpose of improv-
ing the buildings and also for remodel-
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ling them. I am sure the Resi-
dency buildings are rather very big
and a few patches up here and there
will, probably, make them perfect
and livable even for the Rashtrapati.
I do not say that the Rashtrapati
should be kept in any discomfort at
all, But, for a stay of one or two weeks
in a place like Hyderabad, to spend
Rs, 25 lakhs now, at one stretch, seems
to be a little too much.

It it is the idea of Government to
utilise these buildings for some other
purpose when the Rashtrapati does
not occupy them, namely for housing
the offices of Government, which have
become very big owing io the amal-
gamation of Hyderabad and Andhra,
for which more space is required—
some lakhs of rupees may be spent
on them. In that case, if there is a
possibility of utilising these buildings
when they are not occupied by the
Rashtrapati for locating some of the
offices, then, probably, this amount
would be worth while spending. Other-
wise, it does not seem to be necessary
to spend such sums. Without mean-
ing anything against the Rashtrapati,
I may say that even the Rashtrapati
Bhawan in Delhi is not fully used. A
large portion of it has been handed
over to the Planning Commission
offices. That being so, any extra
accommodation made available in
Hyderabad may not be used by him
or his staff and as such that will be
a waste unless it be the intention of
Government to utilise the buildings
for some other purposes when the
Rashtrapati does not occupy them.

Shri Asoka Mehta (Bhandara): I

beg to support some of the observa-

tions made by my friend, Shri Ragha-
vachari.

Mr. Speaker: The hon. Member
was not here when I said that if an
hon. Member rises and speaks, he may
speak on gll the Demands as a whole.
He gave me to understand that he
would speak only on one Demand.

Shri Asoka Mehta: No, Sir......

Mr. Speaker: If the hon, Member
desires he can speak on the other De-
mands as well because he will have
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no opportunity later to speak an
them.

Shri Asoka Mehta: 1 have no de-
gire to speak on other Demands. That
was why I began by saying that I
would like to support the observations
of my hon. friend Shri Raghavachari.
I shall not waste the time of the
House by repeating them,

The Minister is here and 1 wouid
like him to take note of what my hon.
triend said. 1 would like to invile

When the Budget was drawn up and
when we were discussing the Bud-
get we were told that Government
would be buying 5 lakhs tons of im-
ported wheat and 3% lakh tons of
indigenous foodgrains. Now, we find
that 24,65,000 tons of wheat and rice
are to be imported in order to build
up buffer stocks. It means that the
imports are to be stepped up by 500
per cent,

This Demand gives us an opportu-
nity to review not only the food
policy of the Government but the
general economic policy of the Gov-
ernment also, for this very simple
reason that we were told the other
day by the Food Minister that it is
necessary to have this kind of imports
and it is necessary to build up our
buffer stocks, not because, as my
triend Shri Reddi said just now,
there are floods here or famines there
but mainly because, with deficit fin-
ancing and increased purchasing
power coming in the country, the only
way we can meet this increasing pur-
chasing power and we can provide
against a possible rise in prices is to
have more and more stock at the dis-
posal of Government. Such a policy
needs to be seriously reviewed and
considered.

Some weeks back when the Second
Plan was placed before the House,
the Prime Minister told us that the
targets for food production for the
Five Year Plan had to be revised and
they were virtually revised on (e
floor of the House, You will recol-
lect, Sir, that I had pointed out that
wnen a certain revision of the food
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targets for production takes place, the
entire Plan will have to be reviewed
and reconsidered because other targets
will be affected. No reply to that eriti-
cism has been offered so far.

Now we are told—and the Prime
Minister has been saying it off and
on—hat he expects not only that
India will be self-sufficient in food
production but India is going to ex-

_port a lot of food and that way we

shall have an export margin, from
which we shall be able to import the
capital goods that we need. That is
the basic economic assumption on
which the Prime Minister has beea
working. But, I am sorry that he is
not here and 1 have got to refer to
him in his absence. If the
assumption is that we are geing
to be self-sufficient in feod ang we
are going to have a margin for ex-
port, the question arises—and it is a
very simple question—firstly, how is
this margin going to be produced and
secondly, how will there be a market-
able surplus? It is not enough to have
foodgrains production in the coun-
try; it is necessary to have a
marketable surplus in the country.
How is that marketable surplus to be
created? How will you make it possi-
ble for the peasants to part with the
additional foodgrains that they may be
persuaded to produce? So far, none
of these questions have been answer-
ed. I shall go into them a little later.

But here we are told that we have
not enough foodgrains in the country.
When the Budget was discussed, we
were told that 5 lakh tons would be
imported and 34 lakh tons of indige-
nous foodgrains would be purchased.
It seems that we are not in a position
to purchase foodgrains from indige=-
nous sources to build up our buffer
stocks. All these tall claims about
increased food production seem to
be so much hot air.

Secondly, if we are going to in-
crease our import of foodgrains by
500 per cent. what does it mean? As
it is, we have an acute shortage of ex~
ternal resources. One of the weakest
points in the Second Five Year Plan
is of foreign resources. We need 1'%
billion dollars. We do not know now
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we are going to raise them. You are
well aware of the difficulty that we are
experiencing of the limited resources
at our disposal. We feel the dire
necessity to gather all our resources
to put the Plan through and we have
started squandering them away. For
what? For building up our buffer
stocks. Buffer stocks should have
been built up from regular pur-

chases; buffer stocks should be built

up by improving internal production;
buffer stocks should be built up by a
long-term policy and not by the hand-
to-mouth policy the Food Ministry
has been {>llowing. What is the re-
sult? You have deficit financing.
‘What is the result of deficit financing?
The result of deficit financing is that
in certain pockets of our economy
more and more money tends to accu-
mulate; whether the pockets be those
of the peasants working in the fields
or they be the pockets of the big in-
dustrialists, is not to the point. Defi-
cit financing results in putting more
and more money into the pockets of
some people in the country. Now,
you have got to take away these addi-
tional resources which are pumped in-
to our economy into channels of
safety. Unless you do that, if that
money is used up for consumption,
no economic development takes place.
Economic development takes place
when the additional resources that
are pumped into our economy are
drained out or drawn out for the pur-
pose of savings, are used again or are
again injected into our economy for
the purpose of investment. That is
the whole mechanism of a developing
economy. I am amazed when I find that
you put in moncy, people get some
money, immediately you get more
foodgrains; but where does develop-
ment take place? Why is this being
done? It is for the very simple
reason that the Government is not
prepared to pump out of the economy
the super-abundant profits that are
being made today by the big indus-
trialists. I am sure you read every
day and it would be useful if you
gpare some time to look at the quota-
tions on the stock exchanges. The
prices of our industrial shares are
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booming up, and it is surprising that
the day the Prime Minister took over
the Finance Ministership in his own
hands, the stock exchange registered
an increase. One would expect that
the Prime Minister, such an outstand-
ing exponent of socialism in this
country, should be conscious of the
fact—as I had pointed out on more
than one occasion, not only that, but
the ex-Finance Minister had accepted
that analysis—that whenever you
have deficit economy, profits will tend
to accumulate, firstly, with the big
industrialists and, secondly, with the
small producers, particularly those
who produce foodgrains and raw
materials. Therefore, it is absolutely
necessary that we should have fairly
stiff taxes on profits. You will re-
member that I had said that we should
have a curb on wages on the one
hand and we should have stiff taxes
on the other. Nothing of the sort.
‘What are the anti-inflationary mea-
sures taken? Dumping more food-
grains in the country is done hoping
that thereby it would silence the
opposition of the people. That is not
the way that a country builds her
economy. We are not interested in
following a consistent policy, a policy
of mopping up or mobilising for the
purpose of development all the addi-
tional resources that may come up in
the country. Secondly, I realise that
in India we must have buffer stocks
at our disposal for special reasons,
for calamity reasons, as pointed out
by my friend, Shri Reddi. All those
resources may be obtained locally.
But what is happening here? Here
the Food Minister, who is also the
Minister of Agriculture, has nothing
to do with the community projects.
The community projects are a sort of
advance guard of our agricultural
development. The community pro-
jects are under a different Minister.
The Vice-Chairman of the Planning
Commission looks after the commu-
nity projects administration. He is a
very experienced person and I have
great respect for him, but I see no
logic whatsoever for the fact that in
this country the writ of the Minister
of Agriculture does not run whatso~
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ever as far as the community develop-
ment areas are concerned; the Vice-
Chairman of the Planning Commis-
sion has overall supervision and con-
trol of the community development
areas, but he has nothing to do with
the Ministry of Food and Agriculture.

I would tell this House to go and
find out what is happening because
of this bifurcation of controL. What
amount of avoidable waste, what
amount of avoidable waste, what
amount of avoidable irritation and
conflict is going on there? It is an
illogical bifurcation for which no kind
of logical or rational explanation has
been offered by those who are in
power today. On the one hand we do
not know what is happening to food
production. Then again, food is
imported. I do not know whether
imported foodgrains are made avail-
able to the flour mills in Bombay and
Calcutta. These flour mills have a
capacity, I believe, of about 12 to 15
per cent. of the wheat production in
India, which is utilised for the purpose
of making atta. Are the foodgrains
that are being imported from foreign
countries being utilised there? What
kind of foodgrains are being import-
ed? What is happening there? If all
these things got the attention of the
Food Ministry, I do not know. I do
not think the Finance Minister will
be in a position to reply to me on
these points; these are important
points. Even for the purchases of
foodgrains from foreign countries,
you will be surprised to learn that
Indian business men have no part in
jt. All the tenders have to be sub-
mitted in New York or in London,
not in Delhi. Indian business men
are not in a position to participate
in that. Indian business men who
are in a position to quote for the
purpose of importing foreign food-
grains at competitive rates are barred
simply because within the time that
is given to them they cannot make
these offers in New York unless they
have their office in New York. How
many business men In India can bave
their office in New York?

You are going to spend Rs. B0 crores
on imported foodgrains, and even if
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the commission is half a per cent,
it runs into lakhs of rupees; no Indian
will get it and that money must go
to foreigners because the conditions
are such. What is the net result of
your policy? When it comes to con-
crete cases, no attention whatsoever
is given even to Indian business.

I you look at it, you will find the
entire economy—it is not the Rs. 80
crores, it is not the import of food-
grains, but behind it is the sorry tale
of incompetence, lack of thought, lack
of co-ordinated planning. And with
this they come to us and say “We are
going to implement the Five Year
Plan”.

I usually speak in restrained terms,
I have always tried in this House to
use measured language, but I find that
on some of these economic matters,
even elementary thinking is not being
given. It is not that the friends who
occupy the Treasury Benches are not
capable of applying their minds, but
I do not kmow what has happened to
them. The result is that some isolated
questions are brought up here. One
day the newspapers carry the report
that India is going to produce 30 per
cent. more foodgrains and after three
months, from that very Government
comes the demand that we want to in-
crease by 500 per cent. the import of
foodgrains. What kind of consistency
is there in this policy? If there is no
consistency, why are they building
up buffer stocks. Last year the foud
prices had gone down and collapsed
so much so that the whole House was
agitated about it. I remember that last
year this was the recurring question,
persistent question, each one of us
was raising here. Surely they could
have purchased the buffer stocks at
that time and our peasants would
have got something. If the prices had
not been allowed to fall during last
year, there would have been better
sowing and harvesting this year. But
they permitted the prices to rise and
fall in any manner whatsover. There
is no kind of a co-ordinated policy,
with the result that the peasant has
not got any incentive or confidence
today that even by larger production
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he would be able to do anything.
You will remember that I pointed out
on a previous occasion, and I am
happy that a large number of Mem-
bers are in agreement with me, that
it is inconceivable to believe that you
could have an increase of foodgrains
by 30 per cent. and decrease in food
prices by 20 per cent. That is the
policy that is being advocated by
some members of the Planning Com-
mission and some members of the
Government. It is amazing, and if
you will permit me to say, it is a fan-
tastic policy, with which you cannot
hope to redress the economic difficul-
ties of our country.

Now you have got into all these
difficulties and you want Rs. B0 crores.
Nothing can be done now. Have it
but let us warn you that this kind of
a policy, which is without a purpose,
without a point, without a direction,
is inconsistent with any claim to
planned economy.

Shri N. R, Muniswamy (Wandi-
wash): I shall deal only with one or
two Demands.

First I shall deal with Ashoka
Hotels Ltd. The Points have been
very well put forward by my friends,
Shri Raghavachari and Shri Reddi,
about the working of this Hotel. I
wish to add one small point, that is,
that the two promotors who gave such
hope to the Government as to make
them part with Rs. 25,00,000, to run
this Hotel, now find it very difficult
to run it and want to go back. I only
insist that after the completion of the
Hotel, they need not in any way be
associated with the administration
or with the running of the Hotel
Onece they tried to create a confidence
in the Government. Now they have
almost gone out of it and they really
want to have entry into this hotel
by back-door means. I only want an
assurance from the Minister that he
will have nothing to do with them
hereafter and if they have sunk any
money it will be returned. They,
their nearest relations or their kith
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and kin should have no participation
in the administration or the running
of the hotel.

Ultimately, I only insist in this. The
present Government can be very well
versed with regard to State-craft, but
so far as hotel-craft is concerned, it is
quite a new job which they are enter-
ing into. I only insist that they shall
not enter into such a hazardous ad-
venture leading to ultimate loss. It
may also be later on said that the
Government are running so many

hotels. Also they will be called
‘hotel-keepers’.

Shri K. K. Basu (Diamond Har-
bour): They will also have a Minister
for that.

Shri N. R. Muoniswamy: In Simla
there is a Grand Hotel. It was not
running profitably. So they had to
liquidate the contract and give it to
some other contractors. Therefore, I
only suggest that this hotel after com-
pletion should be handed over to a
contractor. We can just collect the
rent and other things, instead of run-
ning the entire show by the Govern-
ment. It is better always to wash off
our hands lest it becomes ultimately
a dirty one and it does not deserve any
more wash. Therefore, 1 say that this
Government will ultimately find it-
self in difficulty when it finds that
after one year the hotel is running at
a loss.

Even in the running of the catering
department in respect of the Rail-
ways, we have seen that they have
now incurred a loss to the extent of
Hs. 2 lakhs to Rs. 3 lakhs. Here in
this case, after investing Rs. 2 crores
they will find ultimately that the
hotel is not being run in a profitable
way and they will have to give it
up.

You know, Sir, this hotel is situat-
ed in Chanakyapuri. Chanakya is
said to be a very able and keen man).
but there are not good things said
about Chanakya. The very name of
the hotel is “Ashoka Hotel”. Athi
Shoka means too much of sorrow.
We all kn'w what is Shoka. You will
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ultimately realise its painful effects,
that is what I feel from the name.

Mr. Speaker: ‘“Ashoka” stands for
peace.

Shri N. R. Muniswamy: I do un-
derstand that. But I am interpreting
it in a different way. [ take it as
Athi Shoka, that is my own way of
interpretation. 'That is what I find
from the history of earlier hotels run
by the Government.

The Minister of Works, Housing
and Supply (Sardar BSwaran Simgh):
That is only the name of the com-
pany and not the hotel.

Shri N. B. Muniswamy: [ only wish
that it runs in a very profitable way.
But | visualise gloomy things in the
future. Since the promoters have
created confidence in the Govern-
ment to part with an amount of Rs.
25 lakhs and now they have backed
out, it does not augur well. It is not
that I do not like to- give accommo-
dation to the foreigners who come
here. According to the dignity of
the country we must provide all com-
forts and conveniences, but it shall
not be at the cost of losing Rs. 2
crores. It is only in that way 1 am
suggesting that the Minister shall
not have anything to do with these
two individuals who happen to be big
wigs, since ultimately they have
created confidence in the Govern-
ment and as the Government is not
such a thing to be easily duped.

As regards the cther Demand No.
131, 1 have to say only this much.
The communication that is now being
maintained between the main land,
India, and the Andaman and Nicobar
Islands i= very little. There is only
one steamer that is running. It has
to be supplemented with some more
ships. I quite appreciate that there
should be bi-weekly or tri-weekly
service to and from these islands. I
also want that the passage rate
should be lowered and it must be
made as low as possible so that
people from the mainland can go to
the islands. If the charges are very
low, suy, to the extent of Rs. 5 or Rs.
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10, more people will go and thereby
there will be more income. Though
it may not, to start with, yield any
profit, in the long run I am sure it
will lead to large profits. Therefore,
I want that the rates should be re-
duced and they should not be so ex-
horbitant as they are.

As regards the Bharat Line
Limited, Bombay, which entered the
India-Persian Gulf trade on a regular
basis, they find that it is not re-
munerative and have decided to
withdraw from this service. To sup-
plement it the Government has
started the Western Shipping Corpo-
ration (Private) Limited and it has
been registered on 22nd June, 1956.
Here I find that for a period of 5
years if there is any loss the loss has
to be made up by the Government
and, I understand, this loss has to be
ultimately recouped by the profits of
the Corporation in future. If you
are to recompense all the losses that
might likely be incurred by the Cor-
poration, the Corporation might not be
able to do its work properly. Therc-
fore, such a guarantee in respect of
the losses should not ordinarily be
given by the Government so that it
will only end in a loss.

Lastly, what I want to say is in
regard to an expenditure which has
been shown here as a Charged one.
I am referring to the expenditure on
additions and alterations to the Rash-
trapati Bhawan in the Residency
Building at Hyderabad. Though we
cannot discuss it because it is a

Mr. Speaker: Hon. Members can
discuss on any Charged item; only
they cannot vote on them.

-

J P.M.

Shri N. R. Muniswamy: Here a fat
amount has ben fixed for expendi-
ture on additions and alterations to
the building and construction of
some additional buildings. This note
which has been given to us does not
give the details of the additions and
alterations and also the extra build-
ings that are to be brought into
existence for the purpose of giving
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comfort to Rashtrapati. As my hon.
friend Shri Ramachandra Reddi has
said, unless we know that these addi-
tions and alterations are mainly in-
tended to house the Government offi-
ces in Hyderabad, in which case
there is some meaning in carrying out
this work, and if these are intended
only for the purpose of providing
accommodation for a period of 10 or
15 days—the Rashtrapati may or may
not go yearly to Hyderabad—to
Rashtrapati, to sink Rs. 25 lakhs on
this work is too much. The present
building I am told is well provided
with all modern sanitation and other
things and it needs no further addi-
tions or alterations except, perhaps,
to suit the taste of the occupant. I
am sure the Rashtrapati himself may
not like this work to be done, but
the thing is, it might have been de-
signed by somebody else. Still, un-
less it is assured to the House that
it is not only for his habitation but
is meant for other purposes also, it
may not be justified to spend so much
money.

Shri L. N. Mishra (Darbhanga cum
Bhagalpur): Mr. Speaker, Sir, I would
like to confine my remarks to
Demand No. 128—Purchases of Food-
grains. The position of foodgrains
has recently again come to light.
There has been an abnormal rise in
the wholesale price index. Recently
the wholesale price index has gone
up to 409.1 taking 1939 as the base
year. In this the prices of foodgrains
have played their customary funda-
mental role. As Shri Asoka Mehta
has suggested, it is going to hit the
Plan itself if the price line is not
steady. We do not know what will
be the fate of the Plan., Today we
are in the first year of the Second
Five Year Plan and we are going to
have more foodgrains. We are going
to import as much as 17,865,900 tons
of wheat and 7 lakhs tons of rice.
‘What has happened to our surplus
stocks? What about the buffer stock?
It was said that we were maintaining
a geod quantity as bffer stock tu
meet any abnormal rise in prices or
failure in crops. There were some
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reports in the Press in October or
November last year that our buffer
stock had gone down. But no effort
was made to maintain the buffer stock.
I am also told that during those
months Burma was very much eager
to dispose of a large quantity of rice,
but no action was taken. When the
situation has deteriorated very much
and we are alarmed, we are running
from one country to ancther for food-
grains.

Therefore, I feel that our food-
policy is not very cautious. We are
not managing the affair with some
imagination. I am very much alarmed
because we cannot do without food.
We will have to manage it somehow.

uf we do not have indigenous pro-
duction, then we are bound to import.
If we import food from abroad, what
the other developments will be, I do
not know. We are earning our
foreign exchange mainly through our
export of three or four articles such
as jute manufactures, textiles, tea and
ores. We know Markets of all these
articles are very much competitive.
As a result of inflationary pressure
in our indigenous economy, the
prices of these articles are bound to
go high. If the prices go high, we
will lose our foreign markets, and if
we lose our foreign markets, we will
lose our foreign exchange too.
Whatever foreign exchange we shall
be earning will be spent on import-
ing foodgrains. Therefore, I feel that
if the Government are at all serious
that the Plan should be implemented,
they should face the situation. Al-
ready, there is the problem of foreign
exchange. If we desire that all our
foreign exchange is to be spent on
the import of foodgrains, then God
alone knows what will happen to our
Plan. It is not, however, too late.
The Government should come for-
ward and have some measures to’
meet the food crisis and to meet the
deficit in food.

The year before last, we had short-
age of sugar. Instead of managing
the, situation ourselves, we just im-
portt ¥ sugar and we met the situa-
tion. That doez not speak good of
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our policy. I would also go to the
extent of saying that if we are short
of food, and if we cannot meet the
gituation in the normal way, we
should resort to price control and
rationing. What is this method of
importing foodgrains as soon as there
is some shortage of food in the coun-
try? If we are serious about the
implementation of the Plan we must
have a serious measure and we must
tackle the situation in a serious man-
ner so as to meet the requirements of
the Plan. If we add more and more
money to society, especially in an
economy with a low standard of liv-
ing, the first reaction will be on the
foodgrains and cloth. If the develop-
ment projects go on pumping in more
and more money into the hands of the
people, there will be greater demand
on the foodgrains. If there is demand
for foodgrains the Government has to
take precautions and make the
foodgrains available. If it cannot
manage it in the normal way, it should
have control and other restrictions
like rationing etc. To allow the peo-
ple to carry on in the normal course
of laissé faire ways and to import
foodgrains and spend the foreign
exchange I think, is not advisable.

Then Shri Asoka Mehta raised the
question of the Community Projects
Administration in the matter of food-
grains. I also support his idea. In
the Community Project areas, we find
that more and more areas are being
brought under irrigation. Alongside
that area, there are other areas
where, though water resources are
available, there is no progress in res-
pect of irrigation. What I feel is,
there should not be any lopsided
development. If in place A, there is
the Community Project, let the work
go on, but if, in place B, there is no
Community Project, and irrigation
work is carried on through the Food
and Agriculture Ministry, let that
Ministry take up the administration
of both A and B, in the same area,
there is at present a lopsided deve-
lopment. In one village, the work is
being carried on by the Revenue De-
partment and in another village, the
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work is being carried on by the Com-
munity Projects Administration,
through another Ministry. Therefore,
there should be some co-ordination. If
A is to be developed, let the whole
area of A be developed by one and
the same authority, and if B is to be
developed, let the work be completed
by one and the same authority. If we
are not going to have a co-ordination
of policy and a coherence of adminis-
tration, the whole Plan will crash on
the rock of food crisis. Therefore, it
is high time that the Government
should visualise these difficulties.

We are now importing about 24
lakhs tons of foodgrains this year.
This is not much. But if this policy
continues, and if there is a continuous.
drought and if there is a continuous
flood, the situation will become more
and more alarming. The purchasing
power is bound to go high and so, how
are we going to meet the situation?
Therefore, we should be aware of the
developing situation apd some policy
should be evolved. The food policy
of the Government should be on such
lines as will help us to keep the price
line steady so that we may be able to
implement the Plan in the right man-
ner as is visualised. If we distrub-
the price line, I do not think we will
be able to carry on with the Plan in
the manner we think of.

The Minister of Food and Agricul-
ture said in the Rajya Sabha that we
are short of about 2'5 million tons of
coarse grains and 300,000 tons of
wheat. Last year we had surplus and
so we exported our foodgrains. This
year, we are short of 2-5 million tons
of coarse grains and 300,000 tons of
wheat. What has happened during:
the course of the past four or five
months? I feel that there might have
been some statistical jugglery or some-
thing very wrong. There should have-
been something fundamentally wrong
with the policy. If, in six month’s
time our position could become so
worse, I do not know what will be
our position in the course of the next
four or five years.

Therefore, this question must be
tackled in the proper manner. There-
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must be some correctives to our po-
ley. 1 admit that there has been
-some corrective rise in regard to the
prices. But that we can take only up
to the middle of 1955. What is the po-
sition after the middle of the year 19557
“There have been rises in the prices
of foodgrains and they have been ab-
normally high. The Minister of Food
and Agriculture says that it was only
due to inflation and deficit financing.
1 feel that there is lack of co-ordina-
tion in the Government itself. Some
‘Ministry says something and another
Ministry says something else. There
should be co-ordination in all things
and especially in the matter of food
which matters so much in the second
Five Year Plan.

I therefore appeal to the Govern-
ment that they should not take these
happenings as a normal thing. This
is something very serious. We are
very much apprehensive as to what
will happen to our food position in the
near future. Therefore, I would sug-
gest that before the Government de-
<ide to import foodgrains or sugar or
any such commodity, they must rea-
lise the position of our foreign ex-
«<change. What is our foreign exchange
position? What is our trade? Unless
‘we realise these things, I feel that the
good and fortunate position which we
have been able to build up during the
last two or three years in our foreign
trade might be lost. If this state of
affairs continues, I do not know what
will happen to our foreign trade po-
sition which has been very good since
the past two or three years. We
must also admit that rise in prices of
food will also create the problem of
«<0st price which may upset the pro-
gramme of the Second Five Year Plan
40 a considerable extent.

aET Ao faro g : fawmage s
wgrew, & fewiz do 138 @y, o ¥
s gan vt frdt 7 e wwfes 5@
U T T & R, F W @A 0
YT H wAE & A = o gew
Y AT LNy F oY vE oy iz forw w6
% weAT & &7 v Ferearey oy a7 9
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T fewiz do {Y¥ TTTAY Y § W
gy e § 99 HY qoE § § I
forar W@

o 1 ¥ gu ) Fewie §, & T
T 7 § |
Shri Matthen: As regards the
loan proposed to be given to the

Burmese Government, 1 am so glad

that our Government have been very

friendly to the neighbouring  sister
country, which was emancipated
from colonialism along with us. Our

Prime Minister has been very very

kind and that has very much streng-

thened the bonds of unity, especially
in very bad times. [Even now I do
not think they are completely out of
the woods. So, 1 congratulate the

Government for this liberal loan they

are giving to Burma, and 1 wish more

help is given to them in due course as
and when necessary.

Along with this, let me just refer to
a private personal matter of my State.
For over 100 years we are having a
verygoodexporlmdeinakindd
dried fish called prawn. (Interrup-
tions). 1 am only appealing to the
friendly spirit; I am not putting it as
a business proposition. The same
sentiments we have been showing
towards them, I am expecting them to
show towards us. I know they
are very good people and they
will certainly do it. They have not
done it only because they have not
appreciated our situation. This morn-
ing I heard from the Commerce Minis-
try that our prawn trade with Burma
has gone down by more than half
compared to lagt year. During 8
months of this year, our prawn trade
with Burma is not even one-eighth of
what it was for the whole of last
year. What I want to bring home 10
the House, to the hon. Minister and
through the hon. Minister to the Bur-
mese Government is this. In the
first place, that is a commodity which
is in great demand in Burma
People like our T.C. prawns very
much. Originally it was in the O.S.L.
and it was taken away from the O.G.L.
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only last year. Of course, Burma has
its difficulties and I am not minimising
them. They are trying to get some
prawns from People’s China to whom
they have issued licences for export-
ing prawns to Burma. But in our
case, about 10,000 bags were tendered
by our people; but, it was not accept-
ed by the Burmese Government,
though the price was reasonable. Let
me tell you that this is not a bloated
capitalist industry, but a poor man's
industry, About 8 to 9 lakhs of
people, who will be actually starv-
ing without this, are engaged
in catching and exporting prawn fish.
You know it is a commodity
which cannot be kept for a long
time; it gets spoiled and that means
those people are driven to absolute
poverty. That is one appeal I
have to make to the Burmese Gov-
ernment for their consideration.
Again, there was another tender for
about 14,000 bags recently—about the
end of July or the beginning of
August. We had tendered for it and
I am not sure whether the fate of this
tender will also be the same as that
of the last one. I am requesting to the
hon. Minister, who said this morning
that a trade delegation is coming here,
to see that the needs of the 9 lakhs
of poor people in Travancore-Cochin,
who would be otherwise starved, are
given due consideration when the
trade delegation comes here; and, 1
am sure he will do it. It is a very
very important matter. If it were
rubber or tea, I would not have
bothered much; but, this is a poor
man's trade. That is my appeal.

Shri K. K. Basu: It is very deli-
cious.

Shri Matthen: Yes; it is more like
a vegetable.

I now come to the Ashoka Hotel. I
hope everybody in this House knows
that really first class accommodation
is very limited in Delhi, which with
its growing importance has become a
show place and a big tourist centre
for people from all parts of the world.
1 wonder if our friends here realise
the growing importance of Dethi
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which is appreciated outside. I know
from my humble experience—of
course 1 am for a socialist pattern
and cannot afford to stay in big hotels,
but I tried for my friends—that it is
very difficult to get good accommoda~
tion in hotels. Sometimes it is a mat-
ter of favour done by hotel managers
when they give accommodation for
two or three people, especially in
the cold weather. Therefore, a hotel
like the Ashoka Hotel is a necessity
not only for Delhi, but for India. If

*we want to attract more tourists, as it

is our deliberate policy to do, a hotel
like the Ashoka Hotel is very very
necessary, and any money spent on
that is not a waste. It cannot be a
waste, as some of my friends like
Shri Raghavachari feared. We have
adopted a mixed economy. What we
want now is a decent hotel....

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): Who will run it?

Shri Matthen: If Government can
run steel plants and so many other
places like Western Court, Constitu-
tion House, etc. they can do this also.

Shri K. K. Basu: They are so badly
run that they cannot be taken as ex-
amples.

Shri Matthen: I strongly support
the investment in the Ashoka Hotels.
I want a first class show place which
will be admired by everybody who
comes to India and which will be ad-
mired in New York and Washington.
At the same time, I have to admit
that I eannot understand why a multi-
millionaire like the Jam Saheb of
Nawanagar has come forward with
the excuse that he has no money.
Nobody could believe it. Govern-
ment originally started it with a small
capital. Of course, they have to
carry on the work.

Mr, Speaker: How many shares?

Sardar Swaran Singh: Rs. 16,00,000
worth of shares.

Mr, Speaker: Have they paid Rs. 18
‘alche?
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Sardar Swaran Singh: Yes, Rs. 16
lakhs; Jam Saheb of Nawanagar and
one or two others.

Bhri Feroze Gandhi: Have you paid
it back?

Sardar Swaran Singh: No.

Shri Matthen: I beg to submit that
it should not be paid back. If you can
get back the balance, it must be got
back. They cannot escape. But I am
definitely for the Ashoka Hotels. I
am glad that it is coming under direct
control of the Government. I am glad
it is in the public sector. As I have
already pointed out in this House, I
want both the public sector and the
private sector to compete in the
country. Now there is the Imperial
Hotel here and an Ambassador Hotel
there—the same kind. If there is a
first class hotel run by the Govern-
ment, competing with them, Govern-
ment will be in a position to bring
down the prices. Now they have a
monopoly and they can charge any
price.

I want to say something about the
Western Shipping Corporation. I
congratulate the Government for hav-
ing taken up a new line. But my
complaint has always been that the
Government, the Transport Ministry
and the Planning Commission have
not been paying adequate attention to
this very important potential, which
can develop India’s economy and
which can provide employment like
anything. Permit me to say what I
said on more than one occasion in this
matter. In 1947 the Shipping Policy
Committee recommended, with the
background of that time, that a target
of two million tons be completed by
1955. There was no Five Year Plan
at that time in 1947. It was, in fact,
a committee appointeq by the Briti-
shers. Knowing the needs of India,
for our nationalising coastal shipping,
for our trade with adjacent countries
and for 50 per cent of the foreign
shipping, according to the Committee,
India needed in 1947 two million tons
G.R.T. If the same committee is ap-
pointed today, I am sure it will recom-
mend that our target for the same
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percentage of trade for our existence,
for our integrity, for our safety and
for our economic development, will be
not less than 3 million tons. But to-
day, in 1956, we have hardly come up
to 500 thousand tons. Where is two
million tons and where is 500 thousand
tons? Before the first Plan started,
India had, thanks to the private sec-
tor more than 350,000 tons G.R.T.
That means, hardly about 200,000 tons
were added to it by the end of the
Plan. Of course, I concede that the
first Plan target was 600,000 tons
G.RT. It may be implemented by
about 1957 end or the beginning of
1958, as the Transport Ministry has
indicated.

Then, for the Second Plan our tar-
get is 300,000 tons G.R.T. Don’t for-
get that we have to make our replace-
ments. The life of a ship is supposed
to be 20 years; some of them may last
longer. That does not come in the
300,000 tons. The point is: why is it
that we have not been able to imple-
ment it, that is, the first Plan target
even by now?

In the first place, we have no ade-
guate ship-building yards in India.
Between Gibraltar and Hongkong on
the Asian-African continent there is
only one ship-building yard and that
is the Vizag yard, thanks to the fore-
sight of that great industrialist Wal-
chand Hirachand—a memorial for
him will be a deserving thing as it
will remind others of the courage and
the faith of that great man.

The war-shattered three important
maritime countries were Germany,
Italy and Japan. After the war was
over, Italy was able to build not only
for her pre-war tonnage but much
more than that. Germany and
Japan are also in the same posi-
tion now. They all started from
scratch. But what they did was
they built ship in their own nation
ship-buildingyards. That is why
they have been able to build for them-
selves, more and they have been able
to secure very good export trade by
building ships.

What about us? We have only one
solitary yard and our shipping is very
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very inadequate, For more than 3,000
miles of coast line with with our seve-
ral natural harbours having more po-
tentialities, we have only one ship-
building yard and the achievement of
that one yard—I do not want to re-
peat what I have stated again—dur-
ing the last five years is very very
poor.

Now, I was told by the Planning
Commission as well as the Transport
Ministry that they expect to imple-
ment the target of the 1947 Shipping
Policy Committee of two million tons
by the end of the Third Plan. That
means, even assuming they are imple-
menting 300,000 tons and the balance
left over the first Plan by the end of
the second Plan,—I have my own
doubts about that—assuming that, it
will come only to 900,000 tons, which
means 1,100,000 tons have to be built.
Certainly, Vizag ship yard is not go-
ing to do it. I have been told by the
Transport Ministry—and I know even
independent of them—that all the
foreign ship yards are over booked,
they have got much pressure and it
is not possible for any of the yards
to give delivery before 1961 if you
place an order now. At this rate of
progress it would be almost impossi-
ble to get the 1,100,000 tons G.R.T.
ships built outside and we have to be
satisfied with whatever we can get
from the Vizag yard.

The point I want to stress is that
unless we have one or two more effi-

cient bigger ship-building yards—let.

there be no mistake about it—we are
not going to implement the 1947 tar-
getz at the end of the third Plan.

Today, in the shipping industry the
progress of tankers is much more rapid
than in the case of other vessels. It
was not so before. I think more
than 30 per cent of the ships
now’ built in the various ship-
building yards are tankers. But
what have we got? Even though
we have got three refineries, even
though we have nationalised our
coastal shipping, according to the
agreement with the refineries we have
given them ten years, time for using
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their own tankers for the distribution
of the refined oil, not to speak any-
thing about the import of crude oil
which is estimated to be about 5 million
tons or so. Last year we purchased one
tanker of about 5,000 tons G.R.T. and
the Transport Minister announced in
the House that they are going to
have two or three more. I have not
heard anything further so far. But,
in any case, my point is that in the
new ship-building yard that we are
contemplating we want to build tan-
kers as well. In this connection, per-
mit me to add a word.

Mr. Speaker: We are not going nto
the general policy of shipping. We
are considering whether a corporation
is necessary or we can leave it to the
private enterprise. That is the main
point.

Shri Matthen: That is exactly my
point. It is now said that the tanker
industry will be exclusively earmark-
ed for the public sector. That was
not the original idea; it was not the
policy. I do not understand the justi-
fication of not giving it to the private
sector. Buy as many tankers as possi-
ble. We need development of ship-
ping. Where private sector can do it,
let them also do it.

About Andamans I am glad that
there is a new boat to be built for
service to the Andamans.

Shri Kasliwal (Kotah-Jhalawar):
Purchased.

Shri Matthen: Yes, purchased.
Thank you for the correction. Anda-
mans are being developed and we
want more shipping services to the
Andamans. Ewven now the Member
of Parliament from Andamans finds
it difficult to come here in time be-
cause there is no regular service. I
congratulate the Government and sug-
gest that they should buy more ships.

dfea s T wriw ([EnE) @
o9EY e & fad o fewie (wiv)
I FIFAT |AEAT § A THE T FY
7= ("raTs 1) a fewiw 9
FFET WS T AT § GEAH FTATHAT
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T AT AR (FIEIC) F A HIT
aiferamie (dag) & arad o ¢ | O
%G 97 99 Fg7 A g7 F gL @
GEA (WraTH) 7 Lo qu A FAE
o I TR ST WA {9
91 39 S B O FA § fog FOE
9% @ 91 | {8 7% § R gew & v
T a1 fF ZAET Yo o wLIT TiET ATET
§ WAIT A § | FF 98 & | AP
o %% a6l & ot Faerr a1 wr d
&9 T ¥ WA 7 Aeh qHRe (W-
i) g d &, o< o Fr e AT
& e HA A A R

@ FiY ¥feTi € (e feew)
wTaT & & TEHE Y 9 § 9 afew
o Y 9% ¥ 7% A W F g7 Afew
(=% )& gy st & o O v Y gy
gdE Far § g 78 & gw v ¥ e
A6 a2t T & | W e A &
o @ e w1 AT ded §
TR AT T84S A G FET F I
W & A aE e ¥ g Afen §
w37 e 6 g TR w1 qg
A amEgEfE. ...

The Minister of Agriculture (Dr.
P. 5. Deshmukh): May I point out that
1 have rever claimed self-sufficiency?
All that I have claimed is actual,
factual and physical additional pro-
duction that we have achieved. 1
have generally never said that we are
self-sufficient, because our demands
are increasing, our people are ealing
better and more.

dfyn smT Iw weiw  F F
T |G F AT F qg AEY Fav 01
T OAT Fgd € | § A AT UF G qa
forat av | & &Y Fgan § 6 ereew Anew
#t AT A W g ey
3o &gy § 1 AT qF " gar == i
FTRT GRS 7 OF T TR T8 5
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i g 2 GEIE & WA § AH FAHE
g

o Go Mo TTHW : WA T BT
&t e, wer Y &

dfea sTgT v e © A AT T
oré sfee (wiw v aret) 30 F
e wg T w @ g R A
F w1 aga wH AGN 8, A WA
(fraarer) a1 3 % ¥ TQ A WA
o7 e 20 & W T B g FAT AL
faeit fF T #t aCh § T
IR o W A g g W T
R e Faw g fF
FEIT WA A O AT g & AT
faeget e & | AT A [ TG IAFT
e waTee g & | W wgd F F-
g (T g wmAgn s
#frs wrge were @ (focft o @i
Hreat) & oA F 7w e § 6 e
T ¥ IIA Yo 9T Fe T I, AFA
T e fafreeT qrga 7 39 FAEE
# e a7 fF W guEr vrar g fear
AT AT A LA IIH G AQT FHA,
I gy a7 6 TE w7 AR FEH
7 FCF q¢ SYIRT & WATET LY 9T HE q@T
T & | aT 48 GARC gADT 45 TR
g a1 fF g fas dws qwae T@ €
afed g9 a1 99 AW BT ACE W G E
a4 fr g% weww (wiatem) & 9%
T T T Wi ¥ AgAC AT A |

fargelt awT o gr9T # T 76T I
aga gd At &Y wegw freard age fa=r
4 | SR 39 I PR e (FAr
1A ) F 1 fors fwm av 1 99 A
# 7 wg a1 o o g7 P F T FT
T FE & v gww fae W A gE
ST &0 F F g T g AT A FE AT
#* 7 wgr a1 fr gar wiweT (Fi
) 2 & W T TF g7 I W
T T G & 99 9% g9 g &
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[dfea zrgT =1 wriE]
+§ % 994 ¢ FF gw am O F it
# yma § gfedse (waeT) & @
oo e waTer oW A o) w A @
I &)

¥o o o T : WT A FA TR
war (Fafa) &@ &1

dfa srEe T WEE  IH I
Fepaaré e 7 T uT iR ag W 9y
TEFE g sram g e ew
TR TR F WA T A TG
Y vt | s 5 fafre aRe T
IR ¥ AferT ¥ 78 g el v
TR G A TFAE FA Y €T gL
2 i T G gee anfaa g
wvor foreamd qrew #7 € ¥ o FE
& ag =10 ImqE IET FT THIRTC
(Sroom 3T) R, R R T TE A
PR ERIFATT IS
FoE T g 1 fE g e aw
TG § T Sy & F gy
AT G FAT AHA G

T TaT & fo oY oo WA A X
AT AT & Ag AW & § feg
Hamar wrar & |dfew o e f T
TR §F NF Y €T T FA F
fgsmam | R A A R Efs
¥ & T g A AT 7 wl g
T v #Y 7 ArgT ¥ T wO
qEaT & | I ®1 arg g6 fE eEeE
FA (e afafa) § gt ave
HIfE T & ag TAIfgR wid q Ay
f& v T @ F fel
§ A g I A WG
A ar 1 g vy FOoT o fad
a9 %2 (g wie) 9 = fear
% a9 g 4 wggy e fF AR &
AT wA & gAT 2w A e e
FET 9w § W IR ARl ¥ AR
Forra or=lter g qEaAT & | SW TWTT
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Y3 FUT L 1@ TIAT ZAL AT § &
g At g9 WU Ayl WA ErERT
(FATT) & FaT B OHF g W
TRt 2§ Faean swTSr sarEr dar
gr s &t a3 gaAT & Awi A
Fre et 1 g o aTeR § e HaO
& o+ T o § fF S § o gara
waa FW g, g dfed g
(v aie ), @ TEEE
T TR B A A qo% qHEIE Al
& o g ww wmw & i § fa g
gar

faeet TwT W 787 T AWS T
T gf oY gu T qoerar At fR gw
9 weaw & &1 g v ()
frar & 1 & S g FF AT o FTr
AR & ¥ AATaT T gHT 1 g
o & w7 A a9 S, AT
i W oA wW @ | Afe
fras o9 g™ 7 TawHe #7 Sifaw ¥
T g WY CE vy At @)
TETR & ST A g A g A A g
wwan f ag wregT gum a1 qU e
g II6AT § | W AT WY Qo A A
g W @ AT T qEE qrE AW
@ ¢ s wh ag e fegew
T AT e F G F G A A
TFT WTF FT AqAQ TEr qwwar §
o SR FY TETT AT § T WG T
FT3F ¢ | 78 Nww w7 v & forg 7
§ af &F &7 g @ @ FE §
fg &

o gaTd qga € &rw 9
Y wrerq &W, g, SEr g,
foradt & %8 ool i § 1 T T
T T T @ FTqE § | W
SEATAT Yoo FUY THT 7 W AT T
FEATILES TR E | FFT B WA
# auH § TG awrs T T o,
9T ww St gaw foar ar 5 gl
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TFAE GO & T WL FHHRY HA ATET
Y AT AEY HOAT 92T | e 9w F
TEHT 9@ g At wreA g § fw o
& 39 et 7 At aw § femwr e
IHR 4T |

R wEE S 9RT T H
fa% & 1 9F o 7w 5o
ST FE &\ F AT g fF o9 §
TRT @A SR N G W
T & for fe qge it 4@ g
eIy & wreeT oY & 1 & agd &
R T AT g I W AR X
T FY ATE ¥ gX OF 919 § "=
o & A frmand sy & | S
TF A At @ g, g A
quw § 4@ 9T &1 W AW
gu,ﬁk‘oooﬁﬁémamﬁm
#g W@ E A TN A ¥ agd a3 A
# T AT & =Tae AgL § AAA H

fAR TR 9@ 7 fra wT T

HUE AT FEE AT F WA RIS
feradifear ) & wowr gg W
TAATAT A § P ST SATT W AR A
W § vEw S aE ¥ T e
&, T AW §F FAA F Feg q@cedt
faeg §aY o€ &@W T ) T § |
@ s ¥ qfsfer & (Fwaww
wiw) At g ST AGH g )

wf efe aew FTgw &
street aferelt (e Hify) o2 femie
wE T Y & ¥F AT F 5 T hefRd
we (fem avare) TTAF ATAT TTRAT
g1 #ag oA ¥ o w1 e § fF
el 7 T N FT g4 &, T g A
g 2w AiE & A 7 & ifeamie
gure & F R W W W
fesriee W | WY ST T w_T Q
§ S %1 § gE WA §, I war
£ | & 7 ot ot i s gl i
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F1 999 TG FT A AT TR § AN
Fe (F709) R}, Yz (9EEA) R
# zg i w1 A § e g s
#r Iua F FFdr w2 FA o T
dfFT & srow ggeT =R g o
Y TAAT  SATAT WATH ATEL ¥ PO Q@
§ wEer ®W 9T T argReie
(werdsfas) 79T IgaT € | 99 I
ug qar W ¢ fF g oT 6 g ar
AT & AT A T @ A § )
T T aE WETAT A § F g few-
gz 7t & 1| O gree § w9 X
TH T (Wl Were) § F s
AT SUTAT AEE AT HL THA | T THL
T BT F9 F 0 &Y Hrw F2 &
T ¥ FATT FAAT o1 G Y | A
§ Fo¥ aga w7T § g 9rEw g
TT 5F T HY F1 A TE LA 5 g
SR 9% TT ATEEEIaeT 96T 9%
<@ & 1 3 W FF AL § oA
SATST HATT T T & TR AT IR
#% | MR A FA HAT Y o G
wTIR HEEE g & w1 | few
HTE gATX 3 § g STET AT qa&r
gorm o i form 7 1€ g2 78 | 99 T
HTTHT WY AT € F1 R w3
T =ifed av aife 7 O & T € 19w
@ | # quT wigar § F i g ad
o AT | w6 A TH ©TEE WA
THTL ATHA WTET & | 61T T ST iy
7 §9FE & 7 9% § W 95 aga @
gafm # frde  wfex # & 23
wEE A WA FAT TG § FH 7w
Srafady w1 fadr 9 awia AT
wfq vefyafaw (Iemg) da1 &
argd &, W WIT AW F H=L A W
gifa w@q @ e § W WY
wed & fF  guTa ®eW W &g, ar
T § §F GTGRET ¥ FAH HAA HT JY
At S W W G R R W
VAT ® WM A A |
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Shri KasHwal: 1  welcome De-
mand No. 126 so far as Ashoka Hotels
are concerned. There is only one
question that I would like to ask.
You will please see that out of Rs. 200
lakhs, only Rs. 16 lakhs are subscri-
bed by these directors. Isitfair that
there are 13 directors drawing Rs.
1000 a month? Out of the 13 direc-
tors, there are only two Government
directors. There are 11  directors
who are getting Rs. 1,000
a month. In other words, these per-
sons who have  subscribed Rs. 16
lakhs are already getting by way of

directorship allowances Rs. 11,000
per month that is, annually
Rs. 1,32,000.

Sardar Swaram Singh: 1 may

straightaway say before this point is
developed that nothing has been paid
to any director. yet.

An Hon. Member: Now or befare?

Sardar Swaran Singh: It has
never been paid.

Shri Kasliwal: That
scheme. Is it not true?

Sardar Swaran Singh:
forget it.

Mr. Speaker: What is the amount
spent so far on this building?

An Hon. Member: Nobody knows.

Sardar Swaran Singh: That
would be difficult to say straighta-
way as that would mean up to date
accounts and all that. The total
expenditure is as has been indicated
here,

Shri K. K. Basu: How much the
directors have got as managerial re-
rauneration so far?

Sardar Swaram Singh: We have not
yet paid.

Shel K. K. Basn: No directors have
been paid?

Sardar Swaran Singh: No.

Shri Kasliwal: I am very glad that
the assurance has been given by the
hon. Minister. [ want another assui-

was the

You may

ance. These shares for Rs. 16 lakhe, .

which represent about 8 per cent of
the total amount should be taken
away from the directors. What is
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their business? The shareholders of
Rs 16 lakhs are going to have their
finger in Rs. 200 lakhs. This is not
fair. I suggest that the entire Ashoka
Hotels should be nationalised.

I do not want to go into other
matters except with reference to the
question of foodgrains. This has
come as a great shock to me. I can
only say that this is a complete volte
face on the part of the Ministry. All
the time we had been under the im-
pression that there is a rise in pro-
duction of foodgrains. I submit, and
many other Members have also
spoken, that there is a foreign ex-
change resources gap of Rs. 1100
crores in our Second Five Year Plan.
Another sum of Rs. 80,48,00,000 is go-
ing to be added. This is an extra-
ordinary thing. We do not know
how far our Second Plan is going to
be a success if probably next year the
hon. Minister of Food and Agricul-
ture brings a further demand for
Rs. 50 or 60 crores for purchase of
foodgrains from abroad. I want to
ask one particular question. In
October or September last when this
House was debating certain matters
with regard to food policy, there was
a talk in the House of price support.
I remember the Government started
purchasing jowar and other crops at
reasonable prices. In my own State,
they purchased jowar at Rs. 4 a
maund or Rs. 5 a maund and so on.
But, within a very short period,—
these were presumed to  bebuffer
stocks—these buffer stocks were sold
to certain capitalists at the rate of
Re 5-8-0 or Rs. 6-8-0 a maund. The
sa.ne capitalists, two or three months
J~ter, sold this jowar at the rate of
ns. 11 or 12 a maund. I want to know
from the Minister as to why these
stocks of jowar in Rajasthan were
sold by the Government to these
capitalists who made at least Rs. 4 or
Rs. 5 a maund.

There is another question that I
would like to ask, and that is about
the Rashtrapati Nilayam in Hyderabad
I have all respect for the Rashtrapati
and 1 am not suggesting any
disrespect to him. But, is it neces-
gary that Rs. 6,96,000 should be spent
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on the renovation of this? I would
like to know from the Minister whe-
ther he cannot reconsider this question
if the renovation of the Rashtrapati
Nilayam in Hyderabad can be post-
poned.

Mr. 8peaker: I intend closiag this
debate on the non-official side at 6
o'clock and then calling on the
Ministers. We will sit half an hour
more. We have cancelled the half-
an-hour discussion. This item may be
closed today.

Shri N. B. Chowdhury (Ghatal): I
shall take up Demand No. 126 first.
The subject of Ashoka Hotels came
up for discussion in September last in
this House. We criticised the policy
of the Government with regard to
this venture of about Rs, 2 crores,
the terms of the agreement then
available, the risk involved, and the
capital that the Government was go-
ing to invest. Our anticipations have
come true. As we pointed out at
that time, these two gentlemen who
were launching upon this scheme and
whom the Government was going to
oblige by providing them with a huge
amount of loan and other facilities,
have . failed to come up to our
expectations. At that time, we also
pointed out that it was not at all
proper for the Government to spend
so much money over a hotel
It was said that in our country people
are ill-housed and there are lakhs of
people in industrial towns who are
passing the nights sleeping in the foot
paths. Under these conditions, it is
not at all proper for a Government
that speaks about a socialistic pattern
etc, to spend such a huge amount
over a single hotel. We are aware
that we are gaing to have a UNESCO
donference in our country, but for the
accommodation of those guests, we
could have used the State guest house,
the President’s guest house ete. At
that time I referred to the Bandung
Conference. In a country like Indo-
nesia, it was possible for them to
accommodate so many dignitaries of
different countries for the purpose of
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that conference. How is it not possi-
ble here to organise a UNESCO con-
ference in Delhi in a similar manner?
We are conscious of the growing
importance of Delhi as the venue of
international conferences. We are
conscious also of the limited hotel
accommodation in Delhi, but when we
are not in a positian to build houses
for industrial workers, when very
little money is spent for the purpose
of developing rural housing, why
should we spend such a huge amount?
Had it been a more modest venture,
we would have supported it.

Anyway, when the Government has
spent so much money and now those
people have mismanaged the whole
thing, there is no escape. At that
time, it was also pointed out by us
that instead of the preference shares
which the Government had undertaken
to purchase, Government should take
over the entire thing. Now that they
have decided to take over the entire
enterprise, we should expect that
there should be proper management
and the details of the set-up should
be available to us. It has been given
in the notes that the details of the
new set-up have yet to be settled.
We do not know how they are going
to settle matters, what would be the
relation with those two gentlemen and
although it has been mentioned that
they will also continue to be asso-
ciated, it has not been very clearly
stated in what capacity they will
function and what benefit they will
derive from this venture. So, with
regard to this hotel, we feel that the
Government has mismanaged the
whole thing and this Demand cannot
be supported.

Coming to the foodgrain purchase
policy under Demand No. 128, it has
already been said by all sections of
the House, and whether it is Shri
Mehta or others, they have all criti-
cised Government’s policy in this
respect. With regard to a funda-
mental thing like food, the Govern-
ment have bungled several times. We
heard earlier, and it was said by no
less a person than the Prime Minister
himself, that the country was expect-
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ing to be self-sufficient by 1951, but
later on it was regretted. Later there
was the Grow More Food Campaign
with which hon. Pandit Thakur Das
Bhargava was associated and he has
already given his views on this matter.
Some time back when the third pro-
gress report on the First Five Year
Plan came, there was mention about
the climatic factor that led to the
sufficient increase in food production
etc. We are glad to note the increase
in food production, but there was a
sense of complacency and whenever
anybody pointed out that that there
was much shortfail and we hzd to
make up much leeway etc., it was not
liked by the Government spokesmen.
It was reported once that the hon.
Minister made a remark that it was
easier to deal with shortage but it
was difficult to deal with surpluses so
far as foodgrains were concerned. The
remark was made about a year and a
half back when the price of food-
grains was low and uneconomic. Not
even two years have passed and now
we find this difficulty. There is an
upward rise in prices of foodgrains
and there is an alarm. What are you
going to do with this buffer stock
whether you purchase the foodgrains
internally or import foodgrains from
other countries? What we find today
is that when there is stock in Gov-
ernment godowns, the stock is not
released for the areas where it is very
much needed. The Government here
and sometimes in the States also state
that they have sufficient stock, that
they can give any amount of food-
grains, there would be no shortage,
there would be no difficulty, they are
prepared to pay subsidy also to the
extent of 50 or 75 per cent. in scarcity
areas, in areas hit by flood and other
natural calamities. But what happens
when we go to the actual area? There
the local officer says, and we hear
this kind of statement at the district
co-ordination meeting, that they have
a stock of one maund and 30 seers,
that they are indenting but no stock
is available. So, whatever Govern-
ment spokesmen may say in the
Assembly and other places, actually
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people do not get it. When there is
to be test relief work or doles are to
be given, in those areas we find there
is very little stock. It is said only
people who pay six annas of tax will
get food at a cheaper rate. Those who
are so poor that they cannot pay at
market rate will get the subsidised
food, but there arz middle class people,
low income group people who cannot
purchase at market rate. So, this is
the position prevailing in the country.
Although they say that they have
sufficient stock at their disposal, that
they are ready to give any quantity,
in practice it is noticed that only very
few people are supplied with rice or
other foodgrains at the subsidised
price and the rest of the people have
to buy at a very high rate. That is
the position now.

6 P.0a

Sometimes Government says that
speculators, hoardars and other people
will be firmly dealt with. But with
regard to the recent policy, we have
noticed that when the Reserve Bank
took certain action with regard to the
prevention of supply of credit for
speculation in foodgrains, it had some
effect, but before that the mischief
had already been done, and we know
of cases where even when Govern-
ment spokesmen or Ministers went to
certain areas where the 'mills had
thousands of tons in their stocks, they
did not take any action. These things
come to their knowledge, but they do
not take any action.

So, if we are to build a buffer
stock, it has to be built up not only
because of the shortages that may be
created due to natural calamities and
other reasons, but also because of the
speculative  activities which these
hoarders and profiteers may indulge
in. So, for various reasons it is very
necessary that we should build up
stocks, but at the same time, in order
to increase production it is not suffi-
cient to say that there is increasing
irrigation facility, more manure is
being supplied, but there should be a
basic land reform also. If, as the hon.
Prime Minister said, ther_e is to be a
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forty per cent. increase in produc-
tion during the Second Five Year
Plan, how do we expect to achieve
this target? We are time and again
speaking about the necessity of dis-
tributing waste lands. Had you done
that, lakhs of acres would have been
brought under cultivation, virgin soil
would have been brought under culti-
vation by this time and that would
have led to increase in production,
but the Government even while
experiencing difficulties with regard
to this basic thing, namely food, are
not adopting policies which would
really increase production. So, with
regard to this Demand when a very
large amount has been asked for to
import foodgrains, we should point
out that this import or buffer stocks
only would not do. You have to
change your policy radically.

It is sometimes said by the Finance
Minister that we are not going to pay
immediately, we may receive the food-
grains from America or some other
countries on credit, so that even if
there is deficit financing, it will not
affect us very much. But, in any case
we have to pay and it has been very
aptly pointed out by Shri Mehta that
this is not the way the economy of
the country can be built up. It may
be that America will be in a position
to give us the wheat or other things
on loan, but we will have to bear the
interest and pay it some time. Instead
of that, if we increase production
inside the country, the peasant
economy will be strengthened, the
overall economy of the country will
be strengthened, and there will be
some sort of planned progress. So,
with regard to this commitment, we
think that Government should change
their policy radically.

Lastly, I should like to say a word
about the President’s residence in
Hyderabad, on which a huge amount
of about Rs. 25 lakhs is going to be
spent. We had been told so long that
these leaders are persons who believe
in plain living and high thinking.
Presumably, they like to live a simple
life. We do not contest that point.
But our point is that there are some
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other people who are interested in
providing this amount of money and
spending such a huge amount. There-
fore, we feel that Government that
have come forward with this provi-
sion must be criticised for arranging
for all these things.

It is time they all realise that our
country is really poor, that the vast
masses of our people are steeped in
misery, and so on. At a time when
we are being asked to tighten our
belt, when even essential commodities
are taxed, and when we are finding
so many difficulties in getting the
necessary resources for our Plan
expenditure, there should be some
sense of proportions in whatever we
do. From this point of view, we do
not think that Government are justi-
fied in spending such a huge amount
for this purpose.

Dr, Suresh Chandra (Aurangabad):
I want to say just a word on Demand
No. 144, Possibly, many of the
Members here. may not know about
this Rashtrapati Nildyam, but coming
from Hyderabad, I know about it. I
had also the occasion of going to the
President, when he was last there. 1
really do not find any justification for
sanctioning this sum of Rs. 6 lakhs
odd for the current year, out of a
total estimated expenditure of about
Rs. 25 lakhs, because I feel that the
building which is existing now is
sufficient. Moreover, the President
himself, as we know, is a simple man
who believes in plain living and high
thinking, and he himself is not very
happy in these big buildings which
have been constructed here, not by us,
but by the Viceroys and the Governor-
Generals who were here before.

So, when he himself is against such
kinds of big buildings, I do not think
it is very proper on our part to pro-
vide for such a big building at
another place, especially when we
want to cut down our expenditure to
the, minimum. Whatever buildings
are there in Hyderabad are quite
sufficient and inkeeping with the
dignity of the President of the
Republic, and also fit for the use of
others.
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So, I personally feel that there is
absolutely no necessity for the sanc-
tioning of this amount.

Sardar Swaran Singh: So far as the
necessity of putting up a really good
hotel in Delhi is concerned, Parlia-
ment was good enough to approve of
the principle. I would only add that
in view of the growing importance of
India in the international world, the
visit of a large number of foreign
dignitaries, both official and non-
official, and the increasing number of
tourists that India attracts, it is very
necessary that there should be ade-
quate hotel accommmodation in the
capital city of India.

Government had occasion to survey
the existing hotel accommodation, and
they came to the conclusion that no
big conference of an international
character could be held since the
existing hotel accommeodation in Delhi
was extremely inadequate. The
obvious thing to be done under these
circumstances was to encourage pri-
vate capital, and give Government
assistance,

It was on this basis that the original
scheme was chalked out At that
time, it was pointed out by a large
number of hon. Members of this
House that the terms that were being
offered to induce private capital to
come in were perhaps too attractive,
and that we were not careful enough
to ensure that the prospective investors
would not get too much profit out of
it. But actual experience has shown
that in spite of the seemingly attrac-
tive terms and the inducement that
were there, private capital was not
forthcoming. A venture of this nature,
in order that it may be ready by the
target date, so that it might be avail-
able for the delegates to the UNESCO
conference, should be finished, once it
is started, without any avoidable
delay. Otherwise, the expenditure
which is incurred, and which does not
bring us any return until the project
is completed, in itself results in
increasing wastage, if the thing is not
completed without any avoidable
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delay. It was, for this reason, thought
necessary that Government should
take steps to push ahead the construc-
tion, and to acquire a controlling
interest in the company.

With that end in view, Government
have now acquired shares of the value
of Rs. 76 ldkhs in the total equity
capital of Rs. 1 crore. Therefore,
even according to the existing articles
of association, Government are in a
position to make necessary alterations
in the articles of associations, and to
modify the original promoters’ agree-
ment and the other articles, to ensure
that Government have an effective
control over the working of this com-
pany.

Doubts have been raised about the
capacity of Government to run the
hotel. I may straightway say that it
is not the intention of Government to
enter into this hotelier business in
any big way, but in this particular
case, having been convinced that there
was necessity for having a first-class
hotel, and having exhausted all steps
that could reasonably be ,taken to
attract private capital, Government
had no option but to step in and to
put in the money, with this precaution
that the controlling interest in it was
acquired by Government.

As for thé actual running of the
hotel, obviously, it will have to be
run as a hotel and not as a Govern-
ment department. Therefore, it will
have either to be run by an autono-
mous board or body, which can take
decisions quickly, or it may be that
after some time, we might give it for
being run either by a contractor or a
caterer or somebody else, who might
provide the necessary services. But
it is doubtful whether any arrange-
ment of that nature could be made in
a hurry. So, to start with, at least,
steps are ‘being taken to ensure that
the hotel is run under Government
control and supervision, but according
to the normal commercial methods
that obtain for running hotels of this
type.
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It has been suggested that, perhaps,
the construction thereof, is not being
looked after by Government ca:efully,
and that in the matter of contracts
and purchases, somebody else was
doing all this. It is true that the
board of directors of the Ashoka
Hotels Ltd. are entering into contracts
and making purchases, and are doing
the other things which are necessary
to bring the project to a successful
conclusion. But the dominating control
in that board of directors is that of
Government. The Secretary to the
Ministry of Works, Housing and
Supply is a director on that board; a
very senior member of the Finance
Ministry, of the status of a joint
secretary is another director. So, all
this expenditure is carefully seruti-
nised before any commitments are
made.

Shri Matthen: Does the Minister
think that it is a commercial proposi-
tion with the present prohibition
policy?

Shri L. N. ‘Mishra: It is a funda-
mental thing.

Sardar Swaran Singh: That is
controversial issue into which I need

not enter, while discussing this small -

issue of running a hotel.

I was saying that the contract for
eonstruction was entered into after
careful scrutiny of the tenders that
had been invited from a number of
firms who had the capacity to ex-
ecute a work of this nature. An
executive enginzer from the CPWD
had been deputed and loaned to this
organisation; he is supervising the
work. I want to say that officers and
enginzers 'in the Ministry have been
devoting a good deal of time, thought
and energy to ensure that this project
is executed without any delay and in
the most economical manner.

It has also been said that some
purchases of articles of furniture and
furnishing or the like would be re-
quired. I think it is a very poor
assessment of Government's capacity
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to make purchases of this type. After
all, we have got a well-organised
purchase organisation whom we
have been unofficially and informal-
ly utilising, both inside the country
and outside, for making purchase of
various types, and I can say that the
terms at which we have made these
purchases are quite competitive, and
actually, there is no scops for any-
thing going wrong on that score.

Now I would like to add that con-
tractual obligations to the tune of
Rs. 181 lakhs—this was the question
which the hon. Speaker put to
me—have already been entered into,
and there might be some more ex-
penditure. Roughly about Rs. 25
lakhs would be necsssary as running
capital for running this hotel,

Now, I want to add a few words
about the. renovations and additions
to the Rashtrapati Bhavan at
Hyderabad.

Dr. Rama Rao (Kakinada): You
mean the Rashtrapati Nilayam?
Sardar Swaran Singh: 1

pronounce that word, but I
it.

cannot
meant

It is not for any personal comfort
or for any pomp or show that these
additions are being made. This buil-
ding had not been in any active and
great use for a fairly long time, and
the building and furniture required
renovation. On account of the staff
that has to accompany the Rashtra-
pati on such occasions, the accommo-
dation that was already available
there was found to be insufficient,
and additional buildings had to be
constructed. The additional building
for the Rashtrapati and his staff is
estimated to cost Rs. 199 lakhs. Ad-
ditions and alterations and special
repairs to the Regency buildings are
estimated to cost Rs, 2-15 lakhs, and
furniture, Rs. 3:59 lakhs.

So 1 would submit that this item
of expenditure is not at all an ex-
traordinary item. It is an item of
necessity because the staff has to be
housed and the building that exists
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in the Regency Compound was not
really meant to house all the staff
which normally accompanies the
Rashtrapati. So there is meither any
luxury nor extravagancz in this.

Shri K. K Basu: In case the pro-
moters are pushed out of manage-
ment, have thay any special right
under the articles of aSsociation—
since Government will now hold the
majority of shares—to be compen-
sated or provided special remunera-
tion?

Sardar Swaran Singh: I had placed
copiss of the articles of association
in the Library. It is a legal point
that the hon. Member has raised.
Let him study it. We are studying
that aspect .and we hope that no
complications are likely to arise.

Dr. Rama Rao: May I ask the hon.
Minister for how many days the
Rashtrapati Nilayam is expected to
be used in a year?

. Sardar Swaran Singh: It is hoped
that it is likely to be used for a period
not in terms of wzeks but in terms
of months.

Shri A. C. Guha: I thifik I should
first take the points mentioned by
Shri Ashoka Mehta. Theoretically
speaking, there may not be difficulty
for mz personally to agree with many
points he has mentioned. But the
difficulty is that he has not taken
cognizance of other factors—practical
difficulties and other things,

He has said that Government has
a hand-to-mouth policy in regard to
food. I think that is not quite cor-
rect. It is a long-tarm policy that
the Government has been following.
If he looks into the Report of the
Planning Commission, he will find
that the acreage under cultivation
as also the production has increased
considerably. In fact, we have ex-
ceeded the target in that respect.
Then again, he said that as regards
food production, the Government, and
particularly the Prime Minister, have
given tall promises. That also is
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not correct. Whatever the Prime
Minister or any representative of
the Government might have said
should be taken in its proper con-
text.

Before, the Plan, our total produc-
tion of cereals was only 41°8 million
tons. Then it increased to 58'3 mil-
lion tons in 1954. There has been
some decline during the last two °
years. Still, this year our produc-
tion 1s 53'2 million tons, which is
very- much highzr than what it was
before the Plan was started, and also.
higher than the target fixed by the
Plan. I think the Plan target for
cereals was 52'6 million tons, and in
spite of the bad harvest of the pre-
sent year, our production is 53:2 mil-
lion tons.

Then some other Members have
also mentioned about the programme
and policy in regard to food. Shri
N. B. Chowdhury particularly men-
tioned that we have no policy
in this matter. I would again ask
him to look into the reports of. the
Planning Commission, He will find
tnat the acreage under irrigation
has increased considerably. Besides
thz big river wvalley schemes, whose
results are not yet available for the
country, we have so many small
irrigation schemes. Also there are
schemes for bettsr method of culti-
vation, provision of better seeds and
more generous use of manure; use
of country compost has also been
encouraged. These are parts of the
programme of Government. I would
not say that the expectation we had,
say, in 1954 as regards the production
of foodgrains, has been fulfilled.
Surely therz has been a setback.
But it is quite natural. I think Shri
Asoka Mehta would also realise that
in an agricultural country, such
setbacks are not unnatural or un-
usual.

Shri L. N. Mishra; Therefore,
there is more reason for caution.
Shri A. C. Guha: Surely, there is

more reason for caution, and we
are proceeding cautiously and on
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some definite programme for increas-
ed food production in the country.
When the Prime Minister said some-
thing on some occasion about food
self-sufficiency, it was just a slogan
that he gave to the country, to give
a sort of encouragement to the peo-
ple to produce more. I think that
slogan has had its effect in higher
production, particularly in 1954. '

Pandit Thakur Das Bhargava: If
it is true that the deficiency which
was said to be 10 per cent and the in-
crease in production which is said
to be 18 per cent, why has not self-
sufficiency been attained?

sShri A, C. Guba: That is an old
controversy again, The hon. Mem-
ber has always been the protagonist
of the theory that the country is
never deficient in food production. I
can only say that if thére has been
18 per cent incrzase in food produc-
tion, I think, our food shortage be-
fore the Plan should have been
something more than 18 per cent
and, in the meantimz, there has been
some increase in population alSo.

Then another old question has been
raised which came before the Lok
Sabha previously also in the
form of questions abiout the rise in
prices and deficit financing. I do not
like to make muchof that corrective
feature in the present price rise
though I firmly believe that there is
a great deal of corrective feature in
the present rise in prices. For food
articles, the index figure was 407
in 1950; in April 1954, it was 389
and in June 1955 it went down to 277.
I am sure that no Member of this
House would say that the index
figure in June 1955 or even in the
latter part of 1954 would be an eco-
nomic price for the agriculturist. So,
when the price has gone upsto 386,
it is still lower than what was pre-
vailing in 1954 and also the price of
1960, That is surely a cocrrective
feature and there is very much of a
corrective feature in this, But, I
do not like to say that there has been
no inflationary pressure. I do not
like to wuse the word ‘infla-
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tion' because it has an alarmist fla-
vour in it

§hri L, N. Mishra: But your col-
league had used it.

Shri A. C. Guha: That is anybody's
choice of words.

In reply to some questions I had
admitted that the development ex-
penditures that we have to incur in
the Second Five Year Plan and that
we have already incurred for the
First Five Year Plan must have a
sort of expansionist tendency and
there has been some increase in the
per capita income as also in the
national income. The demands have
gone up even for cereals and other
articles. And, at the same time,
there has been some short production
of cereals. So, this has a tendency
to cause rise in prifles. But if this rise
in prices particularly of cereals,
would have been mainly .due to—I
do not say solely—the development
expenditure whether from our re-
venue or from deficit financing, then,
the rise in prices would have been
more or less uniform for all articles;
whereas we find that the price has
gone up sharply by about 48 per
cent in certain articles, for manu-
factured goods the rise in price has
been almost insignificant. Seo, it can-
not be said that this is all due to
the development expenditure; but,
surely, that has some effect. But the
main reason for thig is short supply,
increase in demand and also specula-
tive trading. For the last item, the
Reserve Bank has been taking cer-
tain action and we shall see what
further action should be taken to
prevent speculative trading at least
in foodstuffs.

Shri Asoka Mehta said that all
that is produced due to development
works of the Plan should not be
allowad to be consumed, Surely,
the Government and the Planning
Commission are also.of that view
I think, in other countries the do-
mestic savings sometimes go up to
about 12 or 13 per cent—even over
25 per cent—whereas in our country
the domestic savings before the First
Plan was only a little below 5 per cent,
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and, after the First Plan, it has gone
up to about 7 per cent. So, some
sort of austerity should be practis-
ed—so that higher percentage of
national income may be saved. I
would not say it has to be imposed
because in a democratic set-up, it
is not possible to impose any austeri-
ty but it hag to be self-imposed. * I
hope that Shri Asoka Mehta and his
‘political colleagues will create the
necessary psychology in that res-
pect.

He has also said something about
the Community Development Pro-
ject administration having no con-
tact with the Food and Agriculture
Ministry. But, simply because these
two are under two differsnt adminis-
trative set-ups, it should not be pre-
sumed that there is no contact bet-
ween the two administrations. If
Shri Asoka Mehta can give some
instances where the contact should be
tightened and made closer, surely,
the Government and the Planning
Commission would take care of that.
1 invite Shri Asoka Mehta to give
us any such. suggestions where  this
contact is lacking or can. be made
closer.

Some Hon, Members: Sir, it is
6:30.

Mr. Speaker: Time is up and we
apply the guillotine now.

The question is:

“That the respective supple-
mentary sums not exceeding the
amounts shown in the third co-
lumn of the Order Paper be
granted to the President to def-
ray the charges which will come
in course of payment during the
year ending the 3lst day of
March, 1957, in respect of the
following Demands entered in
the second column thereof:—

Demands Nos. 113, 126, 128, 131 and
1*2’”

The motion was adopted,
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{Th.e momm for Demands for sup-

v Grants which were adopt-

ed by Lok Sabha are reproduced
below— Ed]

DeEMAND No. 113—CAPITAL OUTLAY OF
THE MinisTRYy oF COMMERCE AND In-
DUSTRY

“That a supplementary sum
not exceeding Rs. 1,000 be grant-
ed to the President to defray the
chargss which will come in
course of payment during the
year ending the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay of the Ministry of
Commerce and’ Indusu'y’ "

DeEmaND No. 126—LOoANS AND AD-
VANCES BY THE CENTRAL GOVERNMENT.

“That a supplementary sum not
exceeding Rs. 5,25,00,000 be
granted to the President to def-
ray the charges which will come
in course of paymsent during the
year ending the 3lst day of
March, 1857, in  respect of
‘Loans and Advances by the
Central Government'”

Demanp No. 128—PURCHASES OF
FOODGRAINS

“That a supplementary sum not
exceeding Rs. 80,48,22,000 be
granted to the President to defray
the charges which will come in
cou se of payment during the
year ending the 31st day of March
1957, in ‘respect of ‘Purchases of
Foodgrains’.” '

DeEmanD No. 131—CAPITAL OUTLAY OF
THE MiNISTRY oF HoME AFFAIRE

“That a supplementary sum not
exceeding Rs. 35,00,000 be
granted to the President to def-
ray the charges which will come
in course of payment during the
year ending the 31st day of
March, 1957, in  respect of
‘Capital Outlay of the Ministry
of Home Affairs’”
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Demanp No. 142—Otner . CAPITAL
OUTLAY OF THE MINISTRY OF TRANSPORT

“That a supplementary sum not
exceeding Rs, 3,50,00,000 be
granted to the President to def-
ray the charges which will come
in course of paymz2nt during the
year ending the 3ist day of
March, 1957, in  respect of
‘Other Capital Outlay of the
Ministry of Transport’.”

BUSINESS OF THE HOUSE

The Minister of Legal Affairs

(Shri Pataskar): Sir, on behalf of
the Minister for Parliamentary
Affairs and with your permission, I
would like to announce the fo'low-
ing three additional items of legis-
lative business for this House for
the current week:—

Bills for consideration and passing

1. The Indian Railways - (Amend-
ment) Bill, 1953, as passed by the
Rajya Sabha.

2 The Indian Institute of Techno
logy (Kharagpur) Bill, 1956.

Bill for reference to a Joint Com-
mittee
3. The Standards of Weights ano
Measures Bill, 1956,

I would also like to announce
that it is proposed to provide a two-
hour discussion on the situation in
thz Naga Hills on Thursday, 23rd
August, at 4.00 p.m.

A slight revision has been made in
the order of legislative business jor
the week announced on 17th August
According to this, consideration of
the Newspaper (Price and Page)
Bill, as passed by the Rajya Sabha
will not be taken up during this
week.

Mr. Speaker: The House  stands
adjourned to meet again the day
after tomorrow at 11 an. ’

6-32 Pp.M.
The Lok Sabha then adjourned till

Eleven of the Clock on Wedm;sduy
the 22nd August, 1956,
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MOTION FOR ADJOURN-

The Speaker withheld his
consent to the moving of
an adjournmsnt mntion gi-
ven notice of by Shri K. K,
Basu regarding the refusal

« of Government to allow two
Members of Parliament to
visit places of disturbance in
Ahmedabad.

PAPERS LAID
TABLE .

The following papers were
laid on the %‘ab]e :

(1) A copy of the Second

Annual Report of the

Coir Board for the period

. ending 31st March, 1956,

under sub-section (a) of

secrion 19 of the ir
Industry Act, 1953-

(2) A copy of the Iron and
v Steel (Control)  Order,
- 1956, under sub-section
g;eof_ section 3 of the
nrial Commodities
Act, 1955, published in
the No-ification No. S.R.O.
1109/Ess. Comm/Iron and
StECGI, dated the 12¢h May,
1956.

ON THE

MESSAGES FROM RAJYA
SABHA . . .

Secretary reported the follow-
Elm messages from Rajya

(#) That at its sitting held
on the 14th August, 1956,
Rajya Sabha  agreed
wi hout any amendment to
the Industrial Disputes
(Amendment and Miscel-
laneous Provisions) Bill,
1956, passed by Lok
Sabha on the 24th July,
1956. . . .

() Thar at _its sitting h=ld
on the 14h August, 1956,
Rajya Sabha had passed »
the Newspaper (Price and
Page) Bill, 1956.
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DAILY DIGEST

[Monday, 20th August, 1956]
Cows s

BILL PASSFD BY RAJYA
SABHA—LAID ON THE
TABLE. . .o
Secretary laid on the Table the

Newspaper (Price and Page)
Bill, 1956, as passed by
Rajya Sabha.

ARREST OF MEMBERS.

() The Speaker informed
Lok Sabha thar he had re-
ceived a telegram dated the
17th August 1956 from the
Superintendent of Police,
Ahmedabad city intimating
the arrest of Shri A. K.
Gopalan on the 17th August,
1956 for being a member of
an unlawful assembly and
holding a meeting in defi-
ance of ban on processions
:,23 meetings in Ahmeda-

36 6
3765

3764

(i) The -Speaker also informed
Lok Sabha that he had recei-
ved a telegram dated the 19th
August, 1956 from the Super-
intendent of Police Gora-
khpur, U. P. intimating the
arrest of Shri Shibbanlal
Saksena on the 19th Au-

- gust, 1956 for cognizable
offences under sections 148/
440(427/436 LP.C.

RESIGNATION OF MEMBER
Th= Speaker informsd Lok
3764 Sabha that Dr. Amin had
resigned his seat in Lok
Sabha with effect from the
14th August, 1956.

BILLS PASSED
The following Bills were con-
sidered and passed.
7y Indian Corron Gess
~pdmen') Bill, as passed
by Rajya Sabha. . . 3766—73
* (i) Indian Coconut Com-
mitree (Amendment) Bill 3773—3804
[¢::9] Suanc Court (Num- .

3766

ber of Judges) Bill . 3804—30
(fv) Jammu and h

(Extension of Laws) Bill . 3830
(v) Industrial  Disputes

(Amendment)  Bill, as

passed by Rajya Ssbha  3831—43.

73
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[DaLy Diaesy
CCLUMNS
DEMANDS FOR SUPPLE- AGENDA FOR WEDNESDAY,
MENTARY GRANTS 22ND AUGUST, 1956.—
1956-57- . . 3847—3910 Consideration of D ds for
Th: D.mands for Supplemen- Excess Grapts, 1951-52,
wry Grants for 1956-57 Mo:ions re Displaced Per-
relaing to the Ministries of sons {Cumpensation  and
Commerce and Indusiry, Rehabilitation) Rules and
Finance, Food and Agricul- Govcrnment Premises ?\.’iﬁ-
wre, Home Affairs and tion) Amcndment Bill. as
Transport were discussed reporied by Select Com-
and vored in full. mittee.
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